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LOK SABHA
Wednesday, April 6, 1966 /Chaitra 186,
1888 (Saka).

The Lok Sablig met at Eleven of the
Clock,

[Mi, Sveaken in the Chair]
ORAL ANSWERS TO QUESTIONS

Allegations against Chief Mindster of
Orissa :

..1‘
*981. Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri Subodh Fansda:
Shri 8. C. Samanta:

Will the Minister of Home Affairs
be pleased to state:

(a) the steps being taken by Gov-
ernment consequent upon the findings
of the enquiry made into the allega-
tions against the former Chief Minis-
ter and  certain other Ministers of
Orissa; .

(b) whether some suggestion has
been made to sue these persons in the
court of law and if so, the action
being taken in this regard; and

(¢) the bromd outlines of the ir-
reggularities and embegzlement dis-
covered as a result of the enquiry
into the allegations?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (¢). A
statement is laid on the Table of the
House.

9616

Statement

(a) Action taken in regard to alle-
gations against the former Chief
Minister and certain other Ministers
of Orissa was already explained in the
statement made by the late Prime
Minister in the Lok Sebha on 22nd
February, 1965,

(b} and (c). All demands from
Members of Parliament were dealt
with in the course of the proceedings
in the Lok Sabha during the discus-
siong on the No-confidence Motion on
the 15th and 16ith March, 1985, Atien-
tion is invited m particular to the
speeches made by the former Law
Minister and the late Prime Minister
on the 18th March, 1865. Attention
is also jnvited to the reply given to
Starred Question No. 175 answered in
the Lok BSabha on 23rd February,
1966. Any further action can be con-
sidered after the Public Accounts
Committee of Orissa have considered
the matter. The Report of the Public
Accounts Committee, Orissa, has not
yel been received.

Mr. Speaker: Shri M. L. Dwivedi.

Shri S. M. Banerjee: I would request
you kindly to go through the state-
ment. In the statement it is said:

“All demands from Members of
Parllament were dealt with in the
course of the proceedings in the
Lok Sabha during the discussions
on the No-confidence Motion on
the 15th and 16th March, 19865."

Are we expecied lo have such a state-
ment, Sir?

Mr. Speaker: I have gonme through
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Shri Surendranath Dwivedy: They
only say that we can see the proceed-
ings of such and such a date. Is it
possible for us, within such a short
time at our disposal, to get those pro-
ceedings and go through them?

Shri Marl Vishnu Kamath: It
should have been given one hour
earlier.

Shri Kapur Singh: Does it not indi-
cate a flippancy to give such a state-
ment  when  Members ask  serious
questions?

Mr. Speaker: I have read the state-
ment. Some more information ought
tp have been given.

There is also another aspect. The
information has been given here to
the Members and %o, the Members
are presumed to know it

Shri Harl Vishnu Kamath: How
are we to know that such a statement
will be laid on the Table?

Mr. Speaker: That information has
already been given, Shri Dwivedi.
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After receiving the recommenda-
tion of the Public Accounts Committee
further action can be taken.

Shri Surendranath Dwivedy: Part
(¢) of the question has not been re-
plied to. The statement does not con-
tain any refefence about embezzle-
ment ond irregularities.

Shri Hathi: In the statement it is
said:

“All demands from Members of
Parliament were dealt with th the
course of the proceedings in the
Lok Sabha during the discussions
on the No-confidence Motion on
the 15th and 16th March, 1965,
Attention is invited in particular
to the specches made by the for-
mer Law Mmister and the late
Prime Minister on the 16th March,
1965."

What 1 read a little while ago was
from the specch of the late Prime
Minister on the 16th March, 1965.

Shri 8. M. Banerjee: Why did he
not mention the present Education
Minister also?
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Mr. Speaker: Order, order. .

Would it not be desirable if some
gist of it is given? Though the Mem-
bers are presumed to know every-
thing that has been placed here or the
information given here, yet we can
just realise the limitations that the
Members have. Therefore, simply to
say that the answer was given on the
last occasion is not sufficient.

Shri Hathl: In future, we shall
fullow that procedure.

Shri Surendranath Dwivedy: In the
question there is a specific reference
to embezzlement. I do not think that
it has been covered by the reply given.

Mr. Speaker: I will see whether it
has been covered or not. Shri P. C.
Borooah.

Shri P. C. Borooah: I am satisfied
with the statement and the answer
just given by the hon. Minister.

Shri Bhagwat Jha Azad: After see-
ing the statements which have been
referred to by the hon. Minister, it
seems that any action can arise only
after the Public Accounts Committee

has submitted its report. May I know

whether any attempt is being made
at that end to have the report earlier
50 that all sorts of things going on in
the air may be dropped?

Shri Hathl: The Public Accounts
Committee of Orissa has not yet con-
sidered the report, and as I under-
stand it, they will do so after the
financial year.

Shri Ranga: After the elections are
over.

Bhrl Hathi: We are not concerned
with it,

Shrl 8. C. Samanta: This matter
was referred to the Public Accounts
Committee of Orissa. May I know
why the committee has not considered
it so far? May I also know whether
that committee is going away and
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another Public Accounts Committee is
going to be formed in its place?

Shri Hathi: I do not know that. As
1 understand, the Chief Minister had
requested the chairman of the Public

* Accounts Commiltee to expedite it,

but there was some difference or there
was some delay, and as the chairman
has suid, they have yet to consider
other reports and this could be done
only some time later. That is the posi-
tion which I understand.

Shri Ranga: In view of what the
Education Minister had said some
time ago—and I am again returning
the compliment by asking my hon.
friend to remember what he had said—
s to the undesirability of allowing
such peuple to hold respongible posi-
tions in public life, may 1 know whe-
ther efforts are being made, taking
advantage of this delay which is sup-
posed to have been caused by the
Public Accounts Committee, by res-
ponsible people on the side of the
ruling party and the Ministry to re-
habilitate this gentleman and to help
him to become the Chief Minister
there again, in spite of what the CBI
hos said and what the Education
Minister had said.... ..

Shri Harl Vishnu Kamath: And
what the Cabinet Sub-commitice had
said.

Shri Ranga: ....and what the late
Prime Minister was supposed tv have
taken cognizance of oul of the remarks
or comments made by various Mem-
bers of Parliament in this House us
to the undesirability of allowing such
puople to hold important positions in
public life and especially in their own
Working Committee?

Bhrl Hathi: So far as the action
taken on the mquiry and the report
of the Cabinet Sub-committee is con-
cerned, the late Prime Minister had
made a statement on 22nd February,
1965, which was as follows:

“The Committee carefully
examined the comments received
from Shri B. Patnaik, Shri Biren
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Mitra and the Ministers concern-
ed. The Committee came to the
conclusion that their examination
of the material available did not
reveal that Shri Patnaik or Shri
Mitra had personally derived any
pecuniary benefit from the various
transactions in which they were
concerned. The Committee, how-
ever, found that in several truns-
actions, improprieties were defi-
nitely involved for which res-
ponsibility had to be borne by
Shri Patnaik and Shri Mitra...."

Then, they had resigned, as we know;
the Chief Minister and Shri Patnaik
had resigned from other public bodies
also.

Shri Ranga: Why?

Shri Surendranath Dwivedy: Is the
hon. Minister reading from the Cabi-
net Sub-committee's Report? Then,
that report must be placed on the
Table of the House since he hag quoted
from it.

Shri Hathi: I am reading the state-
ment made by the late Prime Minister
on ihe 22nd February, 1965,

Shri Ranga: They were forced to
resign because of the adverse public
up.iion created against them.

Shri Surendranath Dwivedy: The
Javlie Accounts Committee is con-
cerned only with a few aspects of the
allcgations made against the Chief
Ministers about which the Auditor-
General had inquired. May 1 know
whether it is not a fact that recently,
in December, after some searches
made in Calcutta in a house which is
supposed to belong 1o one of the re-
lations of Shri Patnaik, when the
authorities broke a cemented wall,
they found a locker with about Rs. 45
lakhs worth of hundis supposed to be
bluck money and with letters written
to Bhri Patnaik, and these had been
seized, and if so, may 1 know why
after Lthe seizure of these, Shri Patnaik
has not been detained under the DIR
or no legal proceedingg have been
taken against him?

APRIL G, 1906
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Shri Hathi; After the
inguiry or later?

Commiltec's

Shri Surendranath Dwivedy: Recent-
ly.

Shri Hathi: I require notice.

Shri Nath Pai: The reason that Shri
T. T. Krishnumachari gave for his
resignation was his disagrecment with
the method of inquiry into the allega-
tions made against him, that matter
being that a Judge of the Supreme
Court should look into those allega-
tions. May we know from Govern-
ment, because it adopted n different
procedure with regard to the allega-
tions against the ex-Chief Ministers of
Orissa in that the inquiry was made
by a Cabinet Sub-committee, whether
in the end Government hus accepted
this most crucia] recommendation of
the Santhinam  Committee, that is,
thut when  dn  allegation 18 made
against a State Minister the inguiry
will be by a High Court Judge and
when 1t is a4 Cabinet Minister of the
Union Government who is invelved,
the inguiry will be by a Supreme
Court Judge? Or will the procedure
change according to the person
involved?

Shri Hathi: So far us the recom-
mendation of the Santhanam Com-
mittee is voncerned, the House knows
that the Home Munister has stated on
the floor of the House the procedure
that Government is gomg tu follow
in such cases. If complaints are made
against Chief Ministers or Union
Ministers, then the Prime Minister
will look inlg those complaints, whe-
ther he does it himself or may require
somebody else to help him.

Shri Ranga: That procedure came
to be discredited as a result of what
has happened.

Shri Hathi: In this case, the Prime
Minister entrusted this to his collea-
gues, a Sub-Committee ot the Cabinet.
On their report or advice, this action
was token,

Shri Nath Pai: That a# not a reply
to my question. 1 aaked whether
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there is any uniform procedure or in
one case it will be the Prime Minister
and in another case a Judge looking
into it,

Mr. Speaker: He has said....

Shri Nath Pail: 1f you are clear about
it, that is all right. But mine is a
befuddled brain. Without casting
any reflections, what I  understood

Mr. Speaker: [ admit my inferiority.

Shri Nath Pal: No, no. I said mine
is a befuddled brain.

Mr. Speaker: He has said one thing;
the other muy be inferred. I am
putting this to him. 1 have not
said that I have comprchended it
correctly. But from what he said, 1
understand that the position aceord-
ing to the Santhanam Committee is
that the Prime Minister will look into
the cases and to assist him, he might
consult anybody.

Shri Nath Pai: I was o member of
this Committee. OQur recommenda-
tion is not what he says it is, but
what I say. In the case of an allega-
tion signed by MPs. against a Union
Minister, the inguiry will have to be
by a Judge of the Supreme Court.
Shri Shasiri rightly applied it in the
case of the ex-Finance Minister, May
I know whether this is the universal
practice or it will depend wupon
against whom allegations are made?

Shri Hathi: 1 think the hon. Mem-
ber is right. But what 1 said was
that we have not accepted that parti-
cular recommendation of the Santha-
nam Committee (Interruptions) It
is there. What we have accepted is
what has been announced by the Home
Minister. That procedure iz what
I stated.

Shri Vasadevan Nalr: May I know
why Government thought it fit to
entrust the whole business of look-
ing into the matter to the PAC,
because, without omfting any reflec-
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tions on it, the PAC in any State in
India where the ruling party is the
Congress, is packed with o majority
of members of the ruling party? How
then do Government think that the
people at lurge will be satisfied with
the verdici of the PAC? Why did
they not go in for an impartial judi-
cial body?

Shri Hathi: It |s not a question of
Government entrusting any work to
the PAC. It is according to the pro-
cedure laid down, that when there is
an Audit Report, it is laid on the
Table of the legislature and discussed
by the PAC. 1t has been laid on the
Table, Now the Public Accounts
Committee will look into it. As I
said earlier, let us await the Report
of the Committee. If they find any-
thing, maturally Gowvernment will
take further action.

INTUC Bession

+
*982. Shri P, C. Borooah:
Shri M, L. Dwivedi:
Shrl Bhagwat Jha Aszad:
Bhri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Labour, Emp-
loyment and Rebabilitatbon be pleased
to state:

(a) whether Government's atten-
tion has been drawn to the proceed-
ings of the 16th Ammual Session of
the INTUC, held at Bhilai;

(b) if so, the resolutions passed at
the session falling within the purview
of his Ministry; and

(e) Government's reaction thereto?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilation (Bhri Bhabmawaz Khan):
(a) Government have seen the reso-
lutions adopted at the Session.

{b) The resolutions regarding the
Bombay strike, the Employeos Pro-
vident Fund Scheme, retrenchment,
lay-offs and closures, linking of dear.
ness allowance with consumer price
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indices and the lot of agricultural
labour are of particular concern to
this Ministry.

(e} Government are in full sym-
pathy with the objects underlying
the resolutions. In fact, in respect of
a number of matters covered by the
resolutions, Government have already
been taking necessary action of which
detailed particulars are given in the
statement which is laid on the Table
of the House. [Placed in  Library.
See No. LT-5989/66].

Shri 5. M. Banerjee: I have a sub-
mission to make on the statement.
May I invite your kind attention to
the statement? The first item is
“Bombay Strike deprecated”.

Shri Joachim Alva: Qur trouble is
that we do not get a chance when we
pet up. They get any number of
chances. This is wrong and improper.

Shri 5. M. Banerjee:
you read it?

Why don't

Shri Bhagwat Jha Azad: We are
appealing to the Speaker, not to you.
(Interruptions).

Shri Joachim Alva:
tenable position.

This is an un-

Shri Ranga: My point is only this.
He is not one of the signatories. let
them be exhausted, after that they
may be allowed,

Shri Joachim Alva: It is not fair to
our side.

Shri S. M. Banerjee: This is a
wrong statement which has been
made.

Shri Surendranath Dwivedy: I want
to know from you whether questions
are decided partywise. It is the
individual Members who put the
questions, and you allow the indivi-
dual Members. There is no question
of this party or that.

Shri Bhagwat Jha Axad: Under
what rule is he being allowed? That
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is the only thing. There is no ques-
tion of this party or that.

Shri Surendranath Dwivedy: With
the permission of the Chair.

Mr. Speaker: It might be the grouse
thet I am not fair to one side or the
other. That should not be.

Shri Bhagwat Jha Azad: That we
did pot say. We only ask that we
should be given a chance.

what Mr.
followed it.

Mr. Speaker: That is
Alva has said. I have
He said like that.

Shri Ranga: The very first question
was put by all our friends hailing
from the Congress Party itself. When
the supplementary questions came,
although those cryptic answers were
given with no information at all, in
regard to which you were obliged to
make an observation, my hon. friend
found himself, what should I say,
very much satisfied with that cryptic
reply and he was not willing to put a
supplementary  question. Therefore
let us be fair to each other. You can-
not very well....

Mr. Speaker: This trouble should
not go on.

Shri Ranga: They give notice of a
question like this and all the five of
them, except for Mr. Azad, have no

supplementaries at all to put. What
conclusion are we to derive?
Shri Bhagwat Jha Asad: Under

what rule is he asking the supple-
mentary?

Shri Joachim Alva: We have plenty
of supplementaries, we have not got
a chance,

Shri Vasudevan Nair: Mr. Alva
mukes this complaint. He never tables
a gquestion. Can you show a single
question tabled by Mr. Alva?

Mr. Speaker: I will give preference
to those who have tabled questions.
He will put the supplementary.
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Shri P. C. Borooah: My hon. friend,
Shri Ranga, is dissatisfied, but I am
satisfied with the statement submit-
ted by the Government. (Interrup-
tions).

Shri Bhagwat Jha Azad: What
right has he got to say? lle has no
business to comment on others?

Mr. Speaker: He has no right.

Shri P. C. Borooah: Since automa-
tion and wmodernisation of industry
are a necessity . . . (Interruptions).

Mr. Speaker: Order, order. Why
should this continue in this manner?

Shri P, C, Borooah:. .. .for the deve-
lopment of our economy, may I know
what steps Government are taking in
the cases where it is endangering the
employment situation where this auto-
mation is introduced?

Shri Shahnawaz Khan: Some cases
of automation have come to our
notite_ pariicuiar]y in the case of some
oil companies, We have made en-
quiries and we have been  assured
that there would be no retrenchment
on that account.

Shri P. C. Borooah: The INTUC
has demanded a close watch against
the possibility of closure. Would Gov-

ernment be prepared to demand of the
management and also the workers to
agree to reduce their emoluments in

genuine cases if that can avert a
closure?
Shri Shahnawaz Khan: Closures

may be due to different reasons, and
every case has to be dealt with on its

merits, and al] the reasons for the
closure have to be gone into,

dime mo foudt : awew &
W o ¥ @y @A T t fe gfr
gy M =fes ¥ 39 A aweel
7 fA & & fau o AR
A, 1955%‘5!{1« |ﬁan=r-n

CHAITRA 16, 1888 (SAKA)

Oral Answers g628

ot s wt ;w7 fR AT
HIET 1 AW & Tg WD GO A
A @A ATy Sy g, P # s
TREl & TP 91T 39 A w1
A ¢ | qATH ATET A e
o afee ¥ o9 sy 7 W o
g F7 faan mur § 1 Fgy s e
g W aeE § ww Ay o g oow
& & & o ¢ R oxg fetaw
FaT ag &1 WK W fF wwgd =
ot A & FH ST A E 3T
fritmm 3%y g g

ot wmew B e - oAy
wrfadsz S0% FAAT 9T IF 103 FUHA
9T a1 At 7 &, ww aw fwrt o
awr & ot fr wmee ww ofoemer &
UL AT ¢ A 3 4T @ A A
fear mar @

Shri Shahnawaz Khan: The em-
ployees provident fund which was ini-
tially applied to six industries in 1852

has now been increased to 103; it is
proposed to extend the Act further
after taking into consideration the

financial and other allied aspects of
the industries concerned. We are
constantly on the watch and are try-
ing to increase the number of indus-
tries ang if the industrics do employ
a certain number of persons we are
taking this action.

Shri 8§, C, S8amanta: The statement
says that the central government and
the concerned ministrieg were also in-
formed about the recommendations of
the seminar of 1865 August. May 1
know what the central pgovernment
ministries have done in the matter?

Shri Shahnawaz Khan: There are
certain central government under-
takings like the central mechanised
farm and I am sure they will fall in
line and take the necessary steps.

Some hon. Members rose-—
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Mr, Speaker: Next question. (In-
terruptions). 1 am calling only the
signatorics,

Shri 8, M, Banerjee: Is it going to
be the practice in future?

Mr, Speaker: No.

Shri Samanta.

ft R W WO : TE § g
qraH o ¢ |

Deficiency in English among Indian
Students in US.A,

+

*984. Shri §. C, Samanta:
Shri Subodh Hamsda:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P, C. Borooah:
Shri Bibhuti Mishra:
Shri Kajrolkar:

Will the Minister of Education be
pleased to state:

(a) whether he hag received any
complaint about defliciency in English
Longuage among the Indian students
studying abroad, particularly in U.S.A,

(b) whether it ig a fact that they
are to study English language for
about n year before change-over to
their respective subjects of study in
U.S.A; and

(¢) if so, whether any steps are
being teken to remove this difficulty
of the Indian students who propose to
study abroad?

The Minister of Education (Shri
M. C. Chagln): (s) and (b). It has
been pointed out to the Government
by our Embassy in the US.A. that
some of our students going to  the
U.8.A. are beginning to face the dis-
advantage of not being able to follow
their courses because of an inadequate
knowledge of English. The Universi-
ties in US.A often insist on giving
the students, whose English is weak, a
course somelimes lasting  several
monaths in the English language be-
fore they are allowed to join their re-
gular course. This difficully is felt par-
ticularly with studentg coming from
Gujarat,
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(c) The Union Government has
drawn the attention of the Govern-
ment of Gujarat to this fact. The
Government is considering the possi-
bility of starting a special orientation
course for students going to the U.S.A.

Shri 8. C, Samanta: May 1 know
whether the  Government  depends
upon the result of the examination in
English which they got before or they
also orally examine them in English
hefore they are sent?

Shri M. C. Chagla: The position is
that we have certain scholars going,
in which case they are selecled by a
Selection Committee. There are lots
of students going privately who get
foreign exchange As far as they are
concerned, there is no question of any
examination.

Shri 8. C. Samanta: May I know
whether there are any arrangements
for un ¢xamination of their knowledge
in English, that will by made here-
after?

Shri M. C, Chagla: As far as Guja-
rat Government is concerned, 1 have
been informed that the steps that
they propose to take are these:
they are proposing in the fourth
Five Year Plan g scheme for the estab-
lishment of an institute of languages
for providing courses not only in Eng-
lish but also in other European lan-
guages. There is another scheme for
the establishment of an Institute of
English for training of teachers in
English and for improvement in the
teaching of English which has also
been proposed under the fourth Five

Year Plan, They have also suggested
that they might have orlentation
courses in English,
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Shri M. C. Chagla: They were in-
formed that special difficulty was felt
with regurd to the Gujarat students
and ,as you know, the language policy
of the Gujarat State with regard to
English has been to a large extent
different from the policy of other
States.  They start English teaching
at o much later stage, in the middle
schoul education,

=t Ao &0 fraft : g0 wHe To
# wre & weran A frand 9w BT ¥
oy § formd ATg-wrn il A g
T oWTCr AT g oAmgw & fe 7
faamdt v wird # &4 & gerar w=w
T & 9y &, a1 W ¥ franfaai s
@, o faaews qrm * Frenfem
R @ T AT OO qEAT §, W
foremreg v AT & 7

Shrl M, C. Chagla: As the langu-
age of the United States is English,
wherever the students come from, if
they want to gu to an American uni-
versity, where lectures are delivered
in English, naturally the university
will insist upon an adequate Knows=
ledge of fhat language. Whether it
is from India or from any other coun-
try, 1 take it that it is the same,

Shet P. C. Borooah: As switching
over from English to Hindi is likely
to bring in deficiency in the English
language, may | know whether pur-
manent training classes will be set up
just for those who go abroad for
training in Enghish-speaking coun-
iries?

Shri M. C. Chagla: When we switch
over to the regional languages or
Hindi, it students go abroad, we will
have to meke some arrangements Just
as we have made with regard to the

CHAITRA 16, 1808 (SAKA)

Oral Answers  g632
Russian language. We have sel up an
Institute of Russian studies so that
students can Tearn Russian for 10 to
12 monthg before they go to  the
USSR. Some difficulty was experi-
enced In Russia; when students went
for a special course, they did not
know the Russian language; they had
to spend a year jn Russia sludying
the Ruszian language before they
could devote their time to the ypecial
course for which they went, To
obviate that difficulty, we have start-
ed this institute. It is likely, (I we
are to completely switch over 10 the
regional languages and Hindl, we will
have {0 do the same for those who
want to go to the United Stales or
the United Kingdom.

o fgfer faor - oot st Y A
wara fear f6 qaom & faardt oy &
ol SAE "Ud § wuar g
wiife  aore ® s @ qert aga
Zr g g &A1 & gy e A
g fF gt g A fggem &
ferir wraT & wvaew o o& Afa wfeaare
Wi ot weft, ofE At dw ¥ o A
1 gidr # qrk g 7

Bhri M. C. Chagla: The Jifficully,
as my hon. friend surely -calise, is
the constitutional difficulty. Primary
education and secondary education
are State subjects; it depends upon
each State to declde from  which
standard English will be sommenced
and thers fs difference in the whole
of the country,

feft & ax s

+
*985. ft TETITT @TEdY -
«t aviw fay gt
ot pen ww wgw
oft WrTEw W W™ -
oft ®o =10 firuaft :
oft wo Wo wrm :
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off Wo Wo WowT :
sftwet st frm:
«ft fanfe fasy :

w1 qgwTd WAl 9g A FOFA
w47 fis -

(%) fet Wit womi & @
wfax ¥ afos @@= fewd § v
# fee wfa gt &,

(@) ¥ fghr Wt Tewi 7w
arry # ¥8 st ww w §

(7) afx g, & s sfsareat £
T FA & fad s wdaE 1 0t
Ll

(9) for foeer Troat Y wewr) &
wIEt Tawy qa-sgag fgmr ¥ s
& faug fear & 7

qgwd wwmg # gt (s
feorer ) ¢ (F) = W
Tt & fgedt # smar @ AT s
w1 sfawr 31 faaeay, 1964 WY awTE
€ aTet ewTEr § 54 91, WY 30 9,
1965 ®1 gOra g1 ATl SATET
WET 78 § T
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AT g1 1A Oy qa-sTagr st frred
&Y sgaear § faes amg S ST
T8

(w) v waw, fagw, @eq wim,
T W AT |

it snemsnfie smet ¢ FET FOET
& gy Wit Tt ¥ A wod wwtEw
& % A1 F7ET FIRTT F 9H ARG
frrr wfrwr et & g & Wi e
g @ @ IwE ow F sl
g ?

sft fererereer qrew - TR At F A
qT 9T TW AN AR | oA
R FgEm A A FgweE g

it SwTIrfrT ey w0 AEIET A
oot I # A @ fF fed wedt
TSGT & 1Y q@srEEre A IAwT feedr
¥ g & Wi famsr f@e & & 99
fear @ &, swwr wfawa @@ @
& s wmgen ¢ fr oaate & ot v
ag favim wmifag s A am g 7
W gy § wwe fain sfzameat
g7

it frareon qww ;AT AT
arra f & fw faite sfeamd wfawmfoat
o st & fet &1 oot w7
g & ¢ fge wmar wret @Y e

4
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oy & st o fgedt Y ot sy @R
wfer @ woeTd wE A g A A
a€ & 1

ot s Tag fagrelt : wvit amma
mar & fr w5 sTon & faey 1oy &
st = g & | B9 H w wr wY
WY STHAT F1 ATE WET 99 T qofer
graw?

ot fegrer mww : AEE AT
FTO0T A WY A @ 8 e aw W a
T wZve T W & At i
| IEE TTOU AT @ amg R wA
st gu ¥ oY gEE F7 A H o e
are ==t gt # famrryds | 39 wrOait
w1 WA AT gH & 9 gW Av % A 9A-
WAt T A E
SAATT gH A W 9T W OAAT 6T
wE

ot gen w= wwwr - STET S
fewdt dred &fwa 378 Wy 7 forar @
TR & 1 AT YT AT 9 gu § 1
ag wft ¥ 7 war ay o At} fe few
e weaTem & oY FroE et § o A
AW SN § o # o ok are fed
imflomn ) i d we v o &
v WO § 7w wheneat # 2

ﬂmqwqthqm
wr A foie § & fedt & i ouelt 8 @)
w%an & ff gw wfeameat £ Afwer T
T wT £ gw A wifowr w0 § ool
- 379! gy ® ) oo § o ween
HTEAT & /THA G wTA §

ot g« weaT : AT AT A
ety wiredy &, = & wro =Y Feram o
LiT Al e arory ?
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< fawgreee qew : 1y W 3w
e

ot WTTEW AT WTHTY © T O 6
& & e frdt v At TR @
oA T ¥ W osrow feh § oo
g Tl W qre § 6 ¥ foe s W
ferdt & o w Soeft § TeT IEaT
FTH ¥ STAEGT O IF & KA
waf ¥ 4 gy arf ¥ ot W oo &
% qat g7 wriar agg I A g A
v wafag 3 I9% =g A™q Wi
1 ot Iegr ¥oAT quAr k7 oo Oy
T w9 AR & oY W A T e
3 war ag syaeqr w7 A1 & e of off Trog
arwry fodh fedt & q@ ot 3 97
W e ag R e e W
aret Fm awg & wadt § oW oy
g7 & et ¢ oY gAF T At fred
T fr X o spwegr ¥ wmody ?

ot farerrerew ywe ;& g7 A
w51 a1 % ¥\ ¥ w1 woww §fw afe
w1k gt & Faedt a1 g Tow wvwTT @
¥ ATRTT ¥ qrW W AT JEwTr
FeqT wirdt ® %< famm amw | a @
a% ¥ fe fedr & o qw @A K T
femdrre #, I1 or wrrard wTA W
¥W &T WAV g # ) qF agn 97 gEA
WA w A fFm  w i
agt & fpft ¥ wrd FEw A
faar ae Wt Iwk FOT SO §@
AT

£ or @ a wrm owwn o
wafa &t ot ag &0} pwer e
ag § fs o qvwrdd & wy amen ¢ e
fadt oot & mrw o 71 o AT
i ot WX | T ST T w3
ark dur geft & 1 TTE A A gR AW
s £
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=t ;o wro findt : Foween wETET
q aammn ¢ fr wen afedi & aeaew &
7z ag fagy mar & f feedt widr Tm
fadt & qum & Amg wwa wqREC W W
®{ | Wi # W wmer afufaos §
frram T &

“English may conlinue to be
used in addition to Hindi".

e et fgt g€ 1 & ST A
f gfrar it v wfufmw
FUHT FF T4 g wfdi € aq
HAT AT ? oy qey wiwwwi ) qe
FT ¥ a1 wrar wiyfrow W @froe
FramF g !

oft fromor em - A1 0w
qifeet w1, fagr 1 yvw & fow o W
T At farere A A ¥

‘lﬂ‘ﬂomow : wfafs &
fars wv qey Afgi Y T E &
¥ w4t AT AT 7

Ve AEAY . WY qF TEA § |
g wH T A

st Ao w0 frddY - w7 A Hfue

w1t e & 1w fa §

WETW WENAW TR AR ST
g1
Shri 8§, C. Samanta: May I know
what are the difficulties faced by
Hindi-speaking  States in  laving
mutual correspondence in Hindi be-
fore long?

Shei Vidya Charap Shukla: As |
have explained, Sir, the Hindi-speak-
g Stdles are writing letters wo the
Centre in Hindl and we are replying
to them in increasing numbers in
Hindi, and whatever dlfficulties we
are focing or the States are facing we
arc trying to remove them,
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Shri P. C. Berooah: Sir, English
language hat been in  use in  the
country for the last two hundred
yearg and, paturally, the switch-over
from English o Hindi will take some
time. In this context, may 1 know
whether the introduction of Hindi in
a hurry will not affect gur efficiency?

Shri Vidya Charam Shukla: We
take all these factors into -onsidera-
tion,

sfmat arfest fem . I9-EEET

F I GAAT ¥ Fu oWy wfed
g w g e v @ fr Rl wmar
WTAY T &1 ATE A ag FET T 2
fF & ferd) YT st S0 § 37 A
9a =EgI &L | & 9 angdt g fE
arfat IgH ggl 97 wWwATTE BT
wAeg # w Aad e 7 oW v
g a1 fFex wares 79 ¢ A w e
S 94 whwg &1 G #
st afom s a=ft & =
oA TR FT AT 7

oft fererrerew e : ¥ aaman § =
g v gw WA T A 2, qew wiwt
& weea ® ag foma g ar faer
¥ AT A Ao fem g | aw
TP maAw A A am e g R
BT WG { SAEEEl 61 feed
foar may & @@t 9w wr e W
7 fomn st & av(n & wrar £ gEer
AT HImAvA $9F I 3T -
ar§ 1 ot 3 1 Wl aw Efea W
g &, fA wwt afgefat &
fedy dwt & s 3w @fer v
fr & 1 o ¥ ¥ (afer §, afr memn
AETEAT YA AT |EAt £ a1 f aan
REATE |

dfifmfafan  Farmma@i i fe
Wi & wAT F e A a
arre qfera § aw gfawa § 2 @ W
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fg=ly wiwii & &7 = wemey H ¥
ITH ¥ g & Y SUIRT WANT FT AR
¥ & a1 AT | 37 TEd #, W4T a8 W
wgr & 7 W wTETT OET 1 TN
FA ® 419 & E g AF FAGw

%

fararercer qus : fammn oA
feedy e @ wAR ATl T e
FiEg # § a7 A1 AL 9 AT AR
& 1 a7 fzedt & art ¥ o aowre A1 Afa
3 7g w9 fafem § o T Afa
ATT WHA & WS wC @ §, TH A
I FTH T NI TR E

Wage Board for Working
Journalists

+

*987. Shri S. M. Banerjee:
shri P, C. Borooah:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Rameshwar Tantla:
Shri Mahesh Dutia Misra:
Shri J. P. Jyotishi:
Shri Wadiwa:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to slate:

fa) whether vhe Wage Board for
the working journalists and non-
working journalists has submitted its
report;

(b) if so, its recommendations and
the action taken thereon; and

(e} if the answer to puact (a) above
be in the negative, the reasons for
delay?
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The Deputy Minister in the Minds-
try of Labeur, Employment ang Re-
habilitation (Shri Shahnawiz Khan):
(a) and (b). Both the Wag, Boards
have made recommendations for
grant of interim relief, These have
been accepted by Government and
implementation is in progress. Final
reports of both the Wage Boards are
awaited.

{¢) The Boards have to deal with
impotant matters and they have to
consider the view points of various
intercsts. They are, however, pro-
ceeding as expeditiously as possible.

Shri 5. M. Banerjee: I would like
to know whetlher it is a fact that the
interim relief recommended by the
Wage Boards, both for working jour-
nalisty and non-working  journalists,
has not been implemented by many
employers, many nhewspapers, espe-
cially as far as non-working journa-
lists are concerned. If so, what is the
number of such people in whose case
it has been implemented and the
number of people in whose case it has
not been implemented? What ig the
reason  for non-implementation  in
those cases»

Shri Shahnawaz Kham: 1 am glad
to inform the hon. Member that the
progress of implementation has been
good on the whole, For inslance, in
the case of working journalists  in
Andhra Pradesh all the 15 establish-
ments employing 204 persons have
implemented it. So, therc is cent
per cent implementation in Andhra
Pradesh. In Bihar, out of 174 persons
160 are cuvered by il. The progress in
most of the Stales is good. Of course,
there are some States where the pro-
gress is not as satisfactory as it
should be. We are trying to persu-
ade the establishments to implement
the recommendations as carly as pos-
sible.

Shri S. M. Banerjee: My question
was how many establishments  have
implemented it and how many have
nol implemented it
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Mr. Speaker: That statement might
be laid on the Table afterwards.

Shri §. M. Banerjee: As the non-
working journaliists are not covered
by the Working Journalists Act,
there is bound to be some difficulty
with regard to implementation of the
service conditions as recommended by
the Wage Board. So, may I know
whether Government will bring in
legislation to cover the non-working
Jjournalists in the cvent the recom-
mendation is not accepled by the em-
ployers?

Shri Shahnawaz Khan: We are
awaiting the final report. Then only
can we decide whether any legis-
lation would be necessary.

Shri P. C, Borooah: Since the cost
of living has increased after the first
wage board award, may | know how
far it has been neutralised in the case
of working journalists?

Shri Shahnawaz Khan: Though It
is not entirely connected with this
question, I am sure the Wage Boards
will take that into consideration be-
forc making their recommendations.

Shri 5. C. Samanta: May I know
whether the two wage boards have
completed their work and when they
are expecled to submit their reports?

Shri Shahnawa: Khan: We have
requesied them to finish their work
as expeditiously as possible, but the
hon, Member may realise. ..

Shri Bhagwat Jha Azad: What s
meant by expeditiously? It has taken
four ycars.

Shri Shahnawa: Khan: Normally,
the wage board takes two to twp and
a half years. They have to take that
much time because they have to
issue questionnaire etc,

Shri Surendranath Dwivedy:
is called expeditiouy disposal?

That
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8hri Shabnawaz Khan: Then they
have to record evidence and so on
We have asked vhem to do it as quick-
ly as possible,

Shri Bhagwat Jha Azad: Since the
expeditious disposal will take not less
than two years—il may even be four
years—may I know whether they will
be granted an interim or ad hoc in-
crease in wages till the receipt of the
award as the rise in cost of living is
very high?

Shri Shahnawaz Ehan: I am grate-
ful to my hon. friend for making this
very valuable suggestion. They have
done so already.

Shri Daji: Is it not a fact that mary
newsrapers have not implemented

the first wage board award, even
thougnn more than four years have
passed? They have also not imple-

mented the interim award. If that i
<0, why is the Government hesitant to
fake legal action against the news-
paper proprietors? Is the Government
afraid that the newspaper proprietors
will black them out?

Shi Shahnawaz Khan: No; there is
no such fear.

Shri Dajl: Why are you saying that
you are persuading them; why not
tak l'egal action? Where is the quez-
tion of persuasion? Tt is a legal award.

Shrl Shahnawaz Khan: The thing
15 that the recommendations of the
Wage Board have no statutory obl:-
gations behing them; we have to do it
through persuasion.

Shri Daji: For more than four years
yuu will persuad: them?

ol g¥n W wegww : W SR
AT § 399X FAgir &
gl o | W A # f§ Ie w_w
1T we wAW & I v e am, gt
qOETC ¥ Wy wfatw o

wt v wt 7y o e o
T LT AV G | A AW F AR
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it & qae awgan £ e 132 sfe §

forrdt & 109 ¥ Ay ¥ g = wfmiie
# W ot T wTo aEe e
g1

Shri N. Sreekantan Nair: May |1
know whether the Government is
aware of the faet thal many import
ont newspapers have ceased to give
increments to the working journa-
lists for the last two or thirce years in
view of the fact that a wage board
has been appointed; if so, is any
irderin relief intended to be given to
these workmen?

Shri Shahnawaz Khan: I have said
tnat the Wage Board has recom-
mended an interim relicf in the case
of working journalists varying from
Rs. 15 to Rs. 25 per month and in
maost of the cases that is being imple-
mented.

Shri N. Sreekantan Nair: | asked
abcut the annual incremenis being

stopped.

Mr. Speaker: This is the interim re-
rommendation tha. has been given.

Shrimati Savitri Nigam: All the
newspapers gel a certain amount  of
quuta of paper from Government;
they alsy pet some advertisements
from Government. May I know whe-
ther Government has taken any
action to stop their quota and those
advertisements. (Applause) specially
of those who heve not implemented
the recommendation of the Wage
Board 11 spite of ita repeated recom-
mendaticns?

Mr. Speaker: Her question has been
spplavded very much

Shri Shahmawaz Khan: T am very
grateful to the hon. lady Member for
Eiving *hat suggestion, We are trying
the method of gentle persuasion first,
but if it fails... (Interruption).

Sbri Harl Yishag Kamath: On a
point of guidance, Sir.

Shri Shimkre: He is making light of
every suggestion. What is this?
108(Ai)LE—2.
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Shrimati Savitri Nigam: He is mak-
Irg gentle persuasion to the wolves
who want to suck the blood of the
journalists,

Shrt Daji: It is four years and sti.l
Government will perauade them. The
newspap~r owners have not imple.
mented them. How long will you per
suade?

Shri A, P, Sharma: The hon. Mi-
pister has said that wage boards have
not got any statutory recognition, but
the wage boards are tripartite bodies
represcnting the representatives of
the workers, the employers and a
neutral ohairman. If the recommenda-
tiong or awards of these wnge boards
are not binding on the employers and
the workers, why should not such
matters  be referred to tribunals
whose awards would be binding  on
both sides?

Shri Shahmawazr Khan: That is ge-
nerally the procedure that is follow-
ed As the hon. Member has said,
these tripartite bodies have under-
taken rertain obligations upon them,
but these are more or leas moral ob-
ligations which they hav. accepted.
It they do not accept it, the normal
procedure of sdjudicstion and  arbi-
tration is followed.

Shri Harl Vishau Kamath: Is there
not something scriously and funda-
mentally wrong with a government
which thinks that action taken after
two years. ..

Shri Daji: Four years,

Shri Hari Vishno Kamath:. .. four
years iz expeditioug enough? Is it not
a mockery and travesty of semantics,
to say the least?

Mr, Bpsaker: Bhri K. N. Tiwary,
next question....(Interruptton). The
hon. Minister cannot be expected to
answer that.... (Interruption).

ot pew ww weww : W@ IR
farare sowre 3 wrharf
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Bhri Hari Vishau Kamath: Sir, you
know the English language well. My
knowledge of the Erglish language is
very meagre, but you know it better.
Could you tell us whether the word
“expeditious” means some monthg or
two to four years? Will you agree
with that? Is it not a travesty and
a mockery?

Mr. Speaker: Thesc words are re-
lative. Shri K. N. Tiwary,

The Minister of Labour, Employ-
ment and Rehablilitation (Shri Jag-
fivan Ram): I do nmot know from
where the hon. Member brought in
the fipure of 4 years ...

Shri Hari Vishmn Eamath: He said,
it was 2 to 4 years.

Shri Jagjivan Ram: What the De-
puty Minister is answering is about
the implementation of the interim
award of the existing wage board.

Shri Daji: For four years the award
has not been implemented.

Shri Jagjivan BRam: My reply to
that is very simple. If the hon, Mem-
ber puts a separate Question, 1 will
give a delailed answer.

Fair Price Shops in Industrial
Establishments

*388. Shri K. N. Tiwary:
8hri P. R. Chakraverti:
Shri P. C, Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hamsda:
Shri 8. C. Samanta:
Shri Warior:
Shri Imdrajit Gupta:
Shri Prabhat Kar:
Shri Vasudevan Nair:
Shri Shree Narayan Das:
Shri Limga Raddy:
8Shri M. Rampure:

Will the Minister of Labour, Em-

ployment ang Rebabllitatiom be
pleased to state:

(a) whether Government have
taken steps to introduce legllation
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compelling industrial establishments
to start fair price consumer slores in
the factories;

(b) the percentage of units in the
public and private sectors covered by
fair price shops at present;

(¢} whether Government propose
to hold zonal meectings, covering all
the States, of employers and workers
for detailed appraisal of the difficul-
ties that impeded the progress of the
scheme; and

(d) if so, the broad outlines thereof?

The Deputy Minister in the Minis-
try of Laboor. Employment and Re-
habilitation (Shri Shahmawaz Kham):
(a) The question of introducing le-
gislation will be considered after the
30th of April. 1966 as by that date
employers have been asked to set up
consumers  cooperative  storesffair
price shops in units employing 300
or more workers where these stores'
shops have not yet been set up,

(b)Y About 84 per cent establish-
ments have been covered by consu-
mers cooperative stores/fair price
shopa in the Central public sector
and 61 per cent in private and State
sectors together, excluding plantations
in Assam and West Benga] where ac-
cording to well established tradition
a system of supplving subsidised
rations to the workers already exista

(ey Four zonal meetings were held
in January and February, 1986.

(d) The first meeting was held at
Delhi on 18th and 17th January, 1966
covering the States of UP, Rajas-
than, Punjab, Madhya Pradesh, Hi-
machal Pradesh, Jammu & Kashmur
and Delhi. The second meeting was
held at Bombay on 1st and 2ng Feb-
ruary, 1966 covering the States of
Maharashtra, Gujarat and Goa. Da-
man & Diu. Third meeting covering
the States of Madras, Andhra Pra-
desh, Mysore and Kerala, as also
Pondicherry was held at Madras on
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10th-20th February, 1966. The fourth
meeting was held at Calcutta on 23rd-
24th February, 1986 covering the
States of West Bengal, Assam, Bihar,
and Orissa, as also Manipur and Tri-
pura.

These meetings viclded encourag-
ing results as both the workers and
employers' representatives have in-
dicated their readiness to implement
the scheme effectively,

it wo Ao faard : T weor
fs wa o &t saT W afew
W H DU TR W A @ T
7 e fed o 7

R, T aur yFare wemeg #
wqsiot (ot o i) ;o feed
TO a1 I AT & | B gEA @ &
fog sz @Y § F W% a3 wee £
Tt ¥, FFT 2, qET qEEL A FHY
W FE AE F I A1 AEE § qw|
w1 g AW FF FF qg wrww 7 gt
# TG ¢ THET T AW T g
TH @ g

sl ®c Ao fauard: &1 AW
e gf § 3 war war @ deh gt
g e ed mr #?

ot ey Wt ;g SR A
o gt # fr og * =l 3 ot e
amg |

Shri P. C. Borooah: Since charity
begins at home, may 1 know whether
Government have ordered the estab-
lishment of fair price shops in the
public sector undertakings and, of
#0, how many such shops have so far
been opened.

Shri Shahnawar Kham: The pro-
ETess in the public sector is very
much better than ia other sectors—
it is over B8 per cent.

st 7o wio fywdt : & gg w
g § 6 ¥ awfaa g § awt
FET AT T 07 Wigwe & agr Wt
ofem® wzfem o arfae -
S § wrogamet e ot a% T "W
qTH, SHET HTO WT 3, FAT TOHIC
W N W e g 9 g e
gt o w1 e b, e
F1 €1 9T § ¥8T wogl ov WY gEi
FATAT AT &, ITH FIC AT KGT ZTHT
It &, ¥l aoeT gremd & S
AT T £ T A 4w A ?

oY empererw ot du1 4 e e
oY Tfeww T F ot aw aorer gk
¢ =g T u=gt 2 | 86 wfgwa o
forwiizn ¥ 7 = q@ 9% & W &
Itz &7 g f o aney § I A
el g AT | A e dwr
ITEI A TET AT T @ froag R
F=d @ | I A | At a0
e & a7 gw &9 7 # 5w A
9T FTH FTAT A AT 3Z W FA ¥ fAmy
@A g

ot we wro fyaft : werm Wi,
83 §zet mefafred ofan & at
# g8t 41 1 A1¢ fgrpeama € & ¥
gt qet d7 |

W Mg . g ZWT 6ET
ez w17 aferE dwET g § A
Lo

o} ST wt - q7 A sfafaey
vfrar § v ot AT # A7 $19 w9
L G AR

sft W WY W - e -
@, At ¥FA A9 fArh & g |
f& @ sem dowt § few fam g
TRt 9T EAAT gUT, §RET HATE AT
gu At wwre fear fr a=h & a=d wd-
g ¥ Am, WO g e

"~
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TEE FIT P W AT & AGT
& W 5 g0 K 0w e w
7% 7 § fs @ defm 3 & \n
F ZU W ITH T 457 g F17 fwr
oy ?

oft T wi : 7y W A do
g% 30 W TEeIAen AT gE g a8
gt 5 a5d s oramad A1 ¥ g
wifgw anfgz %1 fs @@ & %1 #9-
I TAWT G | TgT AGT § HiS-
amgai qw W I 3T F# § fag
27 TaAHTA 71 Fg T F g TR
¥ FHT KT I 41 qT OFAEVA T
famar =1 agt w7 T A1 §g
T fR 3w Ffemel ®1 3T FE AT EA
T ATEH UTR 1 AR X A
foaarr o 1 B9 o, wpons TEY fora g
# o wgan g fr gw v &7 weAE Oy
g fs = a=dt & 9= @Y I A
0w wfei Er gon &
gt

Shri 5. C. Samanta: Is it a fact that
some private sector industrial estab-
lishmenis have approached both  the
Central und the State Governments
tor some help and it so, may I know
in which form they want the help?

Shri Shahmawaz Khan: Ny formal
spproach has been made to the Cen-
tral Governmen:, but somg repre-
sentatives of employers expressed
difficulty in meeting the financial ob-
ligations of the scheme. Where such a
difficulty is apprehended, the Stale
Governments have been asked to
assizt them by giving loans, ete.

Shri Vasudevan Nalr: Here again
it is o question of expeditious imple-
mentation becawse the decision was
taken in 1063, 1 should like to know,
apart from ihe percentages, the total
number of warkers that were to be
covered io the public sector as well as
in the private sector—scparate figu-
res for both public and private sec-
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tors—and how many of them are
really covered up till now?

Shri Shahmawar Khan: That infor-
mation is not readily available with
me. That can be made available to
the Mcember if he wanta.

Shri Vasudevan Nalr: That is what
I want.

Shri Shahnawaz Kham: | have givea
the percentage of persons who have
been covered. 86 per cent in the pub-
lic sector have been covered.

Shri Vasudevan Nair: 1 should like
to know the total number of persons,

Shri Shahnawaz Khan: That 15 not
readily available,

Shri H. C, Linga Reddy: Is it a
fact tha! sufficient foodgrains arc not
supplied to many of these fair price
shops angd if so, what steps would be
taken by Government to supply food-
graing adequately?

Shri Shahnawax Khan: The question
of supplying rations to these fair
price shops was also discussed ut the
zonal meetings. The State authoritica
have agreed that, where a consumer
co-operative store 15 prepared to rum
it, they will give o ration shop to the
consumer co-operative store.

Wage Boarg for Film Iadastry

+
*989., Shri D. C. Sharma:
Shri P, R. Chakraverti:
Shri Bibhutl Mishra:
Shri R. S, Pandey:
Shri Yashpal Singh:
Shri Firodla:

Will the Minister of Labour, Em-
ployment and Rehabllitation be
pleased to state:

(a) whether a study group has been
constituted to report on the setting up
of a Wage Board for the film indus-
Ty

(b) if so, the progress made so far
by the study group;
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(c) what are its recommendations;
and

(d) the number of workers em-
ployed in studios, processing labora-
tories, distribution trade and in
cinemas?

The Deputy Minister im the Mimis-
try of Labour, Employment and Re-
babilttation (Shri Shahrawas Khan):
(a) Yes, Sir.

(b) Report is under preparation.
(c) Dwoes not grise at this stage.

(d) The statistica] information Is
being collected. The following figures
of employment have been reported in
a non-official publication:—

Studios, Processing Labora-

tories & Production 20,000
Distribution 10,000
Fxhibition (Cinemas) 82,000

Total 1,12,000

Bhri D, C. Sharma: May I know

who are the members of this Study
Group and when the study Group was
appolnted”

Shri Skahmawaz Khan: The Study
Greup was appointed in  December,
1965. The names of its members are:

(1) Dr. B. R. Seth, Deputy Se-
cretary, Ministry of Labour

and Employment.
(2) Shri D. G. Kale, Commis-
sioner of Labour, Govern-

ment of Maharashtra
(3) Sori D. R. Khanna,
(4) Shri S, N. Ray
(5) Shri Kamleratnam

Shri Harl Vishan Kamath: What
wes the last name?
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Shrl Shabnawas Khan: I am sorry,

my pronunciation is not good. It s
Kamlaratnam.

Shri D. C. Sharma: From the names
read out by the hon, Deputy Minister
I gather that oll these Memberg are
Government officers. May 1 know
why any representmtive of employers
md employees and Lok Sabha ha«
not been taken on this Stwdy Groupr

Shri Shahnawaz Khan: This is a
Study Group which wil] go into the
various technical aspects of the Work-
ing. After their report is received, it
will be sludied and theW lafér on, If
necessary, they will also be assotidt-
od,

S$hri R, S. Patdey: May I lRridw
how much' of timg¢ it would taXe to
suhmit its report?

Shri Shahnawas Kham: They have
made gond progreéss and we Hope that
the report will be ready in  another
four or five months.

12.00 hrs,

SHORT NOTICE QUESTION
Civil Engineery of Ligaite Corporation

S.N.Q. 16. Shri S. Kandappan: Wil
the Minister nf Mines and Metaly be
pleased to state:

fa) whether the Civil Engineers of
Neyveli Lignite  Corporation  heve
sent an appeal to Government against
their proposed retrenchment with
effect frumn the 31si March, 1866;

(b) whether this appeal has buin
considered; and

(c) whether there is any scope for
accommodating them in other public
sector enterprises?

The Deputy Minister in the Minis-
try of Mines and Metals (Bhr. 5. A.
Mehdl): (a) and (b). Yes, Sir.

(c) Government arc making all
efforts to absorb them in other Puhiw
Sector Undertakings or Deparimenls
of Government. As a result, 42 of the
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surplus civil engineers have already The Minister of Mines and Metals
been absorbed. In addition, 47  civil (Shri S. K, Dey): I do not know
engineers, including 35 who have  whether this House will expect a

been served with retrenchment noti-
ces have since received offers of

appointments.

8B B, Kaafappazy May I know
how many of tae civil engineers are
yel @0 be aocommodated and whether
there s any scops for them to be
absorbed in ths pulillo pector enter=
Drises? AT

Shri 8, A. Mehdl: About 25 to 30
people are still to be accommodated,

and it is expected that they would

also get offers very soony -

Shri B. Eandappan: In the appeal
that they bhave made, they have
stated that even after they have been
gerved with notices of retrenchment,
there have been cases in other public
seclor enterprises where they have
called for fresh recruitment, I would
like to know whether that is a fact,
and if so, whether it is nol advisable
for the Government to form a civil
engineers’ pool where they could ab-
sorb all these surplus engineers?

Shri 5. A. Mehdl: All these various
public undertakings have been asked
to take these surplus engineers from
Neyveli

Shri Ranga: What is the use?

Shri S. A, Mehdi: The Bureau of
Public Enterprises has also been
asked to look into this matter, The
suggestion that has been made by
the hon. Member will alsp be con-
sidered.

Shrl Suremdranath Dwivedy: What
is the total number of cngineers who
will become surplus in the Neyveli
project, and may I know whether
those for whom no alternative
appointment has been made available
in other public shector undertakings
would be made to work there ti'l
such alternative apointment is made
available?

public sector economic corporation to
carry op its rolls people who have
no work, without serious detriment
not merely to the economy in that
sector but also to the morale of the
people in gencral

Shri Surendranath Dwivedy: He
has not replied to my question, What
is the total number involved?

Shri 8. K. Dey: 248 civil engineers
will prove to be surplus in all.

oY qere o ;oW gL A @
T U R o £ e gy s dwfaeer
&xw wfoear # aga @ § G I
|TY wETT Tar wqE w6 g 5 ow
=1 Aifew 2 fean 99 W ww fomt av
g7 s gt fAwe faar o ||
e wfaw & foag e § @ @
ar Tl ¥ SWOE G g §
ATHT AHQ F G 7

Shri S, K. Dey: I would like the
Houge to appreciate the fact that in
every project there is p construction
phase and there is a production phase
which starts soon after the comple-
tion of the construction phase. There
is always trouble in regard to the
civil engineers who prove surplus
after the construction phase 13 over.
In an expanding €économy, they can
always be absorved, but during the
last one year, ~ the House is fully
aware of the drastic slackening of
the tempo of construction activitiesto
which we have been subjected.

Shri 5, M BanefJee: May I know
whether it is a fatt that the services
of so many of thése engineers were
terminated on the 3lst March, 1966
and they have not been offcred alter-
native employment? I would like to
know whether their serviee will be
treated as continuous service for tke
purposes of seniority and othar
things
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Swmri 5. K. Dey:
should be.

ot wreht Tm @ R 248 G-
faa<t ®1 gert &1 Afew foan 7 =g
fFad ad & ag1 v T @ ¢ o v
I7HY qg Wi o7 s IEe 9w g aw
geTan o g ?

1 presume they

Shri 5. K. Dey: The question of
giving notice to 248 enginecrs straight
off does not arise because only B85
engineers have so far been served
notice; of them, the bulk hag already
been absorbed or have been given
alternative offers. The rest of them
are being continued, and there is work
for them for at least a year.

st it o e & e femar
fo forar we ¥ agi w0 T W@ ¥ T
e ol feam § ?

Shri 5. K. Dey: They have been
working. The seniormost of them
whp are engineers are about B8-10
years 1n service and the juniormost
have about 24 years. Similarly,
there are overseers or diploma-holders
who also have the same seniority so
far as the seniormost pf them are
concerned and same juniority so far
as the juniormost of them are con-
cerned.

Shrl Priys Gupta: Since most  of
these works under the Government
of India are done under different Min-
istries and there ig a Cabinet decision
on certain matters, could they mnot
have a combined pool and plan out
the projects so that attempts may be
made in time to absorb those who are
declared surplus in one place, without
giving them termination of service
notice and then rushing in to see if
they could be absorbed elsewhere?
What is Government's thinking on
this matter? &

Shri S. K. Dey: This {5 exactly the
thinking of Government. In fact, only
recenily we had a2 meeting of all the
managing directors and chairmen of
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public sector enterprises under the
Ministry of Mines and Metals with
which also we had the associatlon of
representatives  of the Bureau of
Public Enterprises. This has been the
decision. But if the plans for some
unforeseen reasons. .

Shri Priya Gupta: Planned way.

Shri 8, K. Dey . . . get diturbed,
then everything else will go awry.

Shri Vasudevap Nair: Is the Min-
ister aware that in his own Govern-
ment, in the” Education Ministry,
there is a scheme of a pool of scient-
ists and highly qualified technical
personnel where people are pald even
without work in view of their quali-
fications? Is he thinking of forming
some such pool for qualified engineers
so that they are not thrown on the
strecls one fine morning?

Shri 8. K. Dey: I can very humbly
state that this is outside the purview
of g humble Minister who deals only
with underground materials. .

Shri Harl Vishno Eamath; May I
remind the new g Minister—new to
this portfolio, I meon—.of what the
then Prime Minister, Shri Jawaharlal
Nehru, used to say that India having
entered the technological, even
atomic age, the Government or the
Planning Commission would maintain
a register of all trained scientific
technical personnel and engineers
so that there would not be any
kind of waste of talent or brain
drain or flight of talent from this
country? Is that register being main-
tained so that there is mo unemploy-
ment among these technical personnel?

Shri 8. K. Dey: To my knowledge,
that is being done

Shri Harj Vishon EKamath: What is
being done?

shri 5. E Dey: Ragister is oeing
maintained.

Shri Harl Vishnn Kamath: Then
how is there so much unemployment?
1 asked ‘so that there is no unempoly-
ment’.

Oral Answers
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Mr, Speaker: He asked about the
register.

Shri Hari Vishnu Kamath: So that
there is no unemployment of techni-
cal personnel. Is he in a position to
say that? Or does he want notice?

Mr, Speaker; Order, order.

Shri Harl Vishnu Eamath: Let him
say he wants notice. You could help
us, help the country.

Mr. Speaker: Everytime I do, but
sometimes it does not fructify,

Shri Bari Vishnu Kamath: Min-
isters do not obey you.

Shri Bhagwat Jha Aszad: While
appreziating the basic knowledge that
he has given to us regarding expand-
ing economy and the produclion and
constructidf Stage, may I RYiow why
it could not Be possible for Govern-
ment and Tor the Minister 1g deal
with the upper-ground material like
human material ® and co-ordinate so
that of the 248, the 80 who have been

served notice at one place may be
absorbed in construction woTk n
other places without loss of time?

Why is this co-ordination not there?

Shrl 8. K. Dey: I am very sorry
that the hon. Member obvious-
ly has not followed the answers
which have already been given only
this morning, That is exactly what
Is being done.

Shri Bhagwat Jha Axzd: I om
vary sorry the hon. Minister hag not
followed my question.
order,

Mr, Speaker: Order, This

shkould not go on.

shri Daji: The Minister explained
that in an expanding economy  the
construction phase in any industry
must always end. By the same
~gi¢, in an expanding economy, the
construction stage in another indusiry
must also be simultaneously started.
Therefore, if there is some delay
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before you can absorb them, is there
a proposal to maintain and keep them
on the refister, give them pay, so

that the mnation may not lose the
technical services of experienced
engineers?

Shri 5. K. Dey: I do not believe

there is any¥ such proposal,

Shri Harl Vishan Eamath: This is
not thé way of answering.

Shri Daji: The reply is
such a cavalier way,

given jin

Shri Hari Vishnu Kamath: The
Minister may be new, but .
Mr. Speaker: The Minister might

repeat that answer.

Shri-5, K, Dey: I said that there is
no such proposdl yet.

Shri D, C. Sharma: The hon, Min-
ister has dcalt with two phases, the
construction phase and the produ-
tion phase May I ask whether,
when hls Ministry  is passing  from
the construction phase to the pro-
duction phase and when iy is going
from underground to upperground,
it understands what number of peopla
will be surplus so far as the construc-
tion stage is concerned, what number
of prople will be employed, and what
number Gf people will be made use
of in other projects?

Shiri S. K. Dey: 1 am deeply appre-
ciative of the spirit underlying the
question. The Ministry does not go
from construction stage to produc-
tion stage. The different public sector
enterprises do  stop from  the
construction phase to the production
phase, afid this is a continuing affoir
among the public sector enterprises.
The Ministry is keeping a very close
track of its employees, particularly
the techfical emplovees. and we shall
do ewerything possible to see that
people who are likely to be rendered
surplus can get an opportunity t{o get
absorbed in other undertakings.
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WRITTEN ANSWERS TO
QUESTIONS

Contract Labour

*988. Shri P. R. Chakraverti: Will
the Minister of Labour, Employment
amd Rehabilitation be pleased to state:

(a) the steps taken to abolish and/

or regulate fhe contract labour
system; and -
(b) the number of workers at

present working as employees of
contractofy 'n fhe private and public
scctora?

The Minlster of Labour, Employ-
ment and Rehabilitation (Shrl
Jagjivan Ram); (a) The queslion of
enacting  suitable legislation to
regulate and abolish contract labour
is under the éoh=i@eration of Govern-
ment.

(b) The available information is
laid on the Table of the House.
[Placvd in Library. See No. LT-5900/
).

Symbols in Devanagari Script

*#88. Shri Karni Singhji: Will the
Minister of Education be pleased to
state:

(a) whether Government  have
received suggestions from State Gov-
ernments in Tegard to the use of
wuitable symbols in Devanagari script
for expression of special symbols,
peculiar to the regional languages
like Tamil, Kannada, Telugu and
Malayalam; and

(b) if =0, the action taken in this
regard?

The Depuly Minkstor. in the Min-
istry ol. Edwcation (Shri Bhaki
Darshan): (a) and (b). The Govern-
went of India set up a Committee of
Linguists in 1900 to suggest symbols/
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discritical marks for expressing the
poculiar sounds  of other regional
languaces which are not found in the
Devanagari script. The Committee
submiffed its tentalive report lust
year which was circlllated to all the
State Covernments, academic and
literary ~ institutiong and eminent
linguists and scholars for comments
and suggestions. It was in response
to this request that the Governments
of Amidhra Pradesh, Kerala, Mysore,
Muharashira and Punjab and the
NEFA Administration sent their com-
ments  and suggestions. The latter
along with the comments gnd sugges-
tions rcceived from other academic
and literary institutions and sminent
linguists and scholars have been con-
sidered By the Committee on 23rd
March, T966. The Committee has
now made ity final recommendations
which will be published for gencral
information angd use after they have
been approved by the Government.

arferrrft siwrd pro it @ wrofa

of} oy W ;
ft feverme qredw ¢

*990.

w1 mpwd T oy AT W e
s fa

(%) war ag w= § fx wwer wife-
A s\ g ¥ 30 fameAT, 1965 WY
@ %1 AT faw & demeEt o
SATIRT | g A, fawd g am-
fox amt 77 W g W qE;

(=) afz g, a1 fr amrfow o
o7 ferd e gy W

(7) W Tt # goerr ¥ e
wfafemr £ 7

THATd wwewa . ¥ Igeft (ot
fawrwe o) (%) ol () oEEY
aTTH, 1966 W Y ¥ AX ¢ & TN
qwrx Qe 3 gawerc A &
werla wiw wTedrTer  (dgrieTe
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¥ ¥R TET A 6 A wwwaEr §
3 AfEr a1t U 9 W B AEe
g

(7) €@ A1 & &1 ¥ W a7
&TC A qifFear gsage & fremaa
L

Propagalion of Hindi in Kerala

»991, Shri Bagri; Will the Minister
of Education be pleased to state:

(a) whether there is any proposal
under the condlderation of Govern-
ment for propagation of Hindi in
Kecerala State; and

(b) if main  features

thereof?

so, the

The Deputy Minister in the Min-

istry. of Education (Shri Bhakt
Darshan): (a) and (b). There is no
special proposal under the considera-
tion of Government for propagation
of Hindi specifically in the Kerala
State. The schemes for propagation
of Hindi instituted by the Central
Government are implemented in all
the non-Hindi  speaking Stales
including Kerala,

fafady & worgdt Wt gzl
*992. Wo T wAIgT wifga :

wr wm, Ywe W ywdy g
qg @ € w0 fr

(%) wrag a9 § s ¥7w fem
wftargad g ¥fAEew, aEEER
fafrex & woeT wToa # ¥ &€ |/
Ty ®1 a¢ g §1 frere fagr mn
t 5 wTeaTY w1 wwA & fay faoe

T frw o ;W

(@) afz gt, oY @ avag & w1
wragg %1 T A 7
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=m, QwmTe Wy gawaty WA (o
ot Tw) (%) W (@), faeret
¥ il 7O & afcamwesy AAe=g,
1965 # 266 ®WEIfeai 1 S=AQ
g1 &1 e 217 A fafaw afasi £
BT A1 1§ | W % w9 g fay
it ¥ & go B g o foam
AT g W € aw Fad gt o
Ty FHATE F7 EEAT 114 0

Aut i

in Ind y

*933. Dr. Ranen Sen:
Shrl Prabhat Kar:
Shri Dinen Bhattacharya:
Shri Shree Narayan Das:

Will the Minisfer of Labour, Em-
ployment and Rehabilitatlon be
pleased to state:

(a) whether it is a fact that both
in the private and public sectors of
Industries, Commerce and Administ-
ration the introduction of clectronie
machines “is becoming a common
feature; and

({b) if so, the impact of the intro-
duction of such machines on the
employment of workers; and

(c) Government's reaction therto?

The Minister of Labour, Employ-
ment and Rebabilitation (Shri
Jagjivan Ram: (a) Some instances of
introduction of eclectronic machines
have been reporf®l.

(b) and (c¢). The Government will

try td~ ensurc that there is no
retrenchment on this account. So far

no cases of retrenchment have come
to the notlce of Government.

Junior Agricultaral Schools

*9%4, Shrl Vishwa Nath Pandey:
Shri R. S. Pandey:
Shri Yashpal Singh:
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Shri D. C. Sharma:
Shri Firodh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a new
scheme for the getting up of junior
agricultural schoolg hag been included
in the Fourth Plan ag one of the
measures for diversification of educa-
tion at the Secondary stage; and

(b) if features
thereof?

The Minister of E@ucation
M, C. Chagla): (a) Yes, Sir.

so, the main

(Shri

(b) The details are under considera-

tion,

wrem & agt faelf # ey (qwe

) e wmen
*99s5. wf fadvey wary ¢ FT
y-wTd Feft Ig T €7 g S fw

(¥) w1 g gEm & T
fast & sya g #Y WA ®)
FHT T & 97T 9 frar ST G Y

(=) afx gt, & 7 arg &\
froim fear mar §;

(7) s AFTRFTE E AL F
o o ¥, o

() =R (qo%) £ € wrrn
w1 gETE & % Ay wr oenww

w7

mrevd sarem ¥F rrew-sidt wa
afrcen swmea # sferca worw 560
(Whrgrdt) : (%) & (w). ag *HTE
efemm v\
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o § @ E wE agw ff 25 A,
1966 ¥ TF a9 T IF & 1 qW

I uT T §B AL F & | QETH
% v e fast # g ek
wTaATd AEY & | g FAaTeAT 1 4
Fat wifaw faers & fad fase Qr=amal
) HAT AT @ E | EEET wWwe ¥
W @ ¥ A ) § W w wfra
# gt & st go fawfor @t
2 foret ST &t 9 @ R wmw
%Y ®TETC A qgrer fasi € e 6
et aar foeral & at & s
am fom § ok v € T ¥
ot aeit ¥ Ay g wifgE: oF AT
wafa &1 wEAr 9mw s & fAay
wre o fer # 1w ITE W ard
THT ATAMT W AFTET AT o

it st & forg mheme

*996. wft where wrm W ¢
w arm
=t w wewn
1o TR ARTET wifg
st e fw
ot Fo Wo wewT :
off 10 wewn :

(w) afz g, @1 w7 AT A
w foow ¥ arw A g

(7) w7 ag Wit aw § & ¥®
gioard v 7 & fay ofer &
o

(w) afz gr, a1 owx mr gfeard
e fam e kg ?
qEed swrwg ¥ awwwr  (sfr
fegrwew qem) @ (%) o (w).
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T g g v gk & e e
awEa TEl 4 Qi & giaar aan
gt are st &1 § 1 @ foEl €
O T R

(7) wit o TFE T i
aar W arer Tx owrE fader oy
LN ]

(7) wer & T Jear

Derder Secnrity Force Headquarters
Organisation

497, Shrl Hari Vishan Eamath:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 1 on the 3rd
Apr., 1865 and state:

{u) whether  the  Headquarters
Organigation of the Border Security
Foree has been built up;

(b) if =0, the broad features there-
of; and

(e) the duties and functions of the
Sector and Sub-sector Commands of
the Force?

The Depuly Minister In the Mimis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, it is in the
process of being built

(b) The Border Security Organisa-
tion consists of a Central Headquarters
at New Delhi. For regional control
and command, there are three sectors
for the Western, Northern and Eastern
portrons of the border with Pakistarn,
each under a Sector Commander of
the rank of Inspector General of
Police. Each sector is divided into
sub-sertars under the control of Sub-
sector Commanders who are of the
rank of D.1.Gs. of Police.

(¢} The duties and functions of the
Sector and Sub-sector Commands of
the Force are to protect the- border
%o give a sense of security to people
Bving in border areas and to prevent
smuggling, trans-border crime and un-
asthorised ‘entry into or exit tmmr
Indian territory.
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Petrochemical Csmplex in Gujarsd

*#98. Shri P, Venkatasubbalah:
Shri Subodh Hansda:
Shri 8. C. Samanta:

Shri Bhagwat Jha Axad:
Shri Yashpal Singh:

8hri R. S, Pandey:

Shri Firodia:

Shri Warlor:

Shri Vasudevam Nalr:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Petroleum and
be pleased to state:

(a) whether it is a fact that the
U.5. Consortium which had agreed to
collaborate with our Government in
estublishing petro-chemical complex in
Gujarat have since added some new
conditions to their original agreement;

{b) if so, the particulars thereof;
and

(c) Government's reaction thereto?

The Minister of Petroleam and
Chemicais (Shri Alagesan): (a) to
(c). Discussions with the three US.
Companies who have offered to col-
laborate with us in the establishment
of a Petrochemicals Complex adjoin-
ing Gujarat Refincry are still in pro-
gress. It would not be in the public
interest to discloge the details at this
stage.

Job Security in the Oil Companles

*999. Shri Mobhan Swarup:
Dr. Ranen Sen:
Shri Indrajit Gapta:
Shri Warijor:
8hrl Gulshan:
Shri S. M. Banerjee:
Shri Daji:

Will the Minister of Labour, Employ-
mant and Rebabilitation be pleased to
refer to the reply given to Unstarred
Question No. 730 on the 23rd February,
1966 and state:

(a) whether the Tripartite Com-
mittee formed to look mio the pro-
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blem of job security in Private 0il
Industry hag submitted its report;

(b) if s0, its findings and Govern-
ment's reaction thereto; and

(c) if answer to part (&) be in the
negative, the reasons for delay?

The Minister of Labounr, Empley-
ment and Rehabilitation (Shri Jagjlvan
Ram): (a) No.

(b) Does not arise at this stage.

fc} The report was signed by the
members of the Committee on 28th
March, 1066, subject to a minute of
dissent by the employers’ representa-
tives, The Minute of dissent js under
examination by the Chairman of the
Committee, prior to the submission of
the Report to the Government.
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Wihdrawal of Arme from Poople of
Border Areas

*1001. Shri Bri) Raj Siagh:
Shri 8. N. Chatarvedl:
Shr| Surendra Pal Singh:

Will the Ministecr of Home Affalrs
be pleased to state:

(a) whether Government are aware
that arms issued to the people on the
border areas of Rajesthan have recent-
ly been withdrawn;

(b) if s0, the reasons therefor; and

(c) whether the Central Govern-
ment were consulted before thia was
done?

The Deputy Mindster in the Minks-
try of Home Affalrs (Shri Vidya
Charan Shukia): (a) and (b), Selert-
ed persons were appointed as special
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police officers in the border areas of
Rajasthan during the recent hostili-
ties for assisting the police in main-
teining internal security. When, how-
ever, some of these special police
officers ccased to function as such
after the hostilities arms issued to
them were withdrawn from them.

(¢} No, Sir,
Madras Fertillzer Project

*1002. Shri Yashpal Singh:
Shri Hem Barua:
Shri Eapur Singh:
Shri Bade:
Shri Himmatsinhjl:
Shri Indrajit Gupta:
Shri M. Rampure:
Shri Firodia:

Will the Minister of Petroleum and
Chemicals be plcased to state:

(a) whether the agreement on the
proposed Madras Fertilizer Project
has been put off by two months; and

(b) it so, the reasons therefor?

The Minist of Petrol and
Chemicals (Shri Alagesan): (a) Time-
limit for finulisation of Draft Forma-
tion Agreement relnting to the Madras
Fertiliser Project, which was to expire
on March 22nd, has been extended to
Muy 14, 1966.

(b) Besides Government, there are
\wo other parties to the proposed
Agreement, 1wz, American Inter-
national Oil Company of USA and
Nutiona] Iranian Oil Company of Iran
Discussions between them are still in
progress and will take some time
before they are completed.
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loplant Tralning

*1065. Shri P. R. Chakraverti:
Shri Bibhutl Mishra:
Shri D, J. Naik:
Shri Rameshwar Tantla:
Shri Himatsingka:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether  Government  have
decided to change the duration of
training for vocational trades;

(b) whether the proposal of the
Mational Couneil for training in voca-
tional trades, commending 18 months
for institutional training followed by
8 months inplant training for erafts-
men in Engincering trades had been
found acceptable to Government;

(¢) whether the rate of stipend is
proposed to be increased for the bene-
fit of the trainees of the Industrial
Training Institutes; and

(d) whether the age of admission
is proposed to be lowered?

The Minister of Laboar, Employ-
ment and Behabilitation (Shri Jagjivan
Ram): (a) and (b). The National
Couneil for Training in Vocational
Trades has recommended that there
is a need for a change in the present
duration of training ie. 18 months'
Institutiona] training followed by six
months in-plant training in respect of
Engineering Trades including Build-
ing Trades. These recommendations
along with the various administrative
problems arising out of their imple-
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mentation are being examined in con-
sultation with the State Governments.

(¢) The recommendation of the
Nationa] Council for Training in Voca-
tional] Trades for enhancement of the
rate and coverage of stipend under
the Craftsmen Training Scheme is
being examined.

(d) The recommendation of the
National Council for Training in Voca-
tional Tredes for fixing the lower age
limit at 15 years instead of 16 years
for admission of the trainees under
the Craftsmen Training Scheme has
been accepted and will be implement-
ed during the 4th Five Year Plan.
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Memoria] to late Shri Vinayak

Damodar Savarkar

*1007. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) whether suggestions have been
received that Government should build
a memaorial to the late Shri Vinayak
Damodar Savarkar;

(b) it s0, from whom; and
(e¢) Government's decision thereom?

The Deputy Minlster In the Minle-
of Home Affairs (Shri P. S.
Naskar): (a) and (b). Some sugges-
tions in this regard have been recelv-
ed from certain private individuals.

(¢} The erection of memorials in
Statex is normally the concern of the
sponsoring organisations or the State
Governments. The #suggestions for
the erection of a statue in Delhi and
for the issue of a commemorative

stamp, with which the Central Gov-
ernment are concerned, are under
examination.
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Expenditure due to Changes in Cabinet

*1008. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is & fact thet on
account of the recent changes in the
Cabinet the various Ministries have
incurred heavy expenditure by way of
furniture and other equipment and
new costly staff cars;

(b) if so, the particulars of the
expenditure incurred separately for
each Ministry;

(c) the justification for such heavy
expenditure when there is a financial
strinpency;

(d) whether it is a fact that there
are no definite restrictions on the
expenditure for such jtems; and

(e) whether Government propose
to frame a definite code of instruc-
tioms for the purpose?

The Minister of State in the Minis-
try of Home Affairs and Minisier of
Defence Supplies in the Minisiry of
Defence (Shri Hathl): (a) to (e). The
information is being collected and
will be laid on the Table of the House
in due course.

Defection of Sarpanches In Border
Arean

*16160. Dr. Ram Manohar Lohixa:
Will the Minister of Home Affaifs be
pleased to state:

(a) whether Government's attention
has been drawn to the statement of
the Rajasthan Chief Minister in the
State Assembly about the destruction
of property and poisoning of wells
and the defection of the Sarpanches
in the border areas to Pakistan during
the conflict:

(b} it so, whether any compensa-
tion has been demanded of Pakistan
for the damage donme;

(e) whether the legal position with
regurd to the return of the sarpanches
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who are Indian citizens has beon
examined; and

(d) if so, the conclusions reached?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Government's
attention has been drawn to the state-
ment of the Chief Minister that the
reports regarding damage inter alia
to public property by withdrawing
Pakistani forces were correct. Details
of the damages are being collected by
the Government of Hajasthan. No
statement regarding poisoning of wells
has been made by the Chief Minister
of Rajasthan in the State Assembly.
Reports, however, regarding such
damage and pollution have been
received by the Rajasthan Govern-
ment. Detailed information is being
collected by them. The Chief Minis-
ter, Rajasthan, has stated that their
Government would Jook into cases of
defection, if any, of the Sarpanches
in the border areas to Pakistan during
the recent conflict and take suitable
action,

(b) After an assessment of the total
damage is available, further action
will be taken.

(¢) and (d). The general legal posi-
tion in this regard has been examined,
Reference is invited to the notifica-
tiosn GBR 1893 dated 25th December,
1065, published in the Gazette Extra-
urdinary dated 27th December, 19865

Shornoor Line Equipment Factory

3269. Shri A. K. Gopalan: Will the
Minister of Labowr, Employment and
Rehabilitation be pleased to state:

(a) whether 110 workers of Shor-
noor Line Equipment Faclory were
suspended from work;

ib) how long they were kept under
suspension and the reasons therefor:

ici why did the management failed
to finalise the enquiry even after 10
months;

108(ANLS—3.
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(d) whether the lahour department
intervencd in this dimute;

{¢) the number of workers in this
factory; and

(f) the reasons for taking mass dis-
ciplinary actlon against them?

The Minister of Labour, Employment
and Rehabllitation (Shri  Jagjivan
Ram): (a) Yes, Sir.

(b) and (f). On 28th December,
1964, the workers submitted a2 memo-
randum to the Board of Directors of
the Company making certain allega-
tions of corruption, nepotism, favouri-
tism ete. against the Technical Diree-
tor of the Company. Thereupon, the
workers whg had signed the memo-
randum were suspended by the
munagement on 5th January, 1965 on
a charge of misconduct.

(¢} The domestic enquiry wag com-
pleted by the management long ago.
Bul no action could be taken on the
basis of the report of the enquiry
officer #s a criminal complaint against
some of the workers filed in the Mun-
siff Magistrate's Court, Pattambj con-
nected with the subject-matter of the
domestic enquiry is still pending dis-
posal,

td) Yes, Sir. The dispute was uiti-
mutely referred to adjudication on
14th January, 19886.

{e) 125.

Shop Assistants In Trichur

3270. Shri A. K. Gopalan: Will the
Mimister of Labour, Employment and
Rehabllitslon be pleased to state:

fa) whether the shop assistants in
Trichur recently submitted a memo-
riandum to the Chairman of the Sta.
Minimum Wages Advisory Board:

tb) 1f so, the demands made there-
in;
ic) whether it i1s o fact that Keraly

Government had asked, the State
Minimum Wages Advisory Board 1o
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recommend a dearness allowance for
the shop assistints as early ag 1963;
and

td) it so, the action taken thereon?

The Minister of Labour, Employ-
ment and Rehabilitation (Shrl Jagjivan
Ram): (a) Certain representatives of
the Shop Assistants met the Chair-
man of the State Minimum Wages
Advisory Board on 2lst October, 1985
to present a memorandum after the
meeting of the Board at Trichur,
which considered the question of re-
vision of wages of the workers in
Shops and Establishments. As the
meeting was already over the Chair-
man explessed hig inability to recefve
the memorandum and they were
advised by him to send the memo-
randum to the Government of Kerala,

(b) Does not arise.

(c) It does not appear that any sug-
gestion to this effect was given by the
Kerala Government in 1983; However,
in 1884, the Govermment of Kerala
had asked the State Minimum Wages
Advisory Board to recommend D.A.
linked with Consumer Price Indices
in respect of the employees in a num-
ber of industries including those
employed in shops and establishments

(d) The State Minimum Wages
Advisory Board has considered the
question and submitted its recommen-
dation to the Government of Kerala.
The matter is now under considera-
tion of the State Government.

Reirenchment of Fleld Workers

3271, Shri A. K. Gopalan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is fact that field
workers have been retrenched from
the Department of Agriculture, Kerala:

tb) if so. the reasons therefor: and

(¢) whether there iz any scheme to
provide alternate employment to them

6, 1808 Written Answers 0678

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) Yes, Sir.

(b) Due to administrative reorgani-
sation 308 posts of Fieldmen/Spraying
Supervisors and Compost Inspectors
were found to be surplus and were
abolished. Consequently, 220 tem-
porary employees in the above cate-
gories were discharged.

tey Mo, Sir.

Tuition Fee ip Colleges in Kerala

3272 Shri A. K. Gopalan: Will the
Minister of Education be pleased to
state

(a) whether the Kerala University
appointed a Committee to look into
the question of the rates of University
tuition fees in various colleges;

(b) if so, the findings of the Com-
mittee; and

fc) when the final report of the

Committ=e will be submitted®

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir,

(b) and t(e¢). The recommendsations
of the Committee which has alreadyv
submitted its report are given in the
statement laid on the Table of the
Home [Placed in Library. See No.
5801/68].

Travancore Rubber and Tea Company

3273. Shri A. K. Gopalan: Will the
Minister of Labour, Employmeni and
Rehabilitatlon be pleased to state:

(a) whether Government are aware
that about 2000 workers of the
Travancore Rubber and Tea Company.
Manndeleayam, Kerala are conducting
a prolonged agitation for some of thoir
demands:

ih) whether the employer is flout-
ing the existing agreements and deny-
ing the facilities hitherte orevalling
in the establishment;

tc) what were the demands; and
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(d) the action taken by Government
Lo effect a settlement?

The Mimister of Labowr, Employ-
ment and Rehabllitation (8hri
Jagjivan Ram): (a) Yes, Sir, There
was gn agitation which has since been
called off,

(b) Ther» were allegations sgainst
the management of violations of rome
of the existing agreements; some of
the complaints were found to be
genuine. However, the dispute has
now been settled

(¢} The main demands related to

the following matters:

(1) Payment of Bonus for 1963,
1864 and 1965,

Deduction from wages.
Payment of Gratuity.
Enhancement of task.
Confirmation of workers,

Recruitment of near relations
and dependents of permanent
workers,

(2)
3
4)
(5
(61

n
8)

Over-time wages.

Compensation for improve-
ments cffected by workers

(9) Implementation of wrovisions

of Plantations Labour Act.

(10) Abolition of contract labour

(11) Determination of complement
of permanent workers requir-
ed for running the estate

efficiently.

(12) Re.instatoment of workeTs in-

volved in criminal vases.

(dy The industrial relations machi-
nery of the Gavernment of Kerala
intervene ] in the dispute and brought
about a settlement on 2Znd Janusry,
1968. Following this setilement the
unions called of all direct action, As
part of the settlemani, agreement was
reached on some of the demends
while the remainder would be refer-
red t> arbitration under Section 10-A
of the Indlistrizl Disputes Act.
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Text Books for High Scheols In
Kerala

3275, Bhri Vasudevam Nair: Wil
the Minister of Edwcation be plensci
to state;

(a) whether there {8 a proposal to
have new Malayalam non-detalled
text books for various standards n
the High Schools of Ketala for the
next acedemic year;

(b) if so, which books are proposed
tn Be clanged; and

() the pames of new books chosen
in their place®

The Minisler of Education (%nri
M. C. Ohagla): In) Yes Sir A« per
existing rule, @ non-detailed text-
book once prescribed continues  for
thrae yesra successively, Accordingly
new pon-detalled books jn Malavalam
have to be preseribed in  Standods
VITL, IX and X for 1984-87 ir 'ieu of

the existing ones



9681 Written Answers
(b) The following Malayalam nun-

detailed text books, which are com-

pleting 3 years, are lo be changed:

Name of the book Standard

to be changed
1. Ten Singh VIII
2. Sindhu Avalude

Katha Parayunnu 1IX
3. Vyasa Hridayam IX
4. Randu Devathakal b4
5. Odayil, Ninnu X

(e} the matter is under the consi-
deration of State Government.

Training of Polytechnic Instructors

4276. Shri Ram Harkh Yadav:
Shri Panng Lal:
Will the Minister of Education be
pleased to slate:

ta) whethey a batch of Indian Poly-
technic Instructors received further
Post-graduate training in 'he Federal
Republic of Germany recently alter
completing their study course for two
years;

{b) If so, the details of the Indn-
German study schemes; and

te) the details of the instructors re-
ceiving training along with the details
of the courses of study?

The Depuiy Minisier in the Minis-
try of Education (Shrimatl Soundaram
Ramachandran): (a) Under the schems
of scholarships offered by the Gov-
ernment of Federal Republic of Ger-
many, DPolytechnic Instructors werc
scnt lo  the Federal Republic of
Germany for postgraduste training
during 10683 and 10884,

(b) The course was for two years
practical training in Civil, Electrical
and Mechanical Engineering and
Printing and Graphic Arts preceded
by 4 months' German language course.
The Scheme covered passage cost Loth
ways ani included adequate mainten-
ance allowance and payment for
books, instruments and  insuran-e
against accident and sicknesg while in
Germany.
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(¢) Twe Statements are lad on the

Table of the House. [Placed in Libh-
rary.  See No. L’[‘-EBBZI{E&].

International Hockey Tournament
3277. Sbri Ram Harakh Yadav:
Shri Panna Lal:

Will the Minister of Education be
pleased to state:

(a) whether the players for the
Indian Hockey Team competing n
the next International Huckey Tourna-
ment which will commence on the
14th May, 1966 have been ‘inally
selected;

(b) if so, the names thereof; and

te) if they have not been selected,
the reasons for delay?

The Depuiy Minlster in the Minis-
try of Education (Shri Bhakt
Darshan): (a) No, Sir,

(by Docs not arise.

(¢} The proposal has yet to be ap-
proved by the Government. It has
recently been received f{rom the
Indian Hockey Federation and will be
considered in the first instance at the
next meeting of the All Iniin Coun-
cil of Sports to be held on the i5th
and 16th April, 1966,

Transter of Teachers from Government
Schools to Delhi Mumicipal
Corporation Schools

3278. Shri Indrajit Gupta: Will the
Minister of Education be pleased to
stote:

(a) whether it is a fact that the
~ervices of a large number of eachers
were transferred from Government
schouls to the schools under the Delhi
Municipal Coporation in 1958;

(b) if so. the number of such
teachers ani whether they were given
any option to remain either in the
serviee of Municipal Corporation  of
Delhi or ty go back t> Government
service  in schools when  suitable
VACENCies Arise;

fc) the full details of the tircular
or any other order through which
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such opinion was given to the afore
said toGchers; and

(d) the number of such teachers
who have since been taken back in
Government schools and  whether
Government have any idea to absorb
the remaining teachers ip Government
Schools when suitable vacancies arise?

The Minister of Education (Shri
M. C. Chag'a): (a), (b) and (d), 325
trained Graduate teachers were trans-
ferred to the Delhi Municipal Cor-
poration. All the trained graduate
teachers who were qualified to teach
in the High and Higher Sccondary
schools at the time of their transfer
were asked to indicate whether they
would like to come over to the Delhi
Education Directorate or would like
to stay on with the Corporation. 180
teachers opled to come over to the
Delhi Education Directorate and the
remaining 145 preferred to stay on
with the Cnrporation, All the 180
teachers who opted for the Adminis-
tration huave gince been absorbed in
Government schools. The transfer of
the teachers who opted ‘Yo remain
with the Corporation is final.

t¢y This information is being col-
lectad from the Delhi Administration
and the Corporation.

Confirmation of Delhl Teachers in
rvice

3279, Shri Indrajit Gupta: Will the
Minister of Educatlon be pleased 1o
state:

teachers
Higher

(a) the total number of
working in  Government

Secondary schools under Delhi Ad-
ministration;
ib) the total number of teachers

w_ho have completed five years of =or-
Vice but have not been made perman-
ent and the reasong therefor;

el the tutal number of teachers
who have completed three years of

CHAITRA 16, 1888 (SAKA)

Written Answers o684
service bug have not been made rjuasi-
permanent and the reasons thercfor;

1d) the iotal number of teachers
working on ad hoc basig for three
wonths and the reasong thercol; and

te) the policy of Delhi Adminis-
tratoin in this regard?

The Minister of Education (Shri M.
C. ChaglaJ: (a)™%o fe). The requisite
information is being collected and
will be laid on the Table of the
Sabha ps soon as possible.

Wage Board for Workers in Leather
Industries

3280, Shri §. M. Banerjee:
Shrl D, C. Sharma:
Shri Bibhuti Mishra:
Shri D. J. Naik:
Shrl Kolla Venkalah:
Sh-i Kajrolkar:
Shri Parashar:
Shri Dharmalingam:

Will the Minister of Labour, Fm-
ployment and Rehabilitatlon he pieas-
ed to state;

ta) whether Government have de-
cided to appoint a wage board for the
workers in leather industrics; and

(b) if so, its composition and the

termg of reference?

The Minister of Labour, Employ-
ment and Rehablilitation tBhri
Jagjivan Ram): (a) and (b). A Coen-
tral Wage Board for the leather end
Ilcather goods industry has been set up
vide Government Resolution No. WB-
18(2) 85, dated the 21st March, 1886,
copies of which were placed on the
table of the Sabha on the 25th March
1966. The Resoclution shows the com:-
pasition and terms of reference of the
Wage Board,

wrma fadww & tag wdiey
3281. &} ®o ®ATo fywal :
wl %o wo wumm -
ot Wrmew W W
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Coses peadimg in Migh Courts

3282, Shri Linga Boddy:
Shei Ramachandra Ulaka:
Skt Dhnleshwar Moema:
Shri Siwee Narayas Das:
Br. Ram Mamohay Lokhia:
Shri Bagri:

Will the Minister of Home Affairs

i pleased to stale:

tu) the number of cases which are
various
iligh Cou:ts angd Supreme Court of

vending for over a year ia
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India as on the 31st Janumry, 1986;
and

(b) the siyps taken to clear those
arrears to give speedy justice to the
litigant public in the country?

The Minister of State In the Minis-
try of Hame Affalrs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Figures re-
garding the number of case pending
for over one year in the Supreme
Court and the High Courts as on 3lst
January, 1966, are not readily avail-
able. The requisite information as on
31st December, 1885, is given below:

Supreme Court 485
Allahabad High Court 44 677

Andhra Pradesh High Court 11,367
Assam and Nagaland High

Court 1,208

Bombay High Court 11,589
Calcutta High Court 31,480
Gujarat High Court 8.079

Jammu & Kashmir High Court 129
Kerala High Court 6,958
Madhya Pradesh High Coury 3,296

Muadias High Court 12,189
Mysore Migh Ceurt 4,356
Orissa High Court 1,084
Patna High Court 6,325
Punjab High Court 14,779
Rajasthan High Court 3305

tb) The question of reducing pen-
dency of cases in Supreme Court and
High Courts has been constantly en-
gaging the attention of Government
and Additional Judges are uppointed
wherever justified by the wvolume of
work

W aHFE 9t wwR
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Astrological Predictions

3287. Shri Subodh Hansda: Will the
Minister of Home Affairs be pleased
Lo state:

(a) whether Government are awarc
that astrological predictions about
Indo-China and Indo-Pekistan are
published from time to time in various
presg reports puzzling the entire coun-
try;

{b} whelher any instruetions have
been given to State Governmenis to
see that these are not published, and

() if so0. when instructions
were given?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Delence Supplies in the Ministry of
Defence (Shri Hathid: (a) The Gov-
ernment have seen sonie of these pre-
dictions but are pot aware that they
have the effect of puzzling. the coun-
try.

(L) and (¢). Mo such instructions
have been issued to the State Govern-
ments. The State Governments would
no doubt take action in appropriate
cages where  uaction  is considered
necessuvy sand feasible under the law.

such

Cases against Offcials in U.P.

3288 Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of enquiries insti-
tuted by Government  against  the
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S:ate and Central Government ofticials
in Uttar Pradesh during the last six
months; and

(b) the number of cuses in which
inguiries have bezn  compieted and
punishments awarded duting the =ame
period?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No enqui-
rins Were instituted during the period
July to December, 19685 against the
State Government employees of Ultar
Pradesh by the Central Bureau of In-
vestigation, During the same period,
ithe Central Bureau of Investigation
instituted 83 inguiries against Central
Government servants in the State of
Uttar Pradesh.

(b) Out of 25 cases in which en-
quiries have since been completed, 11
cases have been reported for regular
departmental uction, 10 cases referred
1o the authorities coneerncd for appro-
priate action, and one case recum-
mended for prosecution. The remain-
ing 3 cases have been closed.

Earth Tremor in Jhillong

3289. Shri Vishwa Naip Pandey:
Will the Minister of Home Affalrs be
pleased to siate:

(a) whether it is a fact that Shillong
wias rocked by an earth tremor on the
6th December, 1965 and some damage
was caused; and

(by if s0. the {ota] damage caused
as a result thereof?

The Deputy Minister in the Minis.
try of lome Afairs (Shri P. S. Nas-
kar): (a) A mild earth-quake shock
wis felt at Shillong in the early hours
of the morning of 6th December, 1965,
Ng damage was however, caused.

ib) Does not arise.’
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Archaeo'ogical Excavation in U.P.

3291. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) whether any financial assistance
was given to the Govermment of Uttar
Pradesh for archaecological excavalion
in Uttar Pradesh during 1964-85 and
19685-86;

(b} if so, the amount thereof, and

(c) the amount proposed to be given
1o the State for the same purpose dur-
ing 1966-877

The Deputy Ministe: jn the Minis-
try of Education (Shri Bhakt Dar-
shan}: (a) No, Sir.

(b) Does not arise.
(¢) Not decided as yet,

Application of Bonuns Act 1965 for
Employess of Forelgp Alrlines

3202. Shri P. R. Chakraverti: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) whether Government have taken
inlp account the position of the em-
ployees, working in Foreign Airlines,

CHAITRA 16, 1888 (SAKA)
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with regard to the application of the
Bonus Act, 1965 to them;

(b) whether the Foreign  Airlines
have indicated their own reactions to
the possibility of the application of the
Ronus A-rl, unless the exempliop s
ipsn facto granted in their favour;

ic) whether the Foreign Airlines
haye preferred to opt vut of the Indus-
trial Disputes Act; and

(d) whethes they are agreeable to
withdraw from a ‘region-cum-indus-
try basis” for emoluments and other
service conditions of their employees
and int;odure conditions prevalent in
their base countries to such employees?

The Minister of Labour, Employ-
ment and Rehabilltation (Shri Jag-
jivan Ram): (a) The Foreign Airlines
operating in India are not excluded
from the Payment of Bonus Act, 1965

(b) Representalion was receiveg
for exclusion of such establishments
from the scope of the legislation, but
this wag not agreed to. Powers for
grant of exemption and extensions of
time for payment of bonus vest in the
State Governments, who are the ap-
propriate Govermmentsg ip relation to
these establishments.

(¢c) and (d). Government have no
information on this. It is open 0
them to*evail themselves of the pro-
visions of section 34(3) of the Act,

Atomic Energy Establishment.
Trombay

3293. Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C, Boronah:
Shri M, L. Dwivedi:
Shri Bhagwat Jha Azad:

Will the Minister of Education he
pleased to state

(a) whether at the Atomic Energy
Fstablishment, ‘Trombay, detailed
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designs and economic studies of dual-
purpose, nuclear desalination and
power plants have been taken up;

{b) whether India will work to-
vethe' with World scientists to find

ways for more efficient use of the
varth's water resources during the
International Hydrolegical  Decade

beginning from 1965, and

(e) if so, what type of cooperation
will exist among the expert scientists
of diffcrent countries?

The Deputy Minister in the Minls-
try of Education (Shrimati Soundaram
Ramachandran): (a) Yes, Sir.

(b) and (c). India is participating in
the International Hydrological Decade
Prograsnme. The overall objective of
the Programme is to uccelerate the
study of water resources and the regi-
men of waters with a view to their
rational management in the interest
of mankind, to make known the need
tfor hyvdrological research and educa-
tion in all countries, and to fmprove
their ubility to evaluate their resources
and use them to the best advantage.
Various participating countries will
collect basic data relating to water in
all parts of the world such as rain-
fall, evaporation, river-flow, under-
ground water, floods, droughts effect
of man's intervention on water regimes
etz. The UNESCO has set up a Co-
ordinating Council whose main func-
tiun is to coordinate the wvaripus re-
search activities in  scientific  hydro-
logy in the participating countries. A
National Commmittee has beepn set up
in India composed of Hydrological ex-
perts to draw up an  Indian Prog-
ramme vis-a-vis  the International
Hydrological Decade Programme. The
data collested by various participating
countries will be exchanged with the
object of securing efficient and opti-
mum utilization of water for the bene-
it of mankind.

P. & T Training Centre in Pumjabd

31294, Shri Daljit Simgh: Will the
Minister of Communications be plens-
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:d to state:

(a) whether there is any proposal
o set up a Post and Telegraph
Reglonal training centre in Puniab:

(b} if so, the place selected for the
purpose; and

(c) when the centre is likelv to be
sel up?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
(a) There is a Telecommunication
Training Centre at Ambala. There is
no proposal to set up a Postal Train:
ing Centre in the Punjab for the
present as its needs are met by the
Regional Centre at Saharanpur,

(b) and (c).
arise.

Question does not

Gun Factory in Punjab

3295, Bhrl Daljit Singh: Will the
Minister of Home Affairs be pleasec
10 state:

(a) whether the Government of
Punjab has approached the Central
Government for establishing a gun

factory in the public sector in the
State; and

(b) if so, Government's reactlon
thereta?

The Deputy Minister in the Minis.
tiry of Home Affalrs (Shri Vidya
Charan Shukla): (a) No, Sir.

(b) Does not arise.

Postal Services in Pumjab

3296. Shri Daljit Singh: Will the
Minister of Commumiostions be plea-
fed tp state the number of villages
vovered by the Postal services in
Punjab till the end of December, 1965~

The Mindster of State in the Depart-
meaty of Parliamentary Affairs and
Communicstions (Shri Jaganaths Rao):
All the villages in the Punjab State
have the facility of dellvery of mails.
The porition regarding the frequency
of delivery service as obtaining in the
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State towards the end of December,
1965 is given below:

Daily 18001
Tri-weekly 7026
Bi-weekly 3638
Weekly 1128

The Postal Services were rendered by
21 head offices, 770 departmenta] sub-
offices, 96 extra-departmental sub-
offices, 8 branch offices and 4801 extra
departmental branch offices at the end
ol De:ember, 1965

Ministers’ visits to Foreign Countries

3297. Shri Bade:
Shri Vishwa Nath Pandey:
Shri Hukam Chand
Kachhavalya:
Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

‘a) the names of the countries visit-
ed by the Cabinet Ministers, State
Ministers and Deputy Ministers of the
Centrul Government from the 15th
December, 1985 to the 27th February,
1968;

(b) the expenditure involved 'in
each case, including bthe foreign
exchange component; ang

(e} the purpose of the visit and the
particularg thereof?

The Minister of State in the Minis-
try of Home Affulcs amd Mindster of
Defence Supplies im the Ministry of
Defence (Shri Hathi): (a) to (c). A
staterment giving the information
available is laid on the Teble of the
House, |[Placed in Library. See No.
G994 '66).

Migradlen from East Pakistan

1298. Shkri P, B Chakravertl:
Shri Viewa Nath Pandey:

Wikl the Minister of Labemr, Em-
ployment and Rebabilliation be p'eas-
vd to state:

(a) the ol number of diapiewed
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persons who reached Indian territory
from Easi Pakistan during 1964 and
1965;

(b) the number of Christlans and
Buddhists who have migroted to India
from East Pakistan:

{¢) how far the influx of these dis-
placed persons belonging to nom-
Mustlim communities indicated the
dez2p sensg of insecurity of all minori-
lies jn Emst Pakistan; and

(d) the steps taken to facililate the
exodus of minorities from East Pakis-
tan to save them from genocide and
brutal atrocities?

The Depuly Minister im the Minls-
try of Labour, Employment and
Rehabllitation (Shei D. K. Chavan):
(ay 801,509 persons have migrated
from East Pakistan during 1964 and
1965,

(b) Christians

Budhists
approximately.

49,000
20,000

(c) One of the reasons given by
the migrants for coming over to India
was a decp sense of insecurity in Eas
Pakistan.

{d) The situation secms to have
improve and the pace of migration
has slackened. It is heped that in
the light of the Tashkent Declaration
the Government of Pakistan would sec
that conditions are created in which

‘the mineorities m Pakistan wowld be

able to pursue their normal avecations
without fear,

Engineering Diplomas by USSR
Universities

3289. Shri P. R. Chakraverti:
Shri Blbbuti Mishra:
Will the Minister of Education be
pleased lo state:
fa) whather Gowermmest hawo
decided to recegnse full diplomas ir
Engineering Technology awarded by
the varions Soviet Universities:

(b) if so, wheter these will be
lieated @l pur with the Bachelor's



Written Answers

9697

degrees in Engineering Technology of
indian Universities; and

(¢) whether the degrees of Candi-
dates of Science awarded by the
Soviet Union will have due recogni-
tion here?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). Yes, Sir.

(¢} The degree of Candidates of
Svience awarded by the Soviet Union
has been recognised at par with Ph.D.
degree of universities|institutions  in
the appropriate subjects.
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Wage Board for Motor Transport
Workers

Shri Kolla Venkaiah:
Shri Laxmi Dass:

Shri Vishwa Nath Pandey:
Shri D. C. Sharma:

Shri Bibhutj Mishra:

Shri D. J. Nalk:

3w,
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Shri Yashpal Singh:

Shri Ram Harkh Yadav:

Shri Murli Manohar:

Shri Rameshwar Tantia:

Shri Basumatari:

Shri K. N, Pande:

Will the Minister of Labour Em-
ployment and Rehabilitatlog be pleas-
ed to state:

(a) whether Government have re-
Government had asked the State
Governments regarding the appoint-
ment of a Wage Board for motor
transport workers and whether it has
been decided to constitute the Wage
Board;

(b) if s0, when;

(¢) whal are the terms of refer-

ence; and

td)} when it has to present the re-
port?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) and (b). Replies

from most of the State Governments
have bezn received. It is proposed
to s#t up a Wage Board for road
transport industry shortly.

(¢) The terms of reference ire be.
ing finalised.

(dy Does not arise at thig jlage.

Robbing of a Passenger by + Taxi
Driver in Delhl

3302. Shri  C, K. Bha: haryya:
Will the Minister of Home  Talrs be
pleased to state:

(a) whether his attention has been
drawn tp a repor! published in the
newspapers that a taxi driver and his
companion robbed a passenger, named
Jethanand ot Khari Daols, Delhi com-
ing by the wxi froin Palam Auir Port,
of Rs. 800 on the night of the 2nd
January, 1966 near Moti Bagh:

(b} whether the taxi driver and his
companion have been arrested; and
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(c) the sleps tauken 1o screen ou’
criminals masquerading as taxi dri-
vers and can-el their licences?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). On
investigation this report was found tu
be false.

(c) Does not arise.
Unemployeq Technical Persons
in Andhra Pradesh

3303. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed tp state:

fa) the number of technical per-
sons registered in various employ-
mont exchanges in Andhra Pradesh as
on the 31st December; 1085; and

(b} the number out of them pro-
vided with employment assistance till
the end of December, 19657

‘The Minister of Lubour, Employ-

ment and Rehabilitation (Shri Jag-
jivam Ram): (a) 7585,
(b) 2,845 registrants of this cate-

gory were placed in employment dur-
ing the vear 1985,

Post Offices in Rajasthan in Rented
Bulldings.

3304, Shri Dhaleshwa, Meena:
Shri Ramachandr, Ulaka:

Will the Minister of Communica-
tions be pleased to state:

{a) the number of Post Offices in
Rajasthan housed in rented buildings
at present: and

(b) the amount of rent paid by
Government during 1965-66*

The Minister of State in the Depart-
ments of Parllamentary Affairs and

Communication, (Shri Jaganatha Rao):
(a) 482

(b) Rs. 2.25783.20

Posta] Services ip

3305. Shri Dhuleshway Meena:
Shri Ramachandra Ulaka:

Mysore

Will the Minister of Communica-
tions be pleased lo state:

(a) the numbey of villuges covered
by Postal services in Mysore State
till the end of January, 1966; and

(b) the number of villages pro-
posed to be covered hy posial services
in that Stute during 1966-67?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shrl Jaganatha Rao):

(a) All the villages in Mysore State
have the facility of delivery of mails.
The position regarding the {requency
of delivery service as oblaining
the State towards the end of January
1966 is given below:—

Daily 11502
Tri-weekly 4.677
Bi-weekly 1.856
Thrice a fortnight 238
Weekly 7l
Over a week 43

The posial services were rendered
by 30 Head offices, %03 Departmental
sub offices, 105 Exira departmental
sub-offices and 6084 Extra depart-
mental Branch offices at the end of
Januafy 1966,

fb) All the existing villages in the
stale are alteadv covered by posta!
ROTVices.

Price of Caustis Soda
3306. Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena;

Will the Minister of Petroleam and
Chemicals be pleased 1o stale:

(a) whether the prices of Caustic
Soda have recently gone up:



9701 Written Answers

(b) if so, the reasons therefor; and

tc) the action being taken to check
the rise in the prices?

The Minister of Petroleum and
Chemicalg (Shri Alagesan): (a) Yes.
The ex-factory prices of different
varieties of caustic soda have gone up
by Rs. 40!- per tonne with effect from
the 15th November. 1865.

(b} Risg in cost of production due
to power cut, fall in production, with-
drawal of rebate on furnace oil, risc
in wages etc.

(c) The manutacturers have since
given an assurance that they will not
effect any rise in prices without prior
consultation wilh Government.

Merit Scholarships in Orissa

3307. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Educatlon be
pleased to state:

ta) the amount of financial assist-
ance given to Orissa Government for
grant of merit scholarships to poor
students tp continue their university
education during 1065-686 under the
Nutiona] Scholarshipg Scheme; and

(b) e amount spent out of this by
the State Government?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) Ra 1.60000-

(b) Rs. 143000/ upto the middle '

‘0f February 1986, and the remaining
Rs. 17,000~ also are likely 10 be spent
during the year, as reported by the
State Government.

Scholarships for Technita! Instliutes
Orissa

3308. Shri Eamchandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Educatiom be
pleased to state:

fa) the amount given on account
of Me it-cum-Means Scholarshine to
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each technical institute in Orissa dur-
ing 1065-66; and

(b) the amount proposed to e
dgiven to that Siate for the purpose
during 1966-677

The Minister of Education (Shri M.
C., Chagla): (a) and (b). A statement
giving the information is laid on the
Table of the House. [Placed in Lib-
rary. Sec No. LT-58985/66].

Theft of Copper Wire in Delhi
3309. Shri Bagrl:
Shri Maheswar Nalk:

Will the Minister
be pleased to state:

of Home Affairs

(a) whether it {s a fact that thefis
of copper wire and water metres arc
increasing 1n and around Delhi;

ib) if so, the number of such thefts
committed during the last one wvesr,
and

tc) whether the persons involved in
such thefts have been arrested and
action taken against them?

The Deputy Minister in the Minis-
try of Home Affalrs (Shri Vidya
Charan Shukla): (n) and (b). Yes.
Sir. 241 cases of thefts of copper wire
and 205 cases of theft of water meters
were reported to the police in Delhi
during the year 1965, as against 97
wire thefts and 52
cases of water meter thefts during
1964.

{c) (1) 20 persons were awrrested and
challaned in copper wire theft cases
during 1965, of whom 3 were convic-
ted, 6 acquitted while the remmining
11 are standing trial,

(1) 15 persons were arrested in
water *neter theft cases of whom 12
were challaned and 3 discharged. Out
of 12 persons challaned, 2 were con-
victed, 4 acquitted while the remain-
ing § are standing trial
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Shortage of Methylateq Spirit in
Delhi

3310. S8hri Bagri: Will the Minister
of Petroleum ang Chemicals be pleased
1o state:

ta) whether it js a fact that there
is a greal shortage of Methylated
spirit in Delhi;

(b) whether it is ulso a fact that
the price of spirit had gone up dur-
ing January, 1966; and

icy) if so, the steps taken to meet
the demand?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) and
(b)), No.

(e) Does not arise.

Public Call Offices in Punjab

3311, Bhri Daljit Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) the 1total number of Public
Call Offices that were scheduled to be
opened throughout Punjab during the
Third Five Year Plan: and

(b) the number of such offices
which have already heen opened
along with the names of places

district-wise?

The Minister of State in the Depart-
ments of Parlamentary Affalrs and
Communications (Shri Jaganatha Rao):
(a) 93 long distance Fublic Call Offices
were proposed to be opened in Punjab
during the Third Five Year Phin
period.

(b) A statement is laid on the Table
of the House. [Placed wn Library.
See No. LT-5006,66).
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Wage Boarq for Shop Workers
in Deilhi

3314. Bhri Bagri:

Shri D. C. Sharma:

Shri Onkar Lal Berwa:

Shri Hukam Chand
Kachhavaiya:

Shri Bade:

Will the Minister of Labour, Em-
pPloymeng and Rehabilitatlon be pleas-
vd to state:

(a) whether New Delhi Trade Em-
ployees Association hss demanded a
Wage Board for Shop Workers in the
Capital; and

(by if

s0, Government's  reaction

thereto?
The Minister of Labour, Employ-
ment and Rehabllitation (Shri Jag-

Jivan Ran): {a) No, Sir.

(b) Does not atrise.

Power Cut in Kerala

3315._ Shri Mohammed Koya: Will
the Minister of Labour, Employment
und Rehabilitatlon be pleased to state:

ta) whether  the
affected  the
Kerala; and

(b} how mauny labourers will be
thrown out of employment if the fac-
tories are compelled to close down
due to power shortage?

power
rushew

cut has
factories in

The Ministe: of Labour, Em-
ployment and Rehabilltation (Shri
Jaglivan Ram): (1) Power shortage

has not affected this industry seri-

ouslv  as alternative arrangements
such as installation of oil engines,
eso:ling to driem roasting instead of

oil roasting, ete. have been made.
1b) About 73670 workers.

Arrest of Pakistanl Natlonals in
Kerala

3316, Shri Mohammeq Koya: Will
1the  Minister of Home Affairs be
pleased o state:

in) the vumber of Pakistani Nation-
als who  we'e arrested during the
Indo-Pak hostilities in Kerala State:

APRIL 6. 1966
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(b) the number of those among
them whg were of Indian origin and
had pgone to Pakistan for business
und acquired citizenship there and
returned 1o India; and

f¢) the number of those released
after the Tashken{ ugreement?

The Minister of State ip the Min-
istry of Home Affairg ang Minister of
Defence Supplies in the Ministry of
Defence (Bhrl Hathi): (a) Fifty-two.

by Fifty.

(ed Nil However three women
out of 52 arrested were released on
compassionate  grounds before the
Tashkent agreement.

Jobs executed for various firms in
Andamans

3317. Sh-imati Savliry Nigam: Will
the Minister of Home Affairs be
pleased to state:

ta) the total value of private jobs
(other than jobs on Government ac-
count) executed and of slores sold,
bv the Marine Department, Andaman
Islands, during 1964-65;

(b} the value of jobs executed for
und of stores sold to Messrs. Akooji,
Jadwel ang Co., Jadwet Trading Co.,
and other allied firms during the same
period: and

(e} the value of such bills paid and
u! those whicrh a'e still outstanding
srparately”

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence Shri Hathi): (a) to (c). The
information is being collected and
will be 'aid on the Table of the House

Plastic Lens

3318. Shrimati Savitri Nigam: Will
the Minister of Education be pleased
1o slate:

(a) whether plastic lens for spect-
ucles huve been developed in the re-
search laboratories in India: and
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(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundram
Ramachandran): (a) No such lens has
been developed in any of the mational
research laboratories under the Min-
Istry of Education,

(b)Y Does not arise.

0il and Gasx in Broach District
3319. Shri Yashpal Singh:
Shri Jashvant Mehta:

Will the Minister of Petroleum and
Chemicals be pleased (o stute:

(a) whether oil and gas have re.
cently been struck at Uber wvillage in
Jambasar taluka of Broach Distriet;

(b) if so. the potentialities thereof;
and

(¢) how long it will take to expinit
the field?

The Minister of Petroleum and Che-
micals (Shrl Alagesan): (a) Indica-
tions of oil and gas were observed
while drilling a  well in  Jambusar
area,

(b} A number of wolls will have to
be drilled before the potentialities
could be determined.

(¢) This cannot be indicated at this
state.

Wage Boarg for Rayon Industry

3320, Shri 5. M. Banerjee: Will the
Minister of labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is proposed to ap-
point a Wage Board for the workers
of Rayon Industry; and

(b) it not, the reasons therefar?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagjl-
van Ram): (a) and (b). No such pro-
posal i wnder consideration.

Loss incurred by Fertilizsers and

Chemicals, Travancore, Limited

3321. Dr. Ram Manohar Lohia: Will
the Minister of Petrolenm and Che-
micals be phkased to state:

(a) whether it is a faet that the
F.ACT. Ltd. Alwaye: Heralads in!l‘:.llr-
ring a heavy loss;

108(Ai) LSD—4.
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(b) whether this is due to the extra-
vagances like owning an alr-condi-
ed car by the Factory which is used
by the Director; and

{e) il so, the action taken in this
regard?

The Minister of Petroleum and Che-
mlcals (Shri Alagesan): (a) Yes,

(h) Mo,

(c) Does not arise.
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Literacy in Delhi

3325, Shri Maheswar Naik: Wil
the Minister of Educatiom be pleased
to state:

tal whether any mui-term  assess-
ment has been made of the literacy
achievement in the Undon Territory
of Delhi and if sn, the pusition  as
compared to 1981 census;

tb) whepher the present state of
illiteracy is' due to certain amount of
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apathy in the villages as also due to
relapse to illiteracy; and

-
(c¢) the target date by which the

Union Territory of Delhi would be

free from the stigma of illiteracy?

The Minister of Education (Shrl M.
C. Chagla): (a) to (c). The requisite
information is being collected and
will be placed on the Table of the
House.

Release of Sheikh Abdullah

3326. Bhri Kolia Venkaiah:
Shri M. N, Swamy:
Shri Laxmi Dass:

Will the Minister of Home Affairs
be pleased to state:

(a) whether 50 prominent citizens
of Jammu and Kashmir State sent an
appeal to the Prime Minister for the
releasec of Sheikh Abdullah;

{b) if so, when; and
{¢) the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs and Mimister of
Defence Supplies im the Ministry of
Defence (Shri Hathi): (a) and (h). A
letter was received by the Prime
Minister early in March, 1966 from
Mufti Mohd. Rashid-ud-Din, Mufti
Azam, Kashmir and three others en-
closing an appeal from some citizens
of Jammu and Kashmir asking for re-
lease of Sheikh Abdullah, and of
others under detention in Jammu and
Kashmir,

(c) Apart from acknowledging the
communication no further action has
been taken.

Sheikh Abdullah

Shri Muthiah:

Shri Rameshwar Tantla:
Shri Vasudevan Nair:
Shri Warilor:

Wil the Minister o! Home Affairs
be pleased to state:

(a) whether Sheikh Abdullah

3327,

has
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changed his views after the Tashkent
Declaration;

(b) whether he has offered to work
for Indo-Pakistan amity if released;
and

(c) whether the Indo-Pakistan
Friendship Group in  Srinagar has
uppcaled 1o the Prime Minister to
release Sheikh Abdullah?

The Minister of State in the
Ministry of Home Affairs and Minister
of Defence Sapplies in the Minks.
try of Defence (Shri Hathl): (a) and
(b). Government have no information.

(c) One Shri Ragho Nath Vaishmavi
describing himself as Chairman of
India-Pakistan Conciliation Group of
Kashmir has written to the Prime
Minister enclosing copy of a resolution
purported to have been passed by the
Executive Commitiee of the Group,
which prays for the release gt Sheikh
Abdullah and others.

Teltmuhk;- Messages

3328. Shrimati Ramdulari Sinha:
Will the Minister of Communlications
be pleased to state:

(a) whether Government are aware
that a large number of telegrams arc
sent on the occasion of death, acci-
dents and appointment of any person
as Minister or Depuly Minister;

tb) whether it is a fact thmt stock
phrases in greeting telegrams do not
contain any phrase to indicate any
message of congratulations to Minis-
terg or of condolences about the death
of any person; and

(c) it so, whether it is proposed to
revise and widen the scope of such
concessional messages?

The Minister of State in the Depart-
menis of Parliamentary Affalrs and
Ci jcatl (8hri Jag Rao):
fa) On deaths and accidents, Yes.
But only a limited number of tele-
grams are sent om eppointménts  as
Ministers or Dy Minisiers,
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(b) Existing stock phrases cover
general congratulations without men-
tioning specific uppointments., Greet-
inge telegram service does mot apply
to bereavements,

({c) No.

Antique Found at Paithan in
Aurangabad

3329. Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a small
ido] of Shiva with Nandi, clay uten-
sils and toilet articles believed to
belong to a date, 2000 years ago, have
been found at Paithan (Aurangabad);

(b) if so,
thereto?

Government's  reaction

The Deputy Minister in the Ministry
of Eduration (Shri Bhakt Darshan):
(a) and (b). According to the report
reccived from the Director, Archives
and Archaeology, Government of
Maharashtra, some idols, clay utensils
and toilet articles have been found at
Paithan and they are reported to
belong to the Satavahana period.

West Bengal Agitation

3330. Dr. Ram Manohar Lohla:
Will the Minister of Home Affalrs be
pleased to state:

(a) whether recently the West Ben-
gal Government sought the help of
Police Companies from the neigh-
bouring States;

(b) it so, whether Centre's advice
was sought before making this appeal;
and

(¢} the provision of law under which
such assistance Was sought and given
to West Bengal Government by the
neirhbouring States?

The Minister of State in the Minis-
try of Home Affairs and , Minister of

6, 1966 Written Answers
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Defence Supplies in the Minisiry of
Defence (Shri Hathi): (a) and (b).
Whenever help is sought for meeting
any law and order situation, the Cen-
tre ag well as the States make availa-
ble Police re-inforcements, consistent
with their own resources.

(c) Under the provisions of the
Police Act, 1888 (Act No. 171 of 1888).

Fencing on Border

3331, Shri R. Barua:
Shri N. R, Laskar:
Shri Liladhar Eotoki:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs

be pleased 1o state:

(a) whether there iz any scheme
under Government's consideration to
put barbed wire on the border area
between Burma and East Pakistan in
order to prevent the inflow of Naga

rebels; and

(b) it so, when such project will be
completed?

The Minister of State in the Minks-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) No, Sir.

(b) Does not arise.

Conversion Activities in Blhar Towns

3332. Shri H. C. Soy: Will the
Minister of Home Affairs be pleased to
state:

(b) whether it is a fact that conver-
sion activities of the Christian Missio-

naries in Bihar have recenlly been
stepped up;
(b) whether it is also a fact that

Christinn Missionaries get educational
aid ang other facilities from Govern-
ment much more liberally than the
non-Christian veluntary organisations;
and
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(e) if so, the steps taken in this re-
gard?

The Minister of State in the Ministry
of Home Affairs and Minister of De-
fence Supplies in the Ministry of
Defence (Shri Hathi): (a) Govern-
ment have no reason to believe that
this is so.

{b) Nu, Sir.
(c) Does not arise

Enquiry Againsi District Excise
Officer

3333. Shri Gulshan:
Shri Buta Singh:

Will the Minister of Home Affairs

be pleased to state:

(a) whether it 15 a fuct that  the
Special Police Establishment raided
the house of the District Excise Offi-
cer, Delhi Administration, in  March,
1964;

(b) whether some illicit liquor was
recovered from his residence;

(e) whetner a case was registered
against him: and

(d) if 0. the result thereof?

» The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Minisiry of
Defence (Shri Hathi): (a) and (b), The
Special Police Establishment scarched
the house of the District Excise Officer,
Delhi Administration on 2-2-1984 and
recovered foreign liqguor and beer,

t¢) and (d). A case under Section
61 of the Punjab Excise Act wag re-
gistered and the Delhi Police has com-
pleted investigation and obtained
sanction for prosccution of the Officer,
The case 15 being put in court,

Fromotion of Children's Liternture

3334. Shri 8. Kandappan:
Shri Mutha Gounder:
Shri-Sivasankaran:

Will the Minister of Education  be
pleased to state: :

{a) whether Government have got

CHAITRA 18,
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any programme for the promotion of
children's literature; and
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(b) if so, the nature of gssistance, if
any, given to the various States in this
regard?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) Yes, Sir. The
Government of India organize every
year a National Prize Competition of
Children's Literature in the Indian
languages. Sahitya Rachnalays (Lite-
rary  Workshops) are  organized to
train authors and writers in the tech-
nique of preparing Children's books.
The National Council of Educational
Research & Training has also under-
taken u scheme for preparation of
supplementary reading material for
school childern.

(b} Grants-in-uid are given to the
State Governments to meet the expen-
diture on the Prize Competition and
Sahitya Rachnalayas in addition to
rendering technical and academic nad-
vice in regard to programme for
promoling children’s literature,

Retrenchment by Private Ol
Companies
3335. Shri Vasudevan Nalr:
Shri Warlor:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Private Oil Com-
panies have intimated that they will
have to retrench large number of their
employces at Cochin when the oil re-
finery is commissioned;

(b) whether Government have re-
ceived any representation from the em-
ployees regarding the threatened re-
trenchment; and

(c) if so, the steps taken o assure
continued employment for these em-
ployees?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) and
tb). Yes.

(c) The matter has been brougnt 19
the notice of |he‘Cocgi& Réhneries
Limited‘snd the Tndian 'Oil Corpora-
tion Limited.
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Prisoners taken during Mizo Revolt

3336. Shri Bagri:
Shri Hem Barua:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether during the operations
against the Mizo rebels any prisoners
have been taken; und

(b) if so, their number?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
221 Mizo National Front Volunteers
have so far been captured.

Indusiries in Border Areas

3337. Shri R. 5. Pandey:
Shri Yashpal Bingh:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that a
number of industries in the border
regions, which were hit  during the

recent Indo-Pakistani  conflicl, have
not been re-established so far;

(b) if so, the reasons therefor; and

{¢) whether Government  have
given any assistance or incenlive v
those industrialists to re-start their
industries on the old scale?

The Deputy Minister in the Minls-
trg of Labour, Employment ang Re-
tabilitation (Shri D. R. Chavan}: (a)
The tndusteic. whi-h  were !
h\\ e reven. oudo-Pakistam ¢oalo

aty
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have restarted and are functioning
more or less in a normal manner.

(b) Does not arise.

(¢) Yes Sir. Government have
arranged credit, loan and other
assistance to the industiries.
Education in Dandakaranya Region

3338. Dr. Ranen Sen:
Dr. U. Misra:
Shri Firodla:

Will the Minister of Labour, Emp-
loyment and Rehabilliation be pleas-
ed to state:

(a) the arrangements made by the
authorities to impart education to the
refugee boys now settled in Danda-
karanya; and

(b) the method of Tecruiting the
teaching stafl for the purpose?

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (Shri D. R. Chavan):
(a) 204 Primary Schools, 7 Middle
Schools and one High School have
been opened.  The number of students
enrolled is 15360.23 Primary Schools,
2 Middle Schools and 1 High School
are under construction. An Industrial
Training Institute hag also been cstab-
lished. Settler boys ure nlso sent to
other Institutes for industrial training.

Books are supplied free and no
tuition fee is charged in the Primary
and Secondary closses. Stipends are
given to students who have to stay
in the Hostels.

B.A. and B.Com, c¢xaminations are
being conducled at  Kondagaon by
special arrangemen{ with Calcutta
University. :

(b) Teaching staff is recruited
throueh, Employment Exchanges by
Seleciion:. Committee through  inter.
views and written tests,
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8ale of Marketable Surpius In
D. 2

3339. Dr. Ranen Ben:
Dr. 1. Misra:

Will the Minister of Labowr, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) the procedure and system for
selling marketable surplus by the
refugee settlers in Dandakaranya and
the arrangements made therefor by
the Dandakaranya authorities;

(b) whether there is any difference
of opinion among the authorities, about
the system in this regard; and

(e) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Employment and Rehabilitation
(Shri D. B. Chavan): {(a) In order to
assist settlers in obtaining rcasonable
prices for their marketable surplus, &
Marketable Cell has been set up by the
Dandakaranya Project  Administra-
tion to provide market intelligence to
the settlers. Marketing Centres have
ales been established; with the assis-

tance of the officials of the Project
Administration, settlers  have been
cnabled to sell  their  produce at

reasonable prices.

A large number of gettlers have
been given loans for purchase of bul-
lock carts for transport of their pro-
duee. The Project Administration
hnave also been trying to assist the
settlers by providing transportation
facilities for selling vegetables, fruits
and poultry produce outside the Zones.

(b) No, Sir.
(e) Does not arise,
w7 W W W FeeT W
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Grant of Family Allowances to
Detenus

1342, Shri Kolla Venkaiah: Wil| the
Mimster of Home Affairs be pleased
to refer to the reply given to Unstor-
red Question No. 1397 on  the Ind
March, 1968 and state:

(a) the number of Left Communist
detenus who have been granted family
allowances in various  States up 1o
the 10th Mareh, 1060;

{h} the number of Left Comomogn et
detenus who were grunted Rs 425 per
manth as family allowance;

(¢) the number of Left Communist
detenus receiving more than Rs. 150
in different States as family rliow-
ance; and

(d) the number of appiications for

family allowance rejected In 1988 up
to the 10th March?
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The Minister of State in the Minis-
iry of Home Affairs and Minisier of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) to (d). The
information is being collected and
will be placed on the Table of the
House.

Military Aid used agalnst Food
Aghators

3343. Shri Kolla Venkaiah: Will the
Minister of Home Affairs be pleased
to state:

(a) the places al which the mili-
tary has been called to reinforce the
police force against the people agitat-

ing for food in 1968 in the country
upto the 11th March, 1966;

(k) the strength of the military
force called to  assist the police at

different places; and

¢} the reasons for calling the mili-
tary into action?

The Minister of State in the Minis-
try of Home Affalrg¢ and Minicier of
Defence Supplies in the Minisiry of
Defence (Shri Hathi): () to 1¢), The
military was called in  aid of civil
power in the ureas of Asansol, Rana-
#hat, Santipur, Krishnanagar Hooghly.
Howrah and Calcutta to  assist the
police force for maintaining law and
order and to protect public property
from wanton destruction. A total of
four infantry battalions was cmploy-
al

Fertilizer Plant, Durgapur

3344 Shri Yashpal Singh: Will the
Minister of P and Chemical
be pleased to state:

(a) whether it is a fact that an
agreement has been entered into
with an Italien firm for the setting up
of a Fertilizer Factory at Durgapur;
and

(b) if so, the terms and conditions
of the agreement?

APRIL 6, 1068
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The Minister of Petrolenm and
Chemicals (Shri Alagesan): (a) No.

(b) Does not arise.
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Women Contart Agents

3348, Shrl D, C. Sharma:
Shri Onkar Lal Berwa:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Central Bureau of Investigation has
located women working as contact
agents in ccrtain deportments of the
Central Ministries who are reported-
Iy helping their employers in getting
undue favours from Government offi-
cers; and
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(b) if so, the action taken in this
regard?

The Minister of State in the Minis-
try of Aome Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) A few
women, who have been found contact-
ing Government servants in certain
Departments have come to the notice
of the Central Bureau of Investiga-
tion.

(b) Their names have been com-
municated to the Departments con-
cerned.

Fire in Laeyo Colliery

3349. Shri Dasaratha Deb: Wil] the
Minister of Labour, Employment and
Rehabilitation be plensed to state:

(a) whether it is a fact that the
Laeyo Colliery fire has been spreading
since the 2Tth Fcbruary, 1966; and

(b) if so, the precautionary mea-
sures adopted for the safety of the
colliery workers?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) A fire broke out on
28th February, 1966 at Lacyo Colliery,
which is not being worked. Jungle
fire had entered into the quarry
debris and thence to abandoned work-
ings.

are considered
are nn workers

{b) No mecasures
necessary as thers
employed.

Review of Anti-Corruption Work

3350. Shrl R. S. Pandey:
Shri Firodia:
Shri Mohammed Koya:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a
review of vigilance and anti-corrup-
tion work outlining the anti-corrup-
tion measurcg during the past 2 years
has recently been submitted to the
Prime Minister: and
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(b) it so, the conclusions arrived at
as a resuli of the revelations in  the
said review on  anti-corruption
measures”

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) A review
of vigilance and anti-corruption work
done during the last two years (from
1864 1o 30-9-1965) was prepared by
the Ceniral Bureau of Investigation.
The Report has been seen by the
Prime Minister.

(b) It can be said that as o result
of the comcentrated drive undertaken
by Central Bureau of Investigation
in certain departments and public
undertakings points of corruption
have been located; action has been
taken against persons lacking in inte-
grity; there has been speedier disposal
and improvement in the functioning
of some departments which helped in
reducing the scope of corrupt activi-
ties,

Wages of Cashew Workers in Kerala

3351. Shri Vasudevan
Shri Warior:

Nair:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleas-
ed to state:

(a) whether the Cashew Workers
Union of Quilon, Kerala State have
demanded the revision of minimum
wages and some other benefits; and

(b) if so, the action taken in this
regard?

The Minister of Labour,
ment and Rehabilitation
Jagjlvan Ram): (a) Yes.

Employ-
(Shri

(b) The State Government is taking
necessary action in regard to revision
of minkmum waeces the other matters
are nlso hene Jooked iptor

CHAITRA 16, 1888 (SAKA)
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University Vice-Chancellors

3352. Dr. Ram Manohar Lohla:
Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleused to state:

(a) whether Government have
recently received a memorandum from
a deputation of the University Vice-
Chancellors;

(b) if so, the main points mentioned
therein;

(c) Government's reaction thereto;
and

(d) whether it is proposed to take
any administrative and legislative
action or issue directlons under Arti-
cle 353 of the Constitution?

The Minisier of Edocation (Shri
M. C. Chagla): (a) Yes, Sir. The
memorandum was submitted by the
Vice-Chancellors on  behalf of the
Inter-University Board of India and
Ceylon.

(b} The memorandum mainly deals
with University autonomy and in
brief seeks support (i) to secure dele-
tian of some of the provisions in the
vaurious University Acts und Amend-
ing Bills which, in the opinion of the
Inter-University Board, detract from
Universily sutonomy; and (ii) to
have the existing University Acts
amended in terms of the recommen-
dations made by the Commitiee on
“Model Act for Universities” as fimal-
ly approved by the Inter-University
Board and the University Grants
Cummission,

fc) and (d). The memorandum is
under cxamination.
Utilization of Nataral Gas

3353. Bhrj P. C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

() the industries which have becn
l'evnsed for utilisation of the Natural
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Petroleum Gas available from Assam
Oil Fields and the projects which are
under consideration for issue of
licences for utilisation of natural gas;
and

{b) how the gas being flared up at
Gauhati Refinery is to be utilised, and
whether any project for its liquefac-
tion and distribution for use as
domestic fue]l has been finalised?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a)
Licences for setting up of fertilizer,
therma! power and acrylonitrile plants
based on Assam Natural Gag have
been issued. In  addition, natural
#as is being supplicd to Tingri Grid
and Brick Kilns. A proposal for set-

ting up a Urea Plant is also under
econsideration.
(b) The gas being flared up at

Gauhati Refinery can be utilised for
the manufacture of LP.G. A Project
Report in this conneclion has been
received from the Rumanians and is
under consideration of the Indian Oil
Corporation  (Refineries Division)
Limited.

Appeals regarding Semiority in Judi-
cial Service in Kerala

3354. Shri Maniyangadan: Will the
Minister of Home Affairs be pleased
to slate:

(a) whether any appeals are pend-
ing at present in regard to the senio-
rity in the Judicial Service of Kerala
State:

(b) if so, the number thereof; and

(c) the period for which these ap-
peals are pending and the reasons for
the delay. in  disposing of  these
appeals?

The Minister of State in the Ministry
of Home Affairy; and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) No appeal
relating to seniority in the Judicial
Service of Keralg as affected by the
reorganisation of States is = pending
with the Government of India.
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(b) and (c). Do not arise,

Sub-Divisional Officer, Lungleh

3355 Shri Jashvant Mehta:
Shrimati Renuka Barkataki:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether security forces have
becn able to trace the Sub-Divisional
Officer of Lungleh in Mizo Distriet,
kidnapped by Mizo hostiles; and

{b) whether any information has
been received about the whercabouts
of the officer?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
It is learnt that the Sub-Divisional
Officer of Lungleh has been taken to
East Pakistan by the armeg Mizo
gangs. [Efforts are being made to
ascertain his exact whereabouts.

House Building Loans to Migrants
from East Pakistan

3356. Shri H, N. Muokerjee: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether he has received a re-
presentation from the Udbastu Kalyan
Samity. Saradapalli, District Hooghly
{West Bengal) regarding the remission
of contributory house-building loan to
middle class refugees from East
Pakistan:

(b) whether he has examined it;
and

(c) if so, the steps being taken in
thig regard?

The Deputy Minister of Laboar, Em-
ployment and Rehabiiitation (Shri
D. R, Chavan): (a) and (b), Yes.

(e) It is not proposed to remit the
Contributory House-Building Loans.
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E. B. Ram Roop Vidya Mandir

3357. Shri H. N, Mukerjee:
Shri Indrajit Gupta:

Will the Minister
pleased to state:

of Education be

(a) whether it is a fact that an n-
quiry had been instituted in respect of
the affairs of R, B. Ram Roop Vidya
Mandir, Delhi;

(b) if so, the findings thereof; and

{c) the stepg taken to give cffect to
them?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir. by the
Direclorate of Education,

(b) The Enquiry Committee is still
making enquiries and its findings are
awaited.

(c) Does not arise,

Shifting of Migrants from Camp

3358. Shri H N. Mukerjee: Wil] the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that nearly
600 families of East Pakistan refugees
settled in Barguri Camp, district
Darrang (Assam) are being shifted to
some other State against their will;

(b) whether he has receiveq repre-
sentation asking for their retention in
the present site; and

(c) the decision taken in this re-
gard?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shrl D. R, Chavan): (a) to (c).
Owing to the limited scope for the
rehabilitation of agricultural families
in Assam and the continued pressure
on the resources of the State, the Gov-
ernment of Assam have expressed
their inability to rehabilitate all the
refugees in camps, within the State.
It has .accordingly been decided to
shift, 3,000 families from different
camps in Assam to the Mana Transit
Centre, Raipur, MP. for yltimate
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movement to permanent rehabilitation
sites in other States, 374 agriculturists
families from Barguri camp are pro-
posed 1o be shifled by the State Gov-
ernment as a part of this programme.

A representation has bren received
from the families in the Barguri camp,
They have requested that they should
be rehabilitaied in Assam itself, This
is being examined by the State Gov-
ernment,

Centenary Celebrations of Archaeuio-
gical Survey of India

3359, Shri Vishram Prasad: Will
the Minister of Fducatiom be plrased
to state:

(a) whether it is a fact that the cen-
tenary celebrations of the Archacolo-
gical Survey of India were held during
Decembuer. 1961; and

(b} if so, the initial amount sane-
tioned by Government and the actual
expenditure incurred thereon?

The Depuly Minister in the Ministry
of Education (Shri Bhakt Darshan):
fa) Yes, Sir.

(b) (i) Initial amount sanctioned by
Government— Rs. 2 6530750

(ii) Expenditure incurred—
Rs. £.18.553 69

Distribution of Kerosenc

3360, Shri P. C. Borooah:
Shri Maheswar Nalk:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have re-
cently revised the kerosene distribu-
tion pattern in Eastern States; and

(b) if so, the changes brought about
in the pattern and what is the revised
distribution +vstem?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) and (b).
State-wise Company-wite monthly
quotas of Kerosene have been fixed
with effect from March, 66, onwards
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for each State including those in Eas-
tern region. The State Governments
have been advised to flx district wise
quotas in consultalion with the Qil
Companies, Prior to March, 66, move-
ment quotas relateq to each  supply
area, which did not conform to the
boundaries of individual States.

Bcheme for Self-Reliance in Tech-
nology

3361, Shri D. C, Sharma: Will the
Minister of Education be pleased to
state: ]

(a) whether any schemc has been
prepared to make the country self-
reliant in various fields of techmology;

(b) if so, the details thereof; and

(c) for how long the country will
have to depend on importedq know-
how?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). With a
view to sclf-reliance in technology, a
‘Get-Together of Research and Indus-
try' consisting of Scientisly from re-
search and {echnologica] institutions,
technical personnel from industry and
Government Departments  concerned
with industrial development ang other
liser organisations was convened by
the Council of Scientific and Industrial
Research on 20th and 21st December,
1965 at New Delhi. The recommen-
dativng  made by the 15 Working
Groups of the conference deal with
specialisa-d subjects, The recommen-
dations dra] with rescarch and deve-
lopment policies us also with ureas of
economic and  industrinl  importance
identified in the form of national re-
search projects. These have been sent
to differcnt minisiries and organisa-
tions,

ey Efforts are being made to deve-
lop Indian know-how, consultancy
and design and engineering services
in various fields. The Government of
India in the Ministry of Industry has
recently appointed o Committee under
the Chairmanship of Dr. A, Rama-
swami Mudaliar to:—

(u) examine the extent to which
at thc present stage 'of our
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economic development import
of technical know-how from
abroad can be dispensed with;

(b) examine the general condi-
tions subject to which indi-
genous  know-how ecan  be
deemed to be capable of com-
mercial exploitation; and

(c) suggest general guide lines
regarding the type of casesin
which foreign collaboration
may be allowed.
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Cultural Delegation from German
Democratic Republic

33_83_ Shri D. C, Sharma: Will the
Minister of Education be pleased to
slate:

{a) whether a four-member cultural
delegation from German Democratic
Republic wisited India recently; and

(b) if so. the outcome of their visit?

The Deputy Minister in the Mims-
try of Edacation (Shri Bhakt Darshan):
(a) Yes, Sir

{b) The delegation has  wvisited
Uuri_ng 1ts brief stay, some selected
institulions of sporis and games and
has made some wverbal suggestions
ahout the training and exchange of
oxperts in this field The report of the
delegation when reccived will be given
due consideration,

“Oft Survey in Mahanadl Delta Area’

2364. Shri Gokulananda Mohanty:
Wiil the Minister of Petroleam anc
Chemicals be pleased to statle:

(a) whether oil survey work n
Mahanadi Delta area in Orissa is still
continuing; and

thy if =n, when the survey is ex-
paeted to be completed?

The Minister of Fetroleam and Che-
micals (Shri Alagesan): (a) Yes,
Gravily-cum-magnetic surveys are in
Progress,

(h) Tt'is ot possible to state when
the survev work will be completed, as
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the results of the initisl survey wark,
progressively obtained, have a bearing
on the total quentum of survey re-
quired.

Orissa Government Police Housing
Scheme

3345 Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Home Affabrs
be pleased to state:

(a) the amount proposed to be given
to Orissa Government under Police
Housing scheme in the State during
1968-67; and

(b) the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). A deci-
sion will be taken after the funds are
voted by the Parliament, taking into
consideration the needs of all the
State Governments.

Vigyan Mandirs in Orissa

2366. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) whether any Vigyan Mandirs
are proposed 10 be set up in Orissa
State during 1966-67; and

(k) if so. the detailg thereof and the
Central assistance propused o be
given to that State for thi-  purpose
during the same period?

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandran): (a) The administra-
tive control of Vijnan Mandirs having
been transferred to the State Govern-
ments, it is now (he responsibllity of
the State Governments to set up néw
Vijnan Mandirs. We have sn far re-
ceived no proposal o scl up any
Vijnun Mandlr in Orissa State during
1966-67, In addition to the three that
already exist in thot State,

(b) Dues not arise.
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Archaeological Survey in Orissa

3367. Shri Ramachandra Ulaka;
Shri Dhuleshwar Meena:

Will the Minister of Edueation be
pleased to state:

(8) whether any survey has been
conducted by the Archaeological
Survey of India in Orissa State
during the Third Five Year Plan
perind; and

(b} if so0, the findings thereof?
The Deputy Minister

istry of Education
Darshan): (a) Yes, Sir,

in the Min-
(Shri Bhakt

(b) As a result of this Survey, sites
of various categories viz. Early Stone
Age and Chalcolithic were located.

Unemployed Engineers in Orissa

3368, Shri Dhuleshwar Meena:
Shri Ramachandra  Ulaka:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) the number of Engineers
passed from various Engineering
Colleges in Orissa and remained
unemployed during 1964; and

who

(b) the steps token to absorb
them?
The Minister of Labour, Employ-

ment and  Rehabilitation (Shri
Jagjivan Ram): (a) 109 Degree-
holders and 401 Diploma-holders in
Engineering passed out from various

Engineering Colleges and  Poly-
technics in Orissa during the year
1864. Information regarding the

number of Engineers, if any, remain-
ing unemployed out of them s
however, not available.

(b) Various development schemes
under the Five Year Plang are
expected to create increasing employ-
ment opportunities for qualified
persons including engineers.
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Electronic Computors im
(India) Ltd,

3369, Shri Mohan Swarup: Will tho
Minister of Labour, Employment and
Rehabilitation be pleased to state:

Caltex

(a) whether it is a fact that Caltex
{India) Limiteq have  installed
electronic computors;

(b) if so, whether it i5 also g fact
that as a resull thereof they have
declared many employees surplus:
and

(e) if so, the mumber thereof and
the action taken by Government in
this regard?

The Minister of Laboaur,
ment and  Rehabllitation
Jagjvan Ram): (a) No, Sir.

(b) and (¢). Do not arise,

Employ-
(Shri

Private Schools in Delhi

3370. Shri Indrajit Gupta: Will th
Minister of Education be pleased to
refer to the reply given to Starred
Question No, 1498 on the 14th April,
1860 ang state:

(a) the amount collected indi-
vidually from the grant-in-aig of 21
privately managed aided schools on
account of unauthorised levies
collected by them. whose names
were placed on the Table of Lok
Sabha on the 8th August, 1960 n
reply to Unstarred Question No.
404,

(b) whether it is a fact that a large
number of privately-managed aided
schools are still charging unautho-
rised levies in the form of donations,
building fee and development fee
without the prior sanction of the
Department of Education, Delhi and
some of these schools are also in-
dulging in @ number of other irregu-
larities like prescribing of
unauthorised books in the schools,
untimely and short payment of
salagies, victimisation of teachers in
violation, of she provisions made in
Delhi Education Code:
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(c) if so, the names of such schools
and the measures Government have
adopted to control such schools; and

(d) the total amount per annum
that Government are giving as grant-
in-aid to privately-managed schools in
Delhi and by how much the expendi-
ture will increase if Government
completely take over these schools?

The Minister of Education (Shri
M. C. Chagla): (a) to (d). The re-
quisite information is being collected
and will be laid on the Table of the
Sabha in due course.

Russian Language Section in Kerala
University

3371, Shri Warior:
Shri Vasudevan Nair:

Will the Minister -of Education be
pleased to “state:

(a) whether it is proposed to start
a Russiant Language section in Kerala
University, and

(b) if so, the details thereof?

The Minister ¢f Education (Shri
M, C. Chagla): (a) The Senate of the
University of Kerala, at its meeting
held on 19-3-1966, hag accepted a
non-official resolution for starting a
Department of Russian Language,

(b) The details have not yet been
worked out.

Recognition of Four-year Engineering
Coursg in Keraly University

3372. Shri Warior:
Shri Vasudevan Nair:
Shri Kappen:

Will the Minister of Education be
pleaseq to state:

(a) whether it is a fact that Kerala
University had not requested All
India Technical Education Counecil for
recognition of the former’s four-year
Engifieering Coursé; and

(b) if so, the disadvantages that

. may result out of this serious omis-
sion to those who graduate in the
course?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The ques-
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tion does not arise as the degrees
awarded by Indian Universities are
automatically recognised,

Eviction of Settlers in Kallarkutty
Area

3373. Shri Warior:
Shri Vasudevay Nair:
Shri Kappen:

Will the -Minister of Home Affairs
be pleased to state:

(a) whether Government have re-
ceived any representation from
Ernakulam against the eviction of
settlers in Kallarkuity area; and

(b) if so, the action taken thereon?

The Minister of State in the Min-
istry of Home Affairs and Minister of
Defence Supply in the of
Defence (Shri Hathi): (a) Kallar-
kutty is in Kottayam District.
Government received -petitions from
Devicolam Constituency  Congress
Committee, Presidents, Villathomal
and Kammathady Panchayats and

Shri T. Murugesan, Ex-M.L.A.,
Munnar.
(b) Appropriate action will be

taken after the final decision is taken
on the report of the Sub-Committee
appointed by the Parliamentary
Consultafive Committee on Kerala

Legislation,

Teachers Training Facilities

8374, Shri P. C, Borooah: Wil the
Minister of Education be pleased to
state:

(a) whether the Committes headed
by Prof. Saiyidain has submitted its
report relating to teachers training
facilities and other matters relating to
teachers;

(b) if so, the main recommenda-
tiong of the committee; and

(¢) Government's reaction thereto?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) A summary of observations
and recommendhtions of the Commit-
tee is given in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-5997/66].
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fc) The Government will  consider
the Report when the UG.C., who
appointed the Commitiee send it to
Guovernment with their recommenda-
fions,

Girly' Fducation

3375. Shrimati Vimla Devi:
Shrl Vasudevan Nalr:

Will the Minister of Education be
pleased to slate:

{a) whether it is a fact that prog-
ress in regard to enrolment of girls
in primary and middle schools during
the Third Plan has been rather slow,

(b) if so, the reasons thercfor; und

tc) the steps taken by Government
tp encourage girls' education during
the Fourth Plan?

The Deputy Minister in the Min-
istry  of Education (Shrimati
Soundaram Ramachandran): (a) As
against the estimafed enrolment of
85:5 lakhs and 13:1 lakhs, at the
primary and middle stages respecti-
vely, the actual enrolment is expected
to be 75 lakhs and 12.1 lakhs.

(by The main reasons are (i)
paucity of resources (financial and
human), (ii) conservatism jn certain
areas, and (iii) difficulties in setting

up educational institutions in the
inaccessible greas,
ie) Besides the provisions under

various schemes of General Educa-
tion, from which girls' education will
pel its due share, a provision of Rs. 32
crores has been included in the Draft
Plan for special schemes to promote
girls' education at the school stage.

faeet & vt § wiwsy fafer o gfawrd
3376. sft wwrmate wreft ;o
farer ot 72 T Y T oA fR o

(%) w7 a7 79 ¢ fr frsit wix
¢ faest & $w wrafaw oat & freet
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w1 wiaw fafe & glrerd a8 & 7€
e

(@) o s g fF o
el # 38 fmawt ®1 7 gfaud ary
%

(w) =fz zr, @1 @ WEwE
g & g aTw & W

(v) == wvaw ¥ w7 FEAE
Lagh i -

farr st (st Wo wo wmwEm) :
(%) & (7). w=ifaw goar owfaa
&1 AT TEr § W e wre d AT
e T W@ & AT |

12,12 hrs,
PAPERS LAID ON THE TABLE

UNTVERSITY
Act

KEraLa (AMENDMENT)

The Deputy Minister in the Min-
istr’ of Education (Shri Bhakt
Darshan): On behalf of Shri M. C,
Chagla, I beg to lay on the Table a
copy of the Kerala Universily
(Amendment) Act, 1966, (President's
Act No. 3 of 1966) under sub-scction
(3) of section 3 of the Kerala State
Legislature (Delcgation of Powers)

Act, 1965. |Placed in Library. See
No. LT-5966/66].
Derence oF INpia  (SecoNp  AMEND-

MENT) Rures

The Deputy Minister in the Ministry
of Home Affairg (Shri Vidya Charan
Shokla): On behalf of Shri Hathi. 1
beg to lay on the Table a copy of the
Defence of India (Second Amend-
ment) Rules, 1966 published in Noti-
fieation No, G.S.R. 364 in Gazet'y of
India dated the 6th March, 1966, under
section 41 of the Defence of India Act,
1962. (Placed in Library, See No. LT-
5987/661.
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REPORT oF INQUIRY ON THE FATAL ACCI-
vEST AT Saunpa No. IV Corirery

The Deputy Minister in the Mini-
stry of Labour, Employment and
Rehabilitation  (Shri Shahnawaz
Khan): T beg to lay on the Table 2
copy of the Report of Enquiry on the

fatal accident at Saunda No. IV
Colliery of National Copal Develop-
nwnt Corporation Limited, Distriet

Hazaribagh, Bihar, on the 17th Febu-
ruary, 1966. [Pluced in Library, See
No. LT-5988/66].

12,13 hrs,

PUBLIC ACCOUNTS COMMITTEE
FORTY-SEVENTH REPORT

Shri Morarka (Jhunjhunu): I beg
to present the Forty-seventh Report
of the Public Accounts Committee on
Appropriation Accounts 1982-63,
1963-64, Finance Accounts 1062-63
and 1963-64 and Audit Reports 1864
and 1965 rela®lng to Government of
Kerala.

12.13}4 hrs.
*DEMANDS FOR GRANTS—Contd.
AND

MixisTrYy o  Wonks, Housing
Unsax DEVELOPMENT-—coOttd.

Mr, Speaker: Out of five hours
allotted, one hour and five minutes
have already been taken wup; three
hours and 55 minutes remain. By 4.15
we will finish,

Shri Subbaraman to continue his
speech,
Shri Hari Vishnu Kamath

(Hoshangabad!: Before you proceed,
may I make a request? Yesterday
you wer2 good enough to direct that
copies of the statement of the Min-
ister of Socvial Welfare and the Home
Minister would be circulated. We
have” got only the statement of the
Minister of Social Welfare, and not
the Home Minister's statement. And
tomorrow is the debate,
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Shri D. C. Sharma (Gurdaspur):
Tomorrow we are having the debale
on Bastar, but we have not been given
the statemeni Dby the hon, Ministers

who sit here for some tinee ang then
Hooaway.

Mr. Speaker: T will sec that it s
done teday. Today  they  will  be

distributed.

Shri Subbaraman (Madurail: 1 was
mentioning yesterday about the im-
portance of the housing problem, I
also smid that it would require a
huge amount o meet the housing
requirements, Out of all the people,
those who live in slums should re-
ceive our foremost attention. That i«
why Mahatma Gandhi whenever he
came to D¢Thi used to live in Harijan
bastis. If you want to provide them
good houses, each will need Rs, 5,000
per house, That means tens «af
thousands of crores and we may not
be able to find such huge amounts for
decades. This problem would not brock
delay for such a long period. The
alternative is that we should aequire
lands exlensively ‘according to the
requirements, prepare a lay out for
them, have good roads, provide water
supply, drainage, community hall,
play ground, schoo] and public con-
veniences. (f we do thizs and gell
away lands to people who live in the
slums or congested areas to a greot
extent this will be solved. Day by
day tnTs problem is becoming aggra-
vated Tiol only in Delhi or in big
cities like Madras, Calcutta or Bom-
bay: even in district towns the
problem is getting worse diay by day.

A large namber of people occupy
poramboke lands, wastelands, river
banks, tank bunds, even road

margins, Becouse of the acuteness of
the problem, because people do not
fet houses or sites to put their sheds
and huts, they accupy all these lands.
Unless we attend to that immediate=-
ly, it s very difficult to remove them
from the places which they encroach.
Befare thev squat or occupy  they
should be remowved, But that alone

*Moved with the recommendation of the President.
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[Shri Subbaraman]

does not solve the problem. We have
to find out lands s0 that they can be
asked to shift to these places. This
problem is there not only in the lown:
but in the villages too. Whatever may
be the cost of acquiring lands ond
laying it out and developing it, we
should give preference to this prolem
and even an expenditure of Ws. S00- -
1000 croves should not deter the gov-
ernment.  The Centre and the State
Governments should atiend to this be=
cause unlesy we give them good houses
they will not be able to lead a good
life. This will alsu help others o get
a healthy life,

Government has recognised the im-
portance of slum clearance to 3 pgreat
extent. Till recently they were uranting
abuut 75 per cent o) subsikdy for ac-
quisition of lands and construction of
houses for those people who dwel! in
slums, but now I learn that the subsi-
dy has been increascd 1o 87} per cent.
The State Governmentz or the lacal
bodies have to bear only 124 per cent.
This is a good offer and oll the State
Governments and local bodie: should
take full advantage of this.  They
should not hesitate 1o invest as  big
an amaunt as possible [or  the slum
clearaner. We find when psoccially the
seavengers and sweepers are asked o
clear away from the slums and -
a p'ace half g mile ¢ one mily )
they grumble that the distanes js long
and they will not he (h'e to come 10
citieg for work.  In such cases, free
transport focilities should be given to
Them.

About land grquicition we find a
loy of delay is cuused, This delay 1«
erusing greal anxiety 1o do things
quickly So, the acquisition proceed-
ings:  should be taken immediatelv
whin we decide o gequire the  lands
and thiz also should he finivhed with-
in g fes months.

Rural housing also reguires ouy al-
tention, U'nless  peoble are  provided
with good houses in rural parts, they
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will shift to towns and cities lo have
a good living. Educated people and
wealthy people and people whg have
some means go on shifting from vil-
lages to the towns. but if we provide
them and give facilities for the rural
people tu build- houses, then there is
every chance of their staying in the
villages. Their staying in viliages we'l
notonly help themselves but also
the villagers 9 lead o good and useful
life.

Village matecials should be used us
far aus puossible in rural housing. Re-
scarch should be carried on sg  thr
the materinle  available  should e
more cffectively used. In brick-mak-
ing. some improvement can be made.
So alss country-wood  should be :o0
treated =o that it stays for a long time.
The village people should alse  he
tnlned to build thei- own  houscs.
¢ artisans, especially those who are
trained people, have to be taken from
cities and big towns to the villages to
construct houses. If we train the vil-
luge people, this necessity  need not
arise at all.

1 jusl saw in the repwrt that the
Hindustan Housing Factory nas roms-
tructed a pood number of houses un
pre-fabricated panel system, I think
the Minster would make some  ar-
rangoments 1o show zome of the MP-,
these houses so that they may advise
people in, their eonstituencies “to build
such houser, In housing, we have goi
e difficuliv: windows, doars and
‘rames arl lintels are very eostly, The
rost of the houses goes higher and
Higher neciuse of the cost of the ma-
serial is poing up. If factones like Hi:-
hrstan Housing Factory e started.
une  ecovh State, and o they Ma-
aufs ture frames for toorg awl win=
dowes apd himels wad <labs for floor
cnd even forowalls, it will go a great
‘o minimise the vost, We find
w the ceport thot sonsc painpinl s
are being vublished, bul we @+ not
know what use is made of them Lx
the contractors and  those who e

i
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engaged in house-building. Some lite-
rature should be made available to
the ordinary people, so that they can
get! the full benefit of the experience
gained by the Government.

The National Buildings Construction
Corporation is doing the construction
of ull the buildings of the Govern-
ment. It has incurred a Joss of § pe.
cent in Lhe first few years. The Ioss
has been reduced to 6 per cent now.
Even an ordinary contractor gets at
least 5 to 10 per cent gain. Such being
the case, it jg not known how such a
big corporation with so much of expe-
rience incuss a loss of 6 per cent. This
should be immediately looked into.
Not only should the loss be wiped
out, but it should make a good mar-
gin of profit. In the coming years, ovur

construction programme would be
very huge. Out of a total investment
of nearly Rs, 22000 crore; in the

fourth plan. at least 50 pe. cent would
be for construction work, If we make
the construttion efficiently and econo-
mically. even if we save gboul 5 to
10 per cent. that would be a great
saving for our government.

In the construction of public build-
ings. specially educational institution.,
we find every institution has got &n
auditorium op assembly hall. This s
not at al! necessary, because they are
used perhaps once 3 month, Some tem-
porary arrangement ran b made for
such wecasions; zome {emporary parti-
tions may be fixed and removed.
whenever required. Or 2 or 3 big ins-
titution® can howve one auditorium for
them. "

A- far sz possible, governmen®
shouid encourage private enterprise 1
invest more in housing, Though the
government iz wmwvesting g huge
amount, it is not at all sufficient for
our requirements. People  arc  very
eager ta own their own houses or ins-
titutions, 17 we make citeg availabic
to them ai g reasonable price, it will
attract people to build houses.

For indusirial housing. the govern-
menl is giving some subsidy and loan.
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As the cost of land is going up and it
i+ very difficult 1o get land at reason-
able rates, I request the governmen:
1o extend the loan for industrial con-
cerng for purchasing land also.

The Vithalbhai House was mainly
built for MPs. But not even gne-fifth
of the accommodation there is occupi=-
ed by MPs, That should be looked into.
About the MPs' flat: in North Avenuer
and South Avenue, I request the Mi-
nisler to make some improvements oy
providing more wash basins and tAps
in proper places.

We find that that statues of nationa’
leaders are being put up in Delhi. Br-
fore they make the selection, they
should consult the leaders of ai!
States including Cabinet Ministers.

When  Ashoka Hotel makes such
huge profits, it js not known why Jan-
path Hotel makes less although Asho-
ka Hotel is costlier. About the
working of Ranjit and Lodi  hotels
nothing is given in the report though
it is now more than six or seven
munths  since they were opened. 1
think we should wait fo. sume more
time before going in for more hotel .

Mr. Speaker: The hon.  Member

should try to conclude now.

Shri Subbaraman: Sir, please give
me ong or twWo more minutes. Harely
do I speak in the House.

Mr. Speaker: That 1 do concede,

Shri Subbaraman: T will vonc'ede
in a minate or two. About the print-
ing of reportg, I fingd that the publi-
vation of some reports has been stop-
perd That is gaod, When W are
short of funds we should reduce  the
publication of reports The reports of
several departments can be publishe:l
in one report. A cut can alsn be
cffected in the pnumber of magazines
published. Most of our hon. Member:
ecither do nol go through all of then
or only a few g through them

With these few wosd, Sie. 1 gup—

port the Demands relating g this Mi-
nistry.
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o e (afear) @ woe ARy,
# frafo, wram v amfE fam
sarra Y feare 97 @ w g A+
a1 1966-67 § A% fawior mife &
Ay Haw Hr ¥ oTw I ATET
o o g s Ed ¢ fmiu, wEm
arrfre fawrs seeg & v = fawto
fawr & | Tw AR ¥ 9w a1 & FH
ot o 390 75 9%, 11 74, 58
FATC %o 39 &1 &% &7d4 # | § 77
%z HF § R 2w X T g F A
AT F A A FIW TIA # 47 G0 F
U 7 wed g Wk Ao @
feeelt, gempar WY @A § oaga WF
¥ WA FAY AH ATETA W -
FewT gat % 1 & guwan g foag
'R quETET § agd WISt a2,
FET A TA WA W7 AEEH ¢ O ATE
ar d= @ = d@faw & a8, 9=, w
o1z qa wfas way ¢ #fwa g
ATE W 39 A TEA A1 B OFE AL
TR #1 wEEg E, AT § fAma
#, s f& sqEAT 1 An 7 A
o, a7 FE AATEAT AR 2 A9
190364 ¥ fag qo2 @f@m sfy &,
1964-65 7 qo0a afea sf5 fzq o
165-66 ® ss0 =:far wfe fm @t
WU 7| 0 TET, a8 WTL aReE &I
ard AT @1 AR £ T @ A O
armEAt gEr & a8 Wt e ¥ fRew
AR AT AT @I EA B SAT
foagT@ & ATIGSA® AF £ | 79 TR
FT WAT ¥ FTT AN WY @S Y
W dr4 &1 ar | # afm [a ek
AT AT g R T A IH A
WTHEAY FT T WATAT ¥ A7 AR
LA

qul 1 I ¥ f& g 7 @
B1ZH T IUE 9T, AT ¥ AT F
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T AT green gark z ¢ wfET &
AT § Oy WY SrgAr Fe fE oaw o=
MG g arqe v 2 37 ¥
A% 3G AA A9 Ay o e
# fam 1 3%@ fae 35 mEe H
25, 25 7 wfa & o =W fam g
afFT 39 § ¥ @A ¢ f& w25
T ar 39 & T4 F1 61 2@ F fAw
LT ATT AT WUZ A7 6 AT 77 qEA,
w4 f ¥ A & Arq 39 47 @y dfeai
wtv afra & gt Am oo wa ¥
¥ maar § f vmaz & ATee g HEd
& i 91 @ 7% waw 377 99 § 9 AgT
A0 ¥ WY 97 39 F1 AN AN |
aT AN | wq AT gL qET AIE
HETT T # 1 .18 A0 aFE a4t #
FE 0 Hra g9 2 A1 THEF @A
%, WY 4Rl 47 eveaAl g ofE g ar
w1 gt A fear W oo AWT-
g S gy o for A g fow &
qUT A AN AT | AT ATZA F TS
drn g v oS wfeai am #oa
qfmt avy & a7 a9 @e3 A Awg A
2w w fa g7 wadl 7 oAav q an
FT |

Y aewis  (mal) o Al a
WA KT TE F, AFT AW AT 7

st TEIA @ g7 FRAT AEAT E
f& 7§ fAm 91 25 T 771 FEEq T
& ag aga wAA @1 7

ol mdl #WA AWM 94l {
o f& 77T 20 AT mEET AHTA
ETY T AT T WA 9T § fAm
F7 a7 @@ T7 AW, @ oAz T2 afee
7 77 7 ag 7 A f= A7 #7 w9ty
T FT WA FIAT FL, AT THA ATE
a7 =/ & fo & a7 A 2, A e
W A AT Ao g § 1 & wgme
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. ag o1 a¥ 7 afaT @ 97 ¥ A S
wifta wifaw & ;e § ag ada g
wE @® W ¢ 39 A & W et
100 T & %% FHT 97 F T fadt &
o Ad g wifgd

ot a7y & & wst e i o averd
Frew § 37 g A=t Y wway fry
i for @l avE a7 @ 9w fe
W1 i gew § o # ag @ s
Efm = s wr @ Frad,
IF ¥ Wy @em § oWwT W
iy W oW o wR gew
¥ zgTar Wy o 2N, g W f de
FATT wrEfAgt & ZEIH w1 wmaem
T g Awdr & | 0 ThE A # oA
WY &1 IaAT 1 &S g F gway o
WY Erew H TEA AT gH W £ oAy
T ' A gW A Y s o#an
# sgm & avwTe qeh /il a=t a7
wreram | f e fE e &
A1 yaweT W7 gEt ar fiwy gefam
gAEwm T FT AR TR E v
Fifem mrr @ w7 Erd qoer
FAAY | w7 fEH F 2w w9y d9 A
Tw fzr @t 37w gEEw w7 foar
s & o Az fean s R ooy T
ot # WY EE W g FAr wifed o
fasd 7w adr fem ST =880 100
AT FT ¥AT gHT HITLT 97 AT IAKY AE
fear | wwfan @z S wfing & zaw
WY ATEIT ®1 @A arfed

A0 A & @z we wgm e
BTETT A U7 A ¥ e om afagt
ﬁ?aﬁgﬂ'ﬁ"‘fﬁlﬁtﬂ%ﬂtw’h
AvaTT F W1 aAEr Fogver &) EeAT
mPfrea e A ogw g ¢
ag groe wE 1956 ¥ ww A7 7F 4t )
o T #1 giva TRy afam &
vzq arx oy ofard & fay oeET o
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T £791 ¢ foaa mfaw omr graf
wEaTT W17 feedft § 250 roq 97 oo
A F 175 9w 7 wfuw 7 £ @
AT TAAT FH WHEAAT ATHT K gET AT
afiagi w1 @y § @ g ot afafaly
¢ W W ag apa 6 Ay & Agr
FEAT §, HIHIT A WT AAT | 6T AR
Y e "l qdim T dar &
WWTRAT 3 3511.17 AIE 90 EY
wifed arm & 93,227 vl i fAo
wirefr & & 1 1965-66 ¥ AT
TR § 490, 25 AT TOY ¥ smaray
g, wafe awe wqw= 5903, 25 AM@
T KT 9T | 1966-67 ¥ AAC WA
¥ 435 WTE w97 €1 qaeqy €1 W )
#fod oo & xS Fwl §
1269. 33 ¥T® T &Y FWT 2 4
e wwIfEn W Ao wTEE #)
mfes s fmd o § o
T wWEET 2194 58 WA EAT
deaft ¢ 1 xwH ag Wi A s aan fw
qE A FTH &) syEARAT £ A7 wAA! GrEY
¥ fx ot aedt wwi gt Wfge a7 Ad
2t | a1 91 ®Iy €7 wmEIar ¥ Ay A
If=T gl & W T aw wmT 9w
a fest off tnq s & wra go 2ET
ATE @ AT BT ATG RN A9 WA
w17 A WINE & Q7 7 77 ¢ A7 wf
quft 7ga & o1 wTE WIT AET AL
1 az T oust A% 977 A oewn o

wIETT F ug ot &Aar 7 fw owq
wHE wE A A F o zefagrEr
At M7 2 AW & W g frn
oY 1NET JTEE & wTIet oy
#owvETT W ogF wEewm A 7 fa
DECEIERE DER RN T
A W7 ag q1m 97 ;W 173 5w
& oAy A, zAwy fEAar gl e
ATHAT FTAT q¥AT £ ¢ A1 TAEY AR
T wfee arfe @ o & ¢ oaw
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|4 gAwA]
3| a1 8% | Ay 37 T # fefeawe
23R IT YR § | A FH famar &
IWE AT FAAMF AAIAT 9FAT F 1 AN
A1 wiavmaT %7 fear gur gar
% | 37 UF OF AW QT {\F T WAC
H T AT AR @1 ¥ | g ag AT
%t [T zea7r § wid § @ zeav §
wu fedt ®1 fasdy ¥ @1 ag @ g9
AgAATT AINF § | X AT I I
wg™ & fAy ag ww w9C g A
T2 ! fer e mr 2w
wour wh @%@ oW fzpE 9x ®ATAT
o3AT ¥ | 3 AW =W V9 gfy dwwn W
UF WY W% AT # a1 aedEET
A A T & 3§k wT faw
FHA 9T IW AW AT ERO X AE
M W % e ey sy
rt & e & sew e AT g R A
7 gz WA 2 W A F O9g A0 9%
¥ 1 o7 7% ¥o ¥ "vF & AW g
w< fagr & | &1 avETT ® T o e
& AT & A aw S fed T e
gATAHEH, A7 27 AIW FAA1 fEeT g
? | WMT 47 ¥ 9gA HW E AW AT
A7 19T T 7 99 a1 qTETT IH WEH
w17 FHIF 7T F2AT F7 HAL, a7 a0
A1 UT 47 FgAar | & oaEr 2wt
g g7 wAr gwr 7 ) afsx Ay Aw
a1q U QHIF I W7 E X F ATHET
w1 qifzw ¥ ovm At oAz az ¢ fx
=7 wHiA W7 ART A ATHT F A
fnadr 7 Afsa 37 o7 @1 299 AW E,
graq fan wi vy, wifgn A1 ag @ fx
FIHTT 38F1 2 agifs 37 Fda "9
wF1R A ATEIT o faRad o g,
ag W @A ATAT F A7 A1 SATT J@WIH
w7 1 2, IAF WAT 97 a7 AF A
49 AXAT A4 AT AZ ANT AIRT T
Fai @1 e 30 719 ¥ w3 @A 8, 38
WA A FT &1 A1 A AT F wOwI e
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qRkET w1 29 F* qife 3w & o1 wA
sz a1 § faas fe fHia s w
WE Y F FT 5 4 97 A% 9gH € A7
qz¥ # w7 o7 3aE AT w33
qz¥ 2 37 maA ag aAx fAza ad
faast fs gemar avwe s R
¢ vafay & sgar fe waT e
AN gt FET WEA 2 @ A9 fe
amizfom AN gfmadn s
R NS T W W e ¥ aaw
¥ o & o S agEw T e aw
Wi ¥ faen o1 fe Fa@ Tum 7 ¢ g
& afm ofe § oAk fag sl
a# 3, fomd fag 1§ ovg @l 2, T
% fou #9€ a% 48 & 0 @ & RO
foe oY o 38 T D 97 FoF are
I AY qE qE pfEl a9 R E, W AT
WA q TR W gEd) AT AR AR
W F AN A R, IAE are ® oW
3w g wrfee  safae goas mgia,
¥ wgm f& womT ag o ada W g,
gfram & =fge a1 a8 @ f% we=re wosl
ATE H HETA TATHT ITRT 2 HIT 00
1 MY I @ IEEN WES! TA |
¥ udTE F wefgEr wArfERT el
w7 AN F 3|y 2 @1 s A fAmg
A g¥i #@1 e wmz ®@1f 9= wwAr
s=ei a7 0t g1, 37AT a1 faw &y ngw
H e E awdt 3@ %1 fmad 20
W17 FE F1 A a7 Fw v A, e
¥ argT ATHI, Tz T ATGT AT GATH
&1 fadit Amewr o7 AT A1 T afeat
g afemai fzar &0 wnmr gEA
H g@ft aTF A4 qd F AT @ oav
& aF Frea =@ W 67 ) Tafan T
afeadi &1 F1 TOAT AT T IATEN B
Fo¥ 7hET F1 A7 W e g arfag
fr a7 u9+ TEA AWEA FT ANHT wVGT
F[AT wF, A Wi ML 4 A% | T4 T§v
g F7 § WOH AT NEAT
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A9 TF [T W7 FEET IS TR
f& Fgr A7w7 7 a7 qwar N1 ¢ fe
1 AN F 7Ag § 3% fA0 78 F9f
T & mfas o1 21 & fao F¥70 ¢ ar
& s fy s @l 7 @7 wogw @A
¥ v agT It gear W oGA § o v
qgA ¥ far ot gw o sy
A wifer o & g7 & FvEIT w©
AATE T far o A1 faset § @ o7 gy
*% T VR # AW & 7% AR A AL
a1 AT & ¥ & wgwm wgm
fr 7 gft &t 37% 0@ T F A
o % mrae & (| 39 qfawi & A A
z0 g ot T W L e A S A
# /Y gwe I 34 qfagi g amy &
fav gw vwmT w7 F 1 TB AWM
oW g Wa W7 A1 gnt F 9-
tfm & 3z 37 it 97 9 I w1 e
T # fam mw oA w1 & wwwar
g f& 37 et & gfaar @ o
q w=E1 a9 AT FAlH aA&E1 K 0A{r
afragt w1 w19 g7 w7 g 79 11 wewr
and 1 Afga gov ey wF fea A
o7 A7 IH NAET AT F ATRA AAT
w1 qfF g, w=A gl ow i a0
AT AT v qrR fEer A AR
EW AT R A T A7 WM E AT 97
UF FAT ZOT | W7 T afedl
A7 agl fawn A, sad mAT a2
agr FATE et A1 g gz fr A9 g
SR TAYE AT Y T X 2T T
m7 qE7 fAgAd, a3z T A
71 afagt 1 sewr 3 qAr Agr w0
afex qfr T owwam 77 0 mwfan &
[z f¥ ag 9fF & amg o1 a6 79
I 7 ¥ 77 w1 Avfew )

T WA FE wT ¥ aF TIAT
gt freet ® my e swaeer 2 fE AT
AT ¥ # I F AT 1B TN
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TRIE FIF # 97 57 5w fao fan
N fawfro gt & w3 §r ag oy fse
97 grar 7 gf 379 fag i ¥ ow Ay
€ ara | merw 2§ ag o ww o
t o TF oy w1 AT A & T g
wifs cymim a9dE W F AT ey
¥ W A AT # A oA Ao
¥ gafan 2 9at w1 pfroa wfz 1 gw
wraET a1 gian g wfge | & g b
80 T ¥ ;W 100 T WHA AT
ot Wit ey w8 34 wfer 3w B
q¥ fir @l wifgy f ag = =
T d2 ¥ ol ax fie w7 o & Sini W
A & 1 I A w=E g & W
st FEF A% ArWA g A% 3¢ v Ay
fasft wfeo o % ag0 ¥ I
Afwr g1 1

3L OF A WG AT ®p2H § TR
Hamr AT a1 ¢ i wagmaz & fr
IE A F WEAT A7 1Y A qAe
FHAT 7} fraft 7 forel} 7w & frommay
fax arft 3 etz afronw ag @7 & f=
A AT EYFT FER & nAT wHAA
g & 57 f@aer fr Az nw oA
W BT B & &g Avder %7 f2g
A & AV GATIHE ¥ areA ¥ vy Ay
ATAIF! A AT ¥ 1 TafAn & wEay
g fr o a1 Ta=foar a1 feaE gy
# 3% ® zATE ¥ gA 7 fran awr oie
A ¥ H19 AT ®WT 7 IATE 7T AT |
A1 w1 afaeat & o efram orfe
™A # 3% qur 7 fan Ay gom
T A | o ¥ fAm a aferer, sy
1 AT AWE Z IAW] A1 T FT ¥
TETRE €W afa wm T gy
RIETT FTT WEEAT X7 AT | A
WFA ¥ A9 § woar wiam momrer
T
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The Deputy Minister in the Minis-
iry of Works, Housing and Urban
Development (Shri Bhagawati): I ful-
ly share the anxiety of the hon. mem-
bers as expressed in their speeches
and alsn in the Cut Motions for ac-
celerating the progress of the housing
schemes, particularly the schemes for
the low income group people and
also for people in the rural areas.
Before 1 go to the specific points
raised by the hon. 'members, 1 crave
the indulgence of the hon. House for
speaking a few words in the way of
giving a general back ground and
also to indicate the size of the hous-
ing problem in this country.

12.55 hrs,

[Mg. Drpurv-Speaker in the Chair)

From the earliest days of civiliza-
tion, man's home has been one of his
strongest  interests, Long before
there were cities or industries or any
of the multiple interests o¢ modern
life, man was aware of the necessily
of home. Building of houses and
home making have been changing
with rapidly changing world. The
story of developing from & cave at
the end of the hunt, 5 primitive shack
in the forest cleaning, to a modern
home is very thrilling indeed. Next
tg fuog what a4 man needs is shelter
and so this problem of housing is of
greatest importance,

Indiz today faces a gigantic hous-
ing problem. It is a stupendous task.
The growth of population and rapid
urbanisation has made the problem
still more difficult.  The population
has increased from 238 million in
1901 to 361 million in 1851 and 439
million in 1961, The rate of increase
was as high as 21:64 per cent during
the last decade. Against this, the rate
of increase in urban population alone
was of the order of 2614 per cent
The urban population increased by
about 8 million ig the decade 1941-51
and by about 17 million in the last
decade. While the 1851 Census re-
ported 75 towns having one million
people or more the 1981 Census put
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their number at 115. The total short-
age of housing in 1961 was estimated
at 66 million—9.3 million in urban
areas and 56.7 million in rural areas.

Shri Hari Vishnu Kamath: The
hon. Deputy Minister shouly not read
the whole of his speech; now and
then he may look yp and make spme
departures from the text.

Shri Bhagawatl: 1 am giving some
figures.

During the Third Plan  period,
about 4.2 million houses have been
providedq by the public and private
sectors. During this periog the
number of families, however, has in-
creased by about 105 million—3 mil-
lion in urban areas ang 7.5 million
in rural areas—thus increasing the
deflcit by 6.3 million houses. Again
about 1.8 million house=—0.6 million
in urban areas and 1.2 million in
rural areas—are likely 1o become
uninhabitable due to depreciation.
Thus the total shortage of houses al
the commencement of the Fourth
Five Year Plan in April 1966 is esli-
mated to be about 741 million—11.4
million in urban areas and 62.7 mil-
lion in rural areas.

Then again there is terrible conges-
tion, over-crowding gnd slums, more
particularly  in the big cities. In
Indin, 76.5 per cent of the total dwell-
ings are of 1 tp 2 room size, where-
as in Canada 1 to 2 room dwellings
form only 4.6 per cent of the total
dwellings: in US.A. 6.4 per cent; in
thg  Netherlands 5.4 per vent: in
Norway 13 per cvent; in England and
Wales 4.1 per cent: in Australin 45
Per cenl: and in New Zealand 3.1

per cent, The position of some of
the Asian countries is also better
than India in thiz respect. The per-

contage of 1 1o 2 room houses is
6B.7 per cent in Ceylon, 68.7 per coent
in Koren and 64.5 per cent in Mala-
vsia.

Shri Hari
about China?

Shri Bhagawati: 1 do not have the
figurg in respect of China.

Vishnu Kamath: How
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The Minlster of Works, Housing and
Urbap Developmeny (Shri Mehr
Chang Khanna): The hon, Member
may fing out: he has travelled wide-
ly.

Shri Harl Vishnu Kamath: “Hindi-
Chini Bhai Bhai® was their slogan.
That is why 1 ask them to find out.

Shri Phagawati: It is clear from
this picture that there is a great need
to take up a big programme for
construction of new  buildings in
India. But during the decade 1851-
61, the pucca or permanent construc-
tion in this country was only 095
house per 1000 of population Whereas
in other countries, the position is
much better. In some countries, 5 to
25 new houses are constructed
per thousand of population; for
example, in Canada, the construction
is 7 houses per thousand of popula-
tion, in USA. 8 houses. in UK. 85
houses, in Austrig 8 houses, in Italy
6.5 houses and in West Germany
10.5 houses. The United Nations,
while examining the problem of
housing in developing countries have
mide definite recommenadtions that
in ordey to bring about a certain
modicum of housing standards in the
dt.-vv]upin;: couniries during thy next
25 years, the building activity for
constructing new dwellings should be
of the order of 10 dwellings or more
per annum per thousand of popula-
tivn, But [ have tgp admit thai the
present provision for different cocial
houging schemes in Indiz as agpains!
the pequirements is very very low.

13 hrs.

Unfortunately, the rate of invest—
ment in housing has not so far been
commensurata with the magnitude of
the problem due to the more pressing
claims of agriculture, irrigation. and
the defence requirements of the
countrv. The investment in housing
during the last three Five Year Plans
has shnwn a declining trend  This,
while housing accounteq for 34 per
ecent or the total investment in the
First Plan. it was 19 per cent in the
Second Plan and only 15 per cent in
the Third Plan. In the Fourth Plan,
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housing investment is expected to be
only about 11 per cent of the total
investment.  Investment in housing
in the publie sector works oug to 16
per cent in the First Plan, 8 per cent
in the Second Plan and T per ceng in
the Third Plan. In the Fourth Plan,
the investment in housing is likely
to be only 5 per cent.

1 may, however, claim thai the
Ministry, with the gigantic problem
of housing, has tried to do its best
with the limited resources that have
been made available. But with the
increase in population, the gap bet-
ween the requirement and the avail-
ability of houses has been increasing.

Housing in ths public sector falls
into two categories: (i) employces’
housing by public auhorities and (ii)
social housing programmes for pene-
ral or particular sections of the puh-
lie, Various Central Ministries. State
Govermments, and other public autho-

ritiecs and undertakings take up
independent programmes for cons-
truction of houses for their em-
ployees. The Ministry of Labouy and

Employment are responsible for the
housing of dock labour and labour in
coal and mica mines. The Ministry
of Rehabilitation arp looking after
the housing of displaced persons
from Eas{ Pakistan. The Ministry of
Industry administer the housing pro-
gramme for weavers, and thy Depart-
ment of Social Welfare gives finan-
cial assistance for the housing of
Scheduled Castes  ang  Scheduled
Tribes and other backward classes.

Shri Ranga (Chittoor): That is
being neglecied hopelessly.  Not even
house-sites are being given (o them.

Shri Bhagawati: That is for the
Social  Welfare  Deparment.  The
Housing Wing  of the Ministry of
Works, Housing and Urhan Develop-
ment is responsible for socinl housing
schemes which  mostly cater to the
requirements af persong belonging ‘o
the low income groups. Those
schemes are as follows: —(1) Subsi-
dised Housing schemg for industrial
workers, (2) Low Income Group
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Housing Scheme (including subsidis-
ed rental housing for weuker sec-
tions), (3) Slum Clearance/Improve-
meny Scheme, (4) Village Housing
Projects  Scheme, (5  Plantation
Labour Housing Scheme, (6) Middle
Income Group Housing Scheme, and
(7) Rental Housing Scheme for Slate
‘Government employees,

Shri Harl Vishnu Kamath: Is Assam
‘better off or worse off than the other
‘Slates?

Shri Bhagawath: It is in the same
footing.

Shri Mehr Chand Khanna: Let him
.nol embarraxs my colleague, please.

Shri Bhagawati: The first four
schemes provide for substantial capi-
lal subsidies and loans from the Cen-
iral Government. The village hous-
ing projects scheme and the planta-
tiup labour Housing scheme are
meant for rural areas, while the rest
ure for the urban popualtion. The
Social Housing Schemes administer-
ed by this Ministry are financed from
two sources, namely the Government
funds und the loans advanced by the
Life  Insurapee Corporation. The
hinuncial outlays for the above schemoes
amounted 1o Rs. 38:35 crores in the
First Plan. Rs. 1011 crores (Rs. 44
crores of  Guvernment funds and
R 171 ¢rores from the LIC) in the
Second Plan, and Rs 182 crores
(Rs. 122 crores of Government funds
and Rs. 60 crores from the LIC) in
thy Third Plan. The tentative alko-
action for gocial houzing schemes in
the Fourth Plan is likely to he Re 490
croves (Re. 207 croves of Government
funds ung Rs. 283 crores from the LIC
ang the Emplovecs’ Provident Funds)

Shri Hari Vishnu Kamath: On =
point of order. The speech is pack-
ed with such vital statisties, with such
interesting statisties. Tt is o thousand
pities that there is no quorum in the
House.  There are not even 50 Mem-
hers to hear so much of statigtics and
0 many fizures.
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Mr. Deputy-Speaker: The hon.
Deputy Minister muy resume his seat
for a while be.ause there is no quo-
rum. The bell is being rung—

Now, tiere is quorum. Shri Bhaga-
wali may resume his speech now.

Shri Bhagawati: Unfortunately, the
targets of housing could not be
achieved due 1o gircumsiances caused
by hostilities with China and Pakis-
tan in 1862 and 1965 respectively.
Thus. against a target of 7,63,000
houses, only about 4,486,000 are ex-
pected lo be completed by the end
of the Third Plan.

The problem of housing is linked up
with the problem of land. There is
an enurmous pressure on urban lund.
The lang values have also risen ab-
normally. In order to conserve urban
land. more emphasis is being given to
double and multistorey construction in
big citivs. The Govermment of India
have also formulated 5 Land Acquisi-
tion and Development Scheme which
provides {or short-term loans to the
State Governments for acquisiton and
develupment of land in big and grow-
ing lowns. The State Governments
have also been advised to formulate a
sound land policy based on the follow-
ing principles, namely f(a) control of
urban land wvalues through public ac-
quixition of land and other appropriaje
measures including issue of notifici-
tions for freezing land values: (h) a*-
lotment of land on lease-hold  basis
with a view to enable the community
fo have a share in the uncarned in-
come of land owners: (¢) capital tlax
on transfer of frechold land in urban
areas so as to check speculation in
Jand values: (d) taxotlion of vacant
developed urbin plots with powers of
acquisition if not built wpon within a
specified time: and (ed fixation of a
maximum limit on the size of house-
pluts in urban ayeas. The State Gov-
ernmenis are gencrally falling in line
with this policy. They have also en-
acted suitable laws for acguisition of
land for housing of low income groups
as a public purpase.
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As stated earlier, our progress in the
field of housing has been retarded due
to the emergency. The State Govern-
ments have also not given high prio-
rity to housing ag compared to other
development programmes. With this
general background, I would like to
deal with some of me points raised
by hon. Members.

Shri Yellamanda Reddy said that
money allotted for housing has not
been spent. It may be that due to
circumstances over which- we have no
conirol. But so far as the Central
Government is concerned and so far
as this Ministry is concerned, we
could spend the whole amount.
The Union Territories did very well
and they spent the whole amount.
Only State Governments could mnot
fulfil] the target as fixed in the Plan,
because in their annual plans they did
not ask for as much money as they
should have had. They diverted this
amount from housing to some other
purposes like irrigation agriculture and
power. In some schemes, therefore,
the targets could not be fulfilled.

Shri Reddy said that the village
housing projects scheme should be ac-
celerated. There can be no two opi-
nions about that. I fully agree with
him. The basic concept of our scheme
is to encourage the villagers to under-
take construction of their houses on
the basis of aided self-help. The vil-
lage housing programme is also sought
to be integrated with the economie
development of the rural areas. The
scheme has been extended to 5,000
selected villages during the Third
Plan. Out of these, implementation
has already commenced in about 2,400
villages. This figure is not very satis-
factory. i

Shri D, S. Patil (Yeolmal): 50 per
cent progress.

Shrj Bhagawati: About 58,000 houses
have alsd been sanctioned, out of
which about 28,000 have been comp-
leted. The progress is clearly not satis-
factory in the context of the enor-
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mous housing shortage in the rural
areas. During the Plan, against an
allocation of Rs. 12:7 crores, it is ex-
pected that only about Rs. 4:24 crores
will be spent. We are constantly im-
pressing upon State Governments to
provide more funds for this scheme.
‘We have also liberalised the provisions
of the scheme during the last three
years. Previously, the scheme envisa-
ged only the grant of loans to the vil-
lagers for construction of houses. The
loan which could be granted was 66§
per cent of the cost of the houses,
subject to a maximum of Rs. 2,000 per
house. This has now been increased
to 80 per cent of the house, subject
to a maximum of Rs. 3,000 per house.
Grants have also now been given to
State Governments for provision of
house sites for landless agricultural
workers and for construction/impro-
vement of streets and drains in the
selected willages. Now about 50 per
cent of the allocations made to the
States will be given as grants. In
the Fourth Plan, it ig proposed fto
mnake an allocation of Rs. 65 crores’
for this scheme. The hon. Member
has suggested that this amount be
raised to Rs. 100 crores. I welcome
his suggestion. It only depends on
the, Planning Commission and the
Finance Ministry to agree to it.

Reference hag also been made to the
slow progress of the slum clearance:
scheme. I confess that the progress
in this field is not as satisfactory as.
we would wish it to be. The main rea-
song are the difficulties in the clearing
of slum areas and acquisition of these
areas for the re-housing of the dwel-
lers. State Governments have been
advised to enact legislation on the
lines of the Central Act so as to ena--
ble them to expedite improvement re-
development of slum areas and acqui-
sition of those areas for the re-hous-
ing of slum dwellers. Seven State
Governments have already enacted
suitable legislation for this purpose,
and the matter is receiving the atten--
tion of the remaining State Govern-
ments. The State Governments have
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also been requested to impress upon
the local ‘bodies to give more impor=-
tunce to slum clearance work. The
Central Government have also recen-
tly devided 10 give greater financial
assistanege fur slum clearance projects.
Previously, they mel 75 per cent of the
«cost of such projects—37} per cent as
loan angd 37} per cent as subsidy, the
remaiming 25 per cent being provided
az subsidy by the State Governments
or local bodies. The Central Govern-
ment now have come forward to as-
sist by raising this amount to the ex-
tent of 87 per cent, gut of which 50
per cent will be loan and 374 per cent
subsidy and the State Governments or
local bodics will have to provide only
12§ per cent, instead of 25 per cent
previously. As a result of these mea-
sures, it is cxpected the scheme will
make  better progress during the
Fourth Plan.

Another suggestion which has been
made is that the planters and indus-
trial employers should be compelled
by legislation to provide housing for
their employees. So far as planters
are roncerned, lagislation already
exists, which requires the planters to
provide houses for their workers. The
Central Government also formulated
the Plantation Labour Housing
Scheme in 1956 to give financial assis-
tance to planters for their labour hous-
ing. which envisaged the grant of
loans upto 80 per cent of the cost of
houses.  In spite of these measures,
the progress of housing for plantation
labour has not been satisfactory, It
has, therefore, been decided to
liberalise the Plantation Labour Hous-
inp Scheme from 1st April 1968. Now
thr Central Government will provide
“Ts per ront of the cost of houses—50
-per ren! as loan and 25 per cent as
subsidv—as it is doing in the case of
other industrial employers.

Another sugpestion maode is that the
rate of interest charged on loans for
construction of houses from low and
middle income groups should be re-
dueed, There are two sources from
which housing schemes are being
Ananced—government funds and LIC

Bhagawati)

funds. The rate of interest gn govern-
ment loans is dependent upon the
current borrowing rate of the Govern-
ment, Government itself is borrow-
ing moncy from the market at a higer
ralg of interest. It charges about half
a per cent more than this rate on the
housing loans advanced by it.  The
loans advanced by the LIC are cor-
related to the prevailing bank rate,
Our arrangemenl with the LIC is
that they will charge one per cent
over the bank rate. In 1965, the Re-
serve Bank raised the hank rate to 6
per ceni and the LIC could charge 7
per cent on the loans advanced by it.
However, as a result of the personal
intercession of our Minister Khannaji,
they have agreed to charge 6} per
cent, that is § per cent above the bank
rate.

We are constantly reviewing our
schemes with a view to improving
their implementation. We have re=
cently decided to integrate two urban
housing s'hemes. These schemes are
the subsidised industrial housing
scheme and the Scheme for the
economically weaker sections of
the community. We are giving cent
per cent financial assistance to the
State Governments for both these
schemes, but the patterns of finan-
cal assistance are slightly different.

In the case of the Subsidised
industrial housing scheme, we are
giving 50 per cent as loan and
50 per «cent as subsidy, where-

as in the case of the other scheme,
we are giving 75 per cent as loan and
25 per cent as subsidy, We have now
decided to have a uniform pattern of
financial assistance for both  the
schemes, that is 50 per cent loan and
50 per cent subsidy. This decision will
come into force with effect from the
1st April. 1986.

The availability of land and build-
ing materials are two important in-
gredients of housing. As stated before,
we are giving financial assistance to
the State Governments for bulk ac-
quisition and development of land for
housing schemes. This scheme is being
financed from the LIC funds. The



9767  D.G. (1966-67)
LIC loans are at present repayable in
annual instalments, but they have re-
cently decided that these loans will be
repayable in lumpsum after a period
uf 25 years. This will enable the
Stare Governmenls (o créate sepatale
revolving funds  for the acquisition
ang development of land. The Gov-
ernments of Maharashira and Ruajis-
than Mave already set up such revolv-
ing funds.

We are also encouraging research
in building materials with a view to
reducing the building costs. We have
a separale organisation for this pur-
pose called the National Buildings
Organisation, It is co-ordinating the
acuivities of different institutions en-
gaged in research in building designs
and materials. Efforts are also being
made Lo sel up mechanised brick
plants ang units for the manufacture
of substitute materials, We are ne-
gotiating for the setting up of two
Cellular concrete factories—one in
‘West Bengal and the other in Madras,
in collaboration with Poland, The
raw materials will be fly ash, a waste
product of the thermal power stations,
sand and lime.

Before I conclude, T would like to
make a strong plea for the allocation
of more funds for housing, On the
basis of an overall allocation of Rs.
207 crores from Government resources
earmarked by the Planning Commis-
sion during the Fourth Plan, an al-
location of Rs. 33 crores, that is, about
18 per cent of the total allocation
should have been mode in  1966-67.
The actual allocation made, however,
is only Rs. 16 crores, The provision
for 1985-66 was Rs. 22:25 crores, Thus,
the allocation of 1966-67 is 100 per
cent less than the anticipated alloca-
tion of Rs. 33 crores and about 30 per
cent less than the provision of 1965-66,
Unless lurger allocations are made for
housing, the problem of housing., which
is already very acute, may get out of
control. I would only urge that at
least the funds allocated for housing—
which arp fixed by the Planning Com-
mission after taking into consideration
the various priorities—should be uti-
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lised only for that purpose and there
should be no whittling down or diver-
sion of this allocation, during the
Plan period. 1 request the hon. Mem-
bers to leng their support for provid-
ing sufficient funds so thal the hous-
ing problem can be adequately tackled,
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“It was further recommended
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urgent social problems like slums
and unsatisfa:tory living condi-
tion should receive special consi-
deration in carrying out the
development plans,
wAtgAr Aur A o m w
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"....The Ministers should take
specific steps to  improve their
wmachinery for planning and raise
the level of administrative effi-
ciency and strengthen the imple-
mentation of  development  pro-
grammes ip the different sectors.”
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Shri M, L. Jadhav (Malegaon):
Mr. Depuly-Speaker, Sir, I rise to
support the Demands for Grants of the
Ministry that is before us, While
supporting the demands I would like
to make some observations regarding
the housing problem. In the first
place, T would like to suggest onc
thing. Is it our policy that the cities
should grow, Delhi is growing day by
day and the population of Delhi is
rapidly growing. Although the Master
Plan is for 50 crores, still we find that
the growth of population is so rapid
that il is very necessary that we must
see that some of the offices should
shift from Delhi to some other places
like Gwalior, some other towns, where
we should accommodate some of the
offices. It is not necessary that the
officers should be sitting at Delhi.
Everybody says that he wants to be
at Delhi and therefore the offices
should not shift outside Delhi. These
ofices being in Delhi create so many
problems, in respect of the officers,
their families, their dependants and
their requirements. If some of Lhe
offices mre shifted out of Delhi, 1
think we can help to remove somg of
the congestion that is there.



DG

978y {1966-67)

LShri M. L. Jadhav]|

Another point js, that of the canton-
ment, 1 do not know if this Ministry
15 econcerned with it or not, Suppos-
ing the cantonment is shifted to some
distance, then some 10,000 families
from Delhi can be shifted out of Delhi
so that the congestion in Delhi can be
removed. We find thai because of the
increase in population there are slums
and because of the increasing pupula-
tion the hygienic conditions are be-
coming and have become so poor that
it is likely that with all the precau-
tions some disease or the other might
spread in such an important place like
the cupital of India, and therefore, 1
feel that we should try to remove
from Delhi some of the offices, and
even from cities like Bombay and Cal-
cutta, some of the important offices
should be shifted to places outside
Lhose cities, so that the population that
tries to come to the cities may be
reduced. The pressure of the growing
population on the cities can be reduced
that way.

With regard to the stalues in Delhi.
we have removed a number of them,
especially a number of statues of
foreigners. Bul even now we find
some of the statlues of foreigners in
some of the localities, I think it is
high time, now when we have re-
moved g major part of the several
statues, then we need not keep the
rest also. Why keep the others? We
should remove the remaining statues
und keep them in some museum or
some other place and try to iake a
decision with regard 1o the replace-
ment of those statues by the slatues
of our national leaders. Regarding the
replacement, 1 think there has been
delay, and we should try to expedite
the erection of these statues at all
important places.

Then, we are all aware that there is
shortage of housing in Delhi. The
Hindustan Housing Factory is being
run on a commercial basis. 1 think
that factory is doing good work. These
prefabricated houses are cheap. They
can be erected quickly and be a source
% remove the shortage of houses in
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Delhi and other important places. Can
we not have some more branches of
this factory? Can we not develop this
Hindustan Housing Factory and its
work, so that we can have more hous-
es erected quickly and cheaply in other
places? Can we nol advige the State
Governments also te have similar
factories ip their States? Our popula-
tion js increasing rapidly and what-
ever we do, the shortage of housing
will be there. I think the prefabri-
caled method is a quick method and
it should be adopted not only by the
Centre, but also by the States as well.

Coming 1w the printing  and
slationery section, at some places it is
an empire by itself. A number of
bundles and formg and other materials
are lying unattended to at a number
of places. I do not know what is the
wastage, what amount of material is
being stolen away and what care is
taken in that regard. There is room
for improvement here and we should
see that the printing gection is taken
proper care of,

Hegarding holels, we are running
two or three hotels on a commercial
basis and they are making good pro-
fits. I learn that we are going to in-
vite Hilton and Compuny for this hotel
business in India. When we are in a
position to run three big hotels in
Delhi on s profitable basis, whege is
the neeq to invite Hilton and Com-
pany or somebody else to run tourist
hotels in Delhi and other places? Why
should we not run this business as a
State enterprise at the various tourist
centres, because Indian dishes, both
vegetarian and non-vegetarian, are
well-known; they are delicious and
palatable. So, why not run the tourist
hotels hy the State itself instead of in-
viting somebody else and unnecessari-
ly waste our valuable foreign ex-
change?

Shri Mehr Chand Khanna: May I
inform him that the invitation for
collahoration from foreigners is not
the concern of my ministry, but of the
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Ministry of Transport? [ do not deal
with this aspect of the matter.

Shri M. L Jadhav: All right; 1
feel it should be done by the State
itself.

One day my friends and myself had
occasion to visit Mt, Abu, One bunga-
low was pointed oul to us as the
Central Tourist Bungalow, When we
entered it, to our surprise we found
that everything was in disorder and
the bungalow itself was in a dilapi=-
dated condition. Furniture and other
things weie in disorder, but anyhow
it was nigut time and we had lo stay
there. If we want to maintain a
bungalow wi a place like Mt. Abu, we
should mantain it in good condition.
Otherwise, why not hand it over to
the State /‘iovernment, In places like
Mt, Abu, which are a good places from
the climatic and other points of view.
instead of having such types of bunga-
lows, il is very necessary that we
should hard over these bungalows to
the State Government
whether i' is Rajasthan Government
or some olher government—which can
maintain { on a better footing.

With th se words, 1 support the de-
mands of this ministry.
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&1 131 # fF A %1 vavy £ F@T 2,
HETA FTE TAET 8, F90 F qa° AW
fawrr %A1 & 1 A1 91 a8 ¥1H B ©:
daraat § 321 gaT & IA%1 OF waArag
& wiiw gy I Ay faest wRT A
AIFT A%eal (o &%41 5T @ F77
FIGET F1 AKAT | 1AH a7 W FU9 g
f& it w19 avY a7 #g 7 g &
faera wmar & 6 aw 77 7w AN &, 3w
TR £, aE AF! &1 AT |7 UF HAHY
A1 wATAIIA TRAT

Wi aediel o AT g, §
famior, gramm Aqr A7 faww gA=g
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F1 T AT AT AN AT E 1 AH 5
Hareg #t Atfa oar ifs & v foed
A g &1 favam & gmar & Ay,
ferg A Juadfa gl & T &
arg @1g HYT 99 gH A 9 sy
graat & wfeawm st 97 @y §, A afr
W TH AATAG ¥ FIH AT AHA F7
fir 371 wrw & frae) 3wl g 2, feae
HAA gET R, "TETET W9 W AT
AT Y WIATH AT AHEAT F ATL H, AT
% ag ¥g A% § fF zmre wfees &
gea7 OF framm &1 AW g 2
ot araRT 17 Afr wffy a7 7 =
T #

¥ qg w7 A% § ¥ ¥ & wexe
ww ¥ 9 & are aft wré favre wwen
FATY 3w & AveA §, 3w anfeny & |
#, at ag wraTE A1 & | wrATy FY Ty
¥ wfa 91 FevAT W &, /YA s
g1 &, I & fawat v g, W wAfen
farear 7 g f gwreT 3w oF serfavi
qraa T T &, qEr SA-wearw
¥ favamw &, sz 1 wam fafe o
gw @ § | AfeT e A o W
f& fra ww1T & weafe Wi gl ¥
Hifra zrai & oxfas gt a1 wWr 2
o I uTE &1, IW oawia &7 I
Hifaa g1l & wraTz #0494 ¥ fAv 99
g A4 F74 § AV g7 FHrAATE WY
st 517 a7 FRroaATE Ao oF 53 A
FY WTAAT AT T T3 A0 & | gAfey &
FgA1 =TT § o A1 99 adty Freema
F A ¥ ATATH &1 g9 F4 F fodt 3w
1 §2 THW A & fAy =A & o,
T ag A1t Avgw faww 98 ¥® A%,
PyhT grer s e §

# 77 I=T wEAr WEAr g, O
zafan wza1 g g, f& @ ot =
TV ®1 JEN ISTUT AT A AT TR AN
amifsarwmgTa A TR 20
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F9 A 99 adiy groET & ST
w7t o7 ag § | ¥ 7y awT wmgan g
f 7 Ty %Y fawreran on, 3w S ow
HIAVEETAT &, AAAT qAL A qggw
&7, 9Y7 fal) Wit w7 H, fre) o
a, v uafas fear od, wwm fem
AT o W ¥ fAy vfew o7 & g
fFar ama

;1 FATT GTHAT WA & g7 gRIIT
faer garew ¥ a7 fed s & guv
grad zey & o7 oW awEm € A
i gl Ay & | & gy A wEAT Awan
# fr aft w7 awem 1 WA Ty awd
¥ woxT O zfer & g9 WA ¥ woe A
fed i ¥ AT e A & wferes
# dar g WA # oAl 3w s oW
TeTY |7 g & forawr A weer
% for ofv avg #7 & "W & | W
oy ag ¥W fE og A fedt @ ey
FETY TR Wt § ) & a wwT wg g
fir w9 & wg o T # w0 gy
¥ ¥ vt ¥, ¥few oy wrw ww 2fim A
71 T g # Yz & qg wEA
g e frg aoit, s ot o 3w
i it & s ofafo afr
A, FF Arfa & A e Ay A od
ZaTT wOET Ay aee ®, o ¥ g
s 7Y &, for & o Awaf & amg
TE I A A g bW &
ug Wz ¥ fadr durv g fr 37 safwai
Tt A 29 & (g, 39 €Y Ao @
¥ fordr, o faelt ot s & geafe
Ft rezar g &1 zfer ¥ o ot AT
FH W AR AT F AT o W
Tl & w7 §9 Afaa grat ¥ pes
TR U, IHT & = & fodr Wi A
¥ "1 guer AE fear ¥

TR & o7 §IAEET w1 ww
T971 o7 8fFw dEE & fer o
# W7 g7t W $8 T 9T & friww
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o &7 a7 oY g W A= g
I KT FE TWA A 81T TN 9N
%1 zfez & afz g 37 &Y, oAt & weax
ZATL AT 1 &Y ¥ fay, wEw ¥
fad, st famr |l | &fwa guT &
sarAen foet 2, wiv gafad fost
fF ag #@F 91 § 39 F1 T 7 WA
admy & waF qftare & =fmal & @iz
ferar &, 38 s & fam s & w0
wir T ATer g1 Ay afea, oF o faa
¥ a1 gU a9 & AW, % feA ¥ q=
g0 a9 F AT, 1 WEIA ¥ a9 & 779
20, 20 9TH TIY FAT ®7 T § AT
fadt w17 & T A § ) IH FWTH
mEl & weeT Wt ger | & oy e
agm g f& ag wv7 @9 § MAd Wi
¥ a7 agl @ & W W O A &
IV 10 N7 K A1% § o w10 wrAET
ATRE 7 AT FRWH WA F AT g
agr 9T wgy a1 f& o Fw wqfw §, o
aag win &, i ga weT F AT ¥
faq & |UFIC & wiwE 7, AU F
wET a1 WiET & W, 37 gfwnfog
anfa & erry w1 & sady, 9 | W
o 9IS UGG & 9T UF KEW ITAT
AT | HFEFT 78 KA TE IT@T A7
& w7 g5 fad ag 2@ aan § fF ag
TE FIT AT A B, ag WHHT T H0
qeq F

o¥t @ 9 w1 ¥ w7, § G w7
g wrefeg FwAr agar g fw, agr
Hiw AW F ATHA, 2K 9T 9T 7TATH
g€ 41 | & aumar § fr 2@ A gomw
F1 vt Af F, AT AW W AW & 1 I
Y T " 7 asAr § o ATEET O
faz w17 ofmdt Fwarz W @7 AT
#a wdy fedid war zearer €1 61 39
1 wa & aamAr 7 o f afha =
F [y, magrer an & i ¥ fag,
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qfwnfrer anfr & =it & faa, fds
qer & =t F fadr, fowd anfa & St
# foa sefiai &1 " ¥ fag it g
adt & fag W 93=y fF@y o | 37 W
IW FT AF A a7 w7 fzar qar | w@i
WS A wE A w0 %
aanarg fr e A ot w@ grar
# 99 %1 g WAF & 1 & agi 97 wf
fawma ¥ af & ag wga, 99 a9
Wt FF TwEE 77 wE ggare gf
ag AT g A 7IHA W7 ¥ AfET 37
97 vy Agl fzar aar zmifE qEAT
ot Ft F A qur guErw 1 fAar ar
o IRT ATFE &1 6t faar a1 f&
0T §© a1 fear wng | F w9 w1
ursfan wwAgERar § & wdw a0
w4 f&ay =7 Arfed, &7 W 9T |

"IT T@F 7€ FgT H @ A1 F AT
™ &1 530 %5 | § 7 7 ¥4 97 A€T
WAl § N FW IgATE fr 3w
fad aga A7 o g1 Ay & w7 AT
A ¥ efvwdi &1 wegm, AdE w1
Feqror, fAdd &1 ®eaw, wiv 3W
Feqror ¥ w9 & favam W 2 oY g9
1T 9g:T F1A § 1 1" 97 agiy DI
FT 7 F7 a9 ANAT "gd g A1 fadwy
1 @ voar war £ a7 fAa fag & Ay
T & | 37§ gaAr feam £ oar A,
ag oF waAn arg 2, AfFa & F wae
oM F1 wav A famr ® saer ®rAr
arfey | M FEaAE ¥ favm s
3, ot amrend {fezwion vay , 3
¥ w27 Fgr W) ANIFATZ AAAT 2, IAE
WAAIT AWAAR § OF agidars A
% | 59 a% W9 ambars %1 FAawaw
an & ST AF *IF g, M AT mo
% favarm adl €1 AFar 2 1

¥ gg wev e § v wfew &
afex i & faf sda o1 gwg €17
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& fA7, 100 F T ¥ T & gAY
w7a & fo1, =9 2w & wdr &t q¢
50,000 €0 # FIAT F wrafagi &
ATHT ST wIGT F7 grea & wrataai
9, F€ T, AT TN F1 /T TR
& sarar afsAdr &9 & fag & @
S & TwE 3 WY S R g A
¥ TG #1 gET FY 1 T a@ & ofz
AT F9d # Al 919 & F1 AAAT AH
TEAT TTAT ¥ AR G AT 9% |

¥ w0 F1 oA wrEfOA wAT
arzar g & o ™ T W ogw O
¥¥ faww mmfesd &1 ®v, *9r
T AT ®, TS TG §7 F, AT 1
T AT AT FT AE @ owwA § 0 F
m wza & for Ame g fowm @
fawma sfasri & 99, w7 & fawme
WAl & 99 T frawt 2, v
waTe g #1 qwt 77 3 fow fn
m for @z faeet & @ & FTor qefi
9T F1 {1 § W7 I FT G A
T & | ¥ FHC & AT awe g T
FET 2 1 92 ARET At & &) 7T 2,
F9 W9 TIET ¥ AWt #)1 Aw
TOF 7 g9 ®47 W7 UF W A0H
¥ g w4 1§ ag e wEen g fw g
HTY ST F1HIT WY T T AT

Fadt fog srzmr 2 1 ww 7
sfrer #1 ot fF g7 Awrt qom  wrigi
%1 WIETA ®EEAT §1 39 FIA 1 NOA
w47, afeA I wge w1 o ZET S0
@ ¥ W IET W e A fean e
W E | T ACET? AT sq g
w21 T AR A wm Ty AT W
oAt fer & FF @1 ogwe w3

st e W wemTq . FOneAA
grm, & sraeqy WAt g oA W
wqir A 2
108(ANLSD—T.
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JITE WERT . AR A
®T TG WATT BT @I &1

Y wreHiwY c T@ & 0w Q) fae
# wwre fFr 2 @1 E 1 EETY ERW
FHfEt &Y g &Y a7 W Ay
A &1 = AT WATfEw ) WTH gETL
gl X TOHEAT AT A AR &
¥m @ 37 # frod & an go wETG
IFTT @ T &, IT A FTE AT oA
T% § AIfF g@y aOw & 4 Afew @
ZHTL AT AT WTE ¥ A% % @
I & $o amwr § | ¥ " w4y o
FT AT WTHAT T G FEAT ATRAT
g & 3 &1 ot FT7 97 7 #) e
1 WG | Ww AT T T Av #
gt WY A @t w ad Afew a7 awet
T = AfE ow fava TR w1 oww
FE G AE TR AT E

JITEM wET ;. AAAT AEE
FT FUT FATA & T & | qE A A
L2 B CO

o) peH w weam IR H
W AG T

o ArEEINY . GiEE T e AT
AT Wt At F ATAR ¥ Ik ATHA
aga & AR & W 9 g K A
wafeT IuT ft I T2 e 1A anfgd
ZATr AR & ww g o fE faak
FIT FAT T HT wT qT )

g—0 garr wqy ®1 foerd w
7 & ot g v g 7 T
aveag o6t ¥ 1 & Sgm fr ot
F|yT WY | ATH F FHTA ¥ w7 A
F ¥ wroit fer afs & QA W
qFAT & ot ot 1 awg ¥ wie §
forrt: fw by # 1 & wTAn § Fe o
w9t IAT Wt Fu WA Afy g
w1 € w7 WY §@ wiE § AT
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AT F T B g FAA R ART T In the name of Emergency, the

¥ ang g o wdg smefagi 1 smam
Y wwET F1 A A w gERy e
& A 37 79 7§ fag g adF
¥ afrm F=w gorEd

Shri Hukam Chand Kachhavaiya:
On a point of order, Sir. There is no
quorum in the House,

Mr.
being
quorun,

Deputy Speaker: The bell is
rung . Now thepe is
Mr. A. V. Raghavan,

Shri A. V. Raghavan (Badagara):
Mr. Deputly Speaker, Sir, the Fublic
Works Department whether of the
Central Government or of the State
Governmentis is notorious for corrup-
tion. The Minister of Works, Housing
oand Urban Development in the Central
Government has been in charge of this
Department for quile a long time now.
I would like to ask him whether he
has succeeded in bringing down cor-
ruption in his own Department,

Recently, o few new flats were built
in North Avenue and the conditions of
these flats are far from satisfactory, I
am told by the Members from the
Congress Party who are occupying
these flats that eracks have appearcd
on the walls and the water from the
bathroom is flowing into the bedroom.
The condition of the mosaic flooring
is wery deplorable. If this is the state
of affairs of the buildings occupled by
the Members of Parliament, I do not
know what will be the condition of
buildings constructed beyond the Min-
ister's nose. 1 would reguest the
Minister to look intp this matter per-
eonally and sce whether the materials
used in the construction of these flats
were substandard and who are the
officers who certificd these flats as all
right, If he finds that the Officer who
certified these flats is guilty of derelie-
tlon of duty, severe action should be
taken against the persons responsible.

white-washing of the flats occupied by
thg Members of Parliament hags been
discontinued. In the name o Emer-
geney such trivial maiters are not at-
tended to, while lakhs and lakhs of
rupces are being squandered by his
Minisiry on many other things. If at
all economy is needed, it should not
be on these matters which affect the
health of the people.

I would also like to invite the at-
tention of this House o the condition
of the working Girls" Hostel, Yester-
day and teday in the newspapers we
have read very bad things about the
condition of the building occupied by
the working girls, Therc was a pro-
posal {o demolish that building and to
provide a new building for these girls.
But, for some ulterior reasons, I am
told that the building which was
meant for the working girls as a hostel
was converted into a hotel. I am told
that the present condition of the hostel
of these working girls in Curzon Road
is very very dangerous, I want the
Minister to look into the affairs of this
hostel, not only about the bad condi-
tion of this building but also about
the condition of the inmates who aore
occupying this building.

A decision was taken to establish a
Forms printing press at Koratti in
Kerala. 1 find on page 63 of the
Annual Report of this Ministry the
following:

The work on the main building,
administration block and staff
quarters has mostly been complet-
ed. The Welfare Club building is
scheduled for construction in
1966-67 The first instalment of
primary equipment  orderced for
the press is expected to be de-
livered in March 1966 and the
press will go into partial produc-
tion thereafter. Possibilities of
procuring the required rotarles
from East European couniries are
being explored. The press will go
into full production as soon as
these rotaries are obtained.
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Huge amounts have been invested
on buildings and other things and it
is a sad commentary on the function-
ing of this Ministry thay steps have
not so far been taken to obtain the
machinery. All of us know about the
severe  unemployment position  in
Kerala, This Press can provide em-
ployment at least to 600 persons.
Therefore, I would request the Minis-
try to take early steps and see that
the rotaries are oblained quickly so
thay the Press can po into full pro-
duction giving employment to about
G00 persons.

On page 41 of the Report we find
an impressive list of housing schemes——
the Subsidised Industrial  Housing
Scheme, the Low Income Group Hous-
ing Scheme, the Plantation Labour
Housing Scheme, the Slum Clearance
& Improvement Scheme, the Village
Housing Projecls Scheme, the Middle
Incomg Group Housing Scheme, the
Land Acquisition & Development
Scheme, the Rental Housing Scheme
for State Government employees and
the Jhuggi and Jhopri Removal
Scheme, On page 42 it is mentioned:

“According to the phased pro-
gramme indicated by the Planning
Commission, the rate of utilisation
of the Plan provision was to be
16% in the first year, 18% in the
second; 20% in the third; 22% in
the fourth and 24% in the final
year of the Plan. Thus, in the
first four years, 76% of the Plan
provision  should have been
utilised.”

As against this, we find that the State
sector has utilized only 47% or Rs.
37'73 crores. So far ag Kerala is con=
cerned, 1 am sure the average would
be even less. Therefore, I want the
Minister to take steps to see that
these schemes are accelerated, so far
as Kerala is concerned. He should
allot more funds and see that the
State Governments carry out those
schemes  instead of diverting the
money for other proposes,

CHAITRA 16,
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I am glad to know from the Report
that provision has been made for reser-
vation of housing plots for defence
personnel under the various housing
schemes, I notice that preference is
given to service personnel or their
families or dependants in sanctioning
loans for construction of houses. Here
I would suggest that a member of the
Soldiers, Sailors and Airman's Board
should be associated with the State
Housing Boards to ensure that the
schemes are carried out for the ex-
service men and the serving defence
personnel, as contemplated by the
Ministry.

ot WA W (WEEATAT)  Fvemsy
wEE, WA qw A a1 gEwe fam
W & faq wowr aga-aga g
% gq darey ¥ dat agEg w1 oY -
aTE AT et g WX A & frdaw o
arge g fi st gurt A g g oft
F g o g7 FacEm ¥ ww fen
g &, &0 aww § A wma fr g
T, FE o fo & yEATET
# oz & fomn ma

=t gew T woAW : A® ITATA
g

o WAt W™ oAy s
0 W1 T, 7% A0 AW o T w9 |
A% faw WY el w=0 w1 1 F1-
arq g wifgd, wifs qwo die
alcnifrorc o i ol n:)
2

WA A, INEA  "Eeg,
* 791 aga wver w1 fww,
FHE wATTA) & qerad # fredt o a7y
e T 771 1 M W W o e
AT T, qE T ATR W g
efordet § w19 ¥® ¥ A=y fam o

7 §aT A "x & ¥w v fewm
TAFWIGH T T 1 @4 %7,

=

1: 3
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[oAr w1 ]
¥ ot agt o TR aET W WY
o falt | g@ & TCETQ wEATIAT B
oY oW g IuF A aoET AT
FCHIT § A€ WEAAE £, | FiTF A8
o\T & ug 2wy m & fr Faet agad
TR g P, d or s ¥
o0 & @gd g7 gF § | B2 swHarfal
w7 AT W e &, & 9% avdl
Tga g« faerd &, st & w9 # I
FTEI a5 77 A7 2 | Afww mer 9%
TGIT IAF HEMI & AAEE &4 AT
&, T & TN qga AT gWT & W1
warey Wit W wgea & A Al @
wgamEE § |

&\ wary A % waAi Fv fwiw
frar 3, &% T TR T § )
™ a1 # o fHo ¥ fAw uF #99
T g A v o feEfa g a
a1 @ &, afe & ag wgm e g f
gw buwo df9 & arey I71 IgT *W R
™1 &, WIT AT 9T UHo frA F TeIH
Fawd w1 g I AR AT WA
T gfaar g @wdl 41

aAta-Azd At T AAEE F w1
FANA § qq F, fAad FEEE
7 T8 AN ®1 FIHE W A glaar
fat & v o1 AT wogfE &
FTHE AT F, T AR AR AAE |

Y HAreW § OF G F 98 FwAT
argal g Fe grafe & awear #Y 2
F & f9d ggt o7 aga @<y *Ew
®ro $lo o A4 OFITWT FT W TFT
a1t A lew qare fu, Eeg
frd 1 Iawr g faml o) A9 WG
T F ar Afew Fw I TAw) AT
qT WFAT AT 80-90 TIG TATAFE H
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Arery felr 7% | 9 wTE W AT S
Y 80—90 Fo TR ¥ ¥wAT, § wwar
g fF vy ot s o s
grawar &1 fafes om a9 Wi s
THA U7 ¥ A TO 419 &t o
arfare®  (aré-3r) WA geETe &Y,
afee 2z a7 9 ¢, =1 WA &
FHY TUTET AHIA W94 FqTET 9 F
fag a9 & 1 it g TFA FER
Ty & IO oATEd F wfd oEre
w7 &Y wifow # ) @y sy § fe
feeeft # wabl W agw & &, @gw
T qrErE # A A WO & ey
@R, afe It w9 $9 &8 wwTC AT
g 0T IO FA0A 9 qE fr & fF
FITHT 7F et 1 fody, A 47 99677
feet ®1 frer, 9= o TORETE -
& e ¥ @l g, afew @ avw
g ag wF fF fad 80 awmaTe
HITH 9T 9ES1 & I wFWI w1 gl
74 & fom, aog A g 7 osmar wE
= frew &Y § at A A qm o=
WETAT I TCRATE | #1 qTET% & AT0AT
AT TEAT R

™ ¥ "N €e ¥e Te A
wrmifer atamda & F9F & &
oA F FO0a swifer gefan
gramdty § & & 8t wy oaid &
% & | 97 o Fo Qo ag fgla et
¢ fr wftw o9 T A o o
ar A€ &, St 3w T weA § afay
T T W g e @
g & ol wer BT wmmfo
grefen dmmdra & far oy ag T
awd § oA W ¥R G @ g
afey 6 ot ame e 78 &, s@1
& g oW T aFt o & avee g e
g AT "ewdE G i faew
R & 9TH WY AWE ghT, IWE
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TR W IER amd § afa
FUA a1 A gifes #9 F1 wfw
Y g | agT AT WAy Gy A
giit, fomay wd &y of &, aga @
wmfudi 1 Faw #7777 a1 =
T g, faest o AR & AT Ad
FT AFT & ITA AR HATE
& afig $o o Te H’KWWHTW*
afasifedt ¥ wet ar N G=T 70
% foir o feoy ) e w1 oA
T w1y wrfw & grf | ¥ fafreee g
A aTEAmEA FTAT Agan g fE o aH
= AAmdT @ &y mf E osAw At
H o gz #7 9 afgd, fF q
worrfr dmd G § oar 2R
MY £ & 91 g avg F1 AT 79
& a1 gt a7 gEar T & fAy ew
T 1 a0 wiemm 73 )

¥ oz agw f& fom a@ & 799
AT EY AT @, g AW T2
g afer o 9 sl # oawE
T & fay Wy A 9w@ &,
qTE AFT A4l €, ITH qFaw qred
9T, gAfEE ¥ 9T gE £ 9T
aifgr o @ & & o @y &
AT Tgd F9 &, 374 (4, & awwd
g fr fafaedr ar o 2o go, T AT
F1 g #1, fomi & drraga @
FET FC F FHA @A /F | W W9
40 % T § FH F 1 A A 2
@ &, waf* d = 9 ¥ qro qtE
& 1 o wrE oft T wrEe, a1
U9 &R G772 s A 40 %o
T ¥ T T 7% 9T afe e
& 9T At 80-90 Fo MW TT WA A
ar 2, wafaa fafreer amga @=
i & fa foy s aga w9 )
AN WSl Aty ST §, 99 S
% fay SrAfa arew 9T I & A
Ll
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aoRTY ot & fan g7 g
TEE AT AT TR E | Afew & awwar
g & maml #1 wet off agm feemm 2
& OF v wEET T AT AT ARTI
w wgrem w7y £ fF s g da
& & 3 Fat faem wfed | F amear
g f wmamm a1 e ' O g
# Az Wt WX g7 A AW § T
WTIRY g AT wifgd | g7 ow ¥ fam
WTATH FT T FAT TG WAVGF |
ToETa FHAIEl & fw o gt g
F fem o 1wt age Y el AT
# & | 97 T B A a9 o £
afer 7@ 9T oWt aF oF FEET WY
it At & a1 g W Y
HIT T WA O TVd § AW R
grTdr Z # aw wrom # fE
form Feita F1 feaura sme far man &,
agt 9% OF W FTEAET 4G a4 qrg §

it &z WY § 3 wreE H
afew wft 9% T &9 § mivn ame
& T 31 gru far T § AT T e
m;‘l‘lﬂlﬁ'-ﬁoq-:ﬁ%
WE A ¥ gy 9O qoa § oA o
wifsfen &z & a1 wiwn =9 § w0
wmiwy cogw I # s A ag o
afF 9% aF & 5§, I g A g
q AE AWM F T @ §F | a9
A A EY To  F g 7 & s wmd
T AdTT 4g I {6 W T ge-
TR g ar A o fafadwds § g Wt
T Tg IS ahm | fAAma w
g § 5w o &= & oem
1 g1 & Ifek oA femr o, 3 B
anit #1 7 fey ad fagin am o
7 gifedl § 91 9E R W
& ot gzA ¥ weA gemErd T
g

wa f e owiw kA H g
g T AEAE | 6T A & e
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m & fE S A e § owgd W oar
¥eil W oand & IE Y W aH| iy
F am g FE w1 faar amr €
A T T A4S AFE AT FT GHA
# Tgd a4 GG Fiwa g an, oy
qt 31 fqar amr & 1 T AR
T WgT § @@ 3 %F faan @ @,
oHr  wgl 9 S faAr e § Wi
TR WA wwen T2 Afew & S
g1 7 wET §owroAd awd & O
wara & fan s agi s s & fao
&1 7 7 faear &1 @t 9% e
1 s fwar smar @ 9@ ag @
gegt fafezwr @wm &1 9@ @ AR
o N A O A g 2
aga g 5 o e 9T aed-
werr fafrmm 337 57 @ Smi .
g fmo v ar I@A & faod a¢
fot  Frc 9% 7 ag TEr &R @
& okt afe g1 0w @t @ & feag
= WA faw 8% sk gt g
Tt & afer o wgad 0 @A
R A o AW aF T8 T A
gt &1 ¥fww fee ot oY gw g WY
gagi e T A A Fm
e fagrmd . Gmad g afgo
& Fgm W § 5o A owom
a® ¥ fowe A frgramg | w=w I
¥ AT 9T W W9 T S0
vt w2 faar ot o yfas a7
grr |

feeaw  grefaw & wnfa & ot
¥ wil g9 AT ETEl A wE 8 )
W G g W s g gar &, ot
qrmE Wt T gt 2 & wwe § fE
HAl WERd ¥ FTH FIA ¥ A
W W T wea Ay Ay ag aga
w wT RS § 1w fdfafade
feadiiz ¥ sgasm femm &1 @ &
W¥ W g A Wi, W A
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W E age wm e &1 9w T
arar & & foaar waa famfo @ am
& T a2 g 8, fome fafegmr @
F T & a1 § JaeT T qE T AET
T | W ER waan fzgT 9o At
facafaa & we=T ot ot T wteE
g, W1 TR SR ¥ ag FTH H=G!
T A AR A6 T I ghAT |
Tt F weae s fad e @ e feam
am fe fom e & g i T@ @
@ & fag A grefan omem 2
fet 9@ W 9 9 & W9 Fod
|9 @F FC A ar 6 AR FTH
gfaur g awdt & 1 AT wERW
R W WET W el F Rl
1 FT ¢@ a1 TR 9@ = fF gl
FE R F g E & wEHr w
g WA mawr a WA E, A H
TFO A A §, I OH AT
g T wEr § TR gy § A osel
Hqgz @y g g T g0 g
# omT g owdw w®F & A
&Y U oAt EF H av w0 fadwa Al
farargl X sgwgfs wam
9T W AT {7 WO e AN |

ot gETT  qTeATE S ROHT W
§ f¥ w2t T4 & fan g 7@
2 waw ¥ oA ag @ fE oW e
WEIT F, T Hared F1 9giq g9
faar srg @t oo frw & w0l & faU
7% 2 W guedl @ W ¥ & Te
TR & fAw FT Ay & | i il
T TR wIT W FY 0 AR WER 2
fF wa ffafadmm «1 agdn 39
W 9T a9 TR ORT OF FIH IL0Ar
qr famy f& ot gfomt 1 s
war gt | gfew S e gaea
Toe & faA wwEl § @ @Y, I
i e & & o fx § 9w aret
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#1, 36 AFM *f o 91gw 0 '
oy & | g 7 g fommt @ an
AT €, IART T AT F @R
RIBRACER T ir AN S ST 11
Iy & wgm fr e faw § wgw-
=i afeamt & afa &

N qF @ AW AT (FRTRAA
foer Fear 9F 1 SwH g ag 9r fE
AT @l & o grefew € 37 9%
I3 WfEHET Fol &L 9 F WX AL
d2md & fao o &9 demew g
I %@y WA G gEE A
WEHAT 4 FASI B whW faw o
4| W e sirtal 1 gt
1 g F@ F faw ® Haw@ 7
g fam T < & g e
Farlt 1 & gwE freem A I
= qr @ fusm, 97 oF "eer 39
o 2 |

u # N OF I T S o
foar wwadt & o W faeit we
FEr 9T ¥ 9 FA § & 9T IS
g+ feit g &, aY 3% AU daEw
A ag & fqwmEn ¢ 6 wfawrd @
AT CFRIEVE giET FC a%d £ )
Ty gAfed A AR 3 g O
qET AwTET A feaa & wW Ay
¥ & gwmm gfs G Sl A1 gl
¥ 7 fer amd fam & qm@ w9
aFH & | I AN F1 w9A AFET
¥ g faom 9w 9 sAE s
aFEIRNE 7 4 A A sarEn A
g o

T Wl ¥ a9 & WoEr Wi
HATAT T G FATE
Mr. Depuly-Speaker: Shri Baner-

jee. He is not here. The hon. Minis-
ter. -

Shri Mehr Chand Khanna: Mr.
Deputy-Speaker, Sir, 1 am grateful to
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hon. Members who have taken part
in the debate. A large number of
constructive suggestions have been
made by them. We proposc to profit
by them. My intention is to  have
each suggestion properly examined,
action taoken and the hon. Member,
who hag spoken on these Demands, in=
formed of the decision of Govern-
ment. 1 propose to adopt a similar
attitude in regard to the large number
of cul motions, notices bf which have
becn given.

W g67 WA FOATT . HaAl HGRT
atw @ §, ®ror at v dfag

Mr. Deputy-Speaker: The bell s
being rung. Now there is quorum: I
am sorry that even to hear the Minis-
ter there wag no quorum and the bell
had to be rung twice. The hon. Mi-
nister may continue his speech.

Shri Mchr Chand Khanna: 1 was
submitting. . .. \
w1 wi W (@ ®A AgRT

fgedr wfdma ¥ F0 FT 0

o} gFH W SBATT: FTH A6E
fedr W ay § wgar 5w fgrd
# arferdr o

Shri Mehy Chand Khanoa: [ wus
submitting that 1 want lo adopt the
same procedure even in regard to the
cut motions, nolices of which  have
been given. | wish to cxamine each
of those cul motions and lake action
wherever it is necessary and even in-
form the Mcmber concerned of the
action taken. In regard to the thing:
stated in some of thuse cut molions
that have come to my notice, T must
admit and concede that I had no
knowledge of them. It is stated that
in some of my departments, there has
been considerable deluy, promotions
have been held up and grades have
not been given. Tu what extent all
these are correct is a matter for me
and my Ministry to consider
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The suggestions or the oriticisms
that have been jevelled against my
Ministry can be put  under three
broad heads, the social housing sche-
mes the construction programmg of
the Mwistry of Workg and Housing
vis-g-vis the Government servanls
With a special reference tp the peo-
Ple in tne lower category, and the
periurmance o lne Uelhi  Develop-
ment Authority.

In regard to the Delhi Development
Authority, the first speaker yesterday
and lhe last speaker today have made
cellup opserva.aons in regard ‘o the
lend poucy ot vhe DU, and  the
huge poouts, 1t hag been alleged, we
are mamng out of the musery of the
map 10 e street,

Ag far as the social housing sche-
meg are concerned, my colleague has
Biven g Vvery comprehensive and com-
plete picture of the housing in  lhe
country and how it goes on deve'op-
ing, and against that we have not
ieit ghy of dicating tp the House
tnat the etfort on the part of the
Guvernment, to which I have the ho-
nour to belong or the State Govern-
mentg hes not been very satisfactory
or encouraging. The population is
going up. The deterioration in the
houses is taking place. Against that,
1 must admit that instead of an in-
crewse in the budget for the sucial
hiousing gchemes, this year, as you
will find from p. 45 of the Reporti of
the Ministry over which I have the
honour to preside, when an allocation
of Rs, 22:25 crores was made in the
year 1985-66, we are going to be al-
lotted only Rs. 16 crores. Instead of
making an additional increase or an
allocation for housing, for the Minis-
try of Works and Housing, when we
admit that we are a gocialistic State
and one of the three major principles
of a socialistic society is food, cloth-
ing and shelter, I find that my budget
has been cut by nearly Rs. 64 crores.

‘We have been getting every year
Rs. 13 crores from the LIC. That
money comes from the LIC. and we
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give it gut to the State Governments.
There are certain schemeg which are
financed from the funds made gvail-
able by the L.I.C. There too, accord-
ing tu the indications that have been
given to me, though this year I got
an allocation of Rs. 15 crores from the
L.I.C, in the year 1966-67, it is going
to be reduced by Rs. 3 crores. So,
there js going to be a chortfall of over
Rs. 10 crores in the social housing
schemes. That jg_not g very  happy
state of affairs, The utmost 1 can do
is this. As was stated by some hon.
Members yesterday and today, if you
give me support, if you come to my
rescue, if you all believe that housing
for the poor and the lower income
group is a necessily, whether the
housing iz done on the rental side, or
the housing is done on Lhe  slum
clearance side, or the housing is done
in the rural areas, unlesg money is
made available, we cannol go wvery
far.

Shri Kapur Singh (Ludhiana):
What about the ex-M.Ps.?

Shri Mehr Chand Khanma: Wnen
you become an ex-M.P., I will request
you. Now I am requesting the fune-
tioning M.Ps.

Ancther factor which 1 wish to
place before the House is that 1 have
been unfortunate since the time [
took charge of this Ministry. Many
hon. members have been very compli-
mentary to me in regard to the per-
formance of the Rehabilitation Minis-
try over which I had the honour of
presiding over a number of years
There, money was available and we
could achieve results. Here the posi-
tion is that the money is provided
under State Plans. Where the monev
is to be spent directly by the Govern-
ment of India in the Union Territories
our performance is 100 per cent and
it mmore muney is made available, we
can spend more money. But if the
money is provided under g State Plan
it 13 entintly for the State Govern.
ments to lay down the priorities
within their own Plan and if they
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decide to divert the moncy from ing any of my colleagues. [f water
housing to irrigation and power, does not reach an M.P's. house, &as

there is hardly anything that we can
do. Our correspunding allocation is
avgilable, but we can make the cor-
responding allocation only if that part
of the money which is provided in the
State Plan is spent by the Stale Gov-
ernment; only then we give them this
muney. The resclt 18, I am sorry t-
say, that, where the money from LIC
is concerned, there is persistent from
demand from each State Government,
“give as much as you can” beca-
use that has no relation with their
own allocation. Where their own mo-
ney is concerncd, {hat money is diver-
ted.

Soon after I took over, ceme the
Chinese aggression. By the time we
got over it, [ had discussions with the
State Governments and I told them
two or three thimgs. One was that
one Minister should be in charge of
housing in each State. Just g5 the hon.
members have suggested here, only
then the Housing Minister can be ef-
fective. It is no use that g part of
my work is being done by the Minis-
try of Health and part of the work
being done by the Ministry of Home
Affairs. The result has been that, in
Delhi, there has been a multiplicity
of uffices and departments and we
have not been able to achieve the
results.

Shri Kashi Ram Gupla: Multi-
purpose society of Ministers.

Shri Mehr Chand Khamna: If you
say mulliplicity of Ministers, 1 am
prepared to agree.

As far gs the Health Ministry is
concerned, the work in relation to
urban development has been pussed
on to my Ministry. I am the Minister
of Works & Housing. All the nazul
lands are under me, but it has not
been clear to me yet why the Home
Ministry deal with those nazul lands
—about 30 or 40 thousand acres—
which were purchased, maybe, a few
years ago, and 1 am asked to gccount
for the sins of others. I am not blam-

Minister to Government of India; 1
accept Yull responsibility, but I have
nothing to do with il. Sumnebody said,
“l am a very clever man and 1
wriggle out of all eriticisms”, but that
does not help matters. My positian a3
Minister of Works is the same pis-a-
vis my own house. The position 1s this.
Unless the works are corrclated, inler-
connected or centralised in oue Mi-
nister and in one Ministry—it is notl
material who the Minister 1s; I can
be changed tomorrow; I am there at
lhe good will or sweetwill of the
Prime Minister—and there is u proper
unified control in Delhi, we will not
be able to achieve those resulls,
whether you think in terms of hous-
ing, whether you think in terms of
water or whether you think in terms
of the Capital. My fear is this. If
this is not done, this Capital, as I said,
will only become a squatiers’ paradise
with ngo drinking water, no electricity
and no sewage,

Shri Yallamanda Reddy (Maurko-
pur): Has the hon. Minister put this
proposal before the Cabinet?

Shri Mehr Chand Khanna: 1 have
approached the Home Minister once
or twice before and 1 have approach-
ed him very lately in this matter. I
have not brought the issue before the
Cabinet. If I feel that I cannot work
effectively and the interests of the
Capital are being jeopardised, 1 think
I will be failing in my duty if I do
not bring it to the notice of the Prime
Minister

An hea. Member: Why does he not
fee] that now?

Shri Mehr Chand Khanna: The
House should give me full support in
the matter of getting funds from the
Finance Minister.

You all represent State Govern-
ments here, Help me to this extent
that you call upon your State Govern-
ments that, in future, there shall be
ng diversion of funds placed under
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their Plans for housing for any pur-
pose other thap housing. How cun we
develop rural housing; how can  we
buy lands; how cun we give any help
o puor men in the strects?  We all
think of them; we all fecl for them;
we all claim, os majority Party in
this House, that we belop g lo a cer-
tain society; we talk of Bhubuneswar
Resolution; we talk of Juipur Resolu-
tion, but the net result is that ygur
State Governmenty go on  diverting

funds to purposes other than those
for which they are placed under
them.

Dr. M, §. Aney (Nagpur): Which

of the State
greatest sinner?

Governments is  the

Shrl Mehr Chand Khanna: Let me
carry wn for g year more; then 1 will
give the names.

T now come to the other aspect of
my Ministry, i.e, construction of
houses and offices for  government
cervants. It is g fact that, as against
the demand of over 1,50,000 houses
from Government gervantg in  Delhi,
Bombay, Calcutta, Madras and Nag-
pur, we have not been able to pro-
vide more than 40,000 or 42000
houses and that has been the position
from the British regime asz well  as
from our own popular regime. Today
at least a lakh of government servant:
are wanting houses from my Ministry.
Some of my hon. colleagues come and
talk to me about allotment of houses
bn a priorilty basis to ‘A’ officer or a
‘B" doctor. They are perfectly justified
in calling upon me to do somcthing
for the man who is needy, who wants
a house, who necds a shelter. He is
working for the Government, Living
in a place like Delhi; it is well-nigh
impossible to find a house. It wag said
a few months ago—l1 think it was a
statement made by one of those who
are fully in the know of the affairs
of Delhi:

“It is not difficult to get a wife
in Delhi with a little effort you
can find an employment in Delhi;
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but it is well-nigh impos:ible to
get a house in Delhi"

Now you take ap average govern-
ment gervant who ig in g lower cate-
gory, we call those types to which
they are entitled as as Type I, 11 and
1 according to their pay ranges—
below NRs. 110, Rs. 110—249 and
Rs. 250—399. The percentage of their
satisfaction is about 37 as against the
percentage of satisfaction of about
75 at  the  higher level. T can
give an assurance to the House
today that, if money is made
available to me, 1 vcan improve
matters.  You will find from  the
budget that, if any cut has becen ap-
plied to my Ministry, it is a 100 per
cent cut gnd the 100 per cent cul is
in rclation to housing. I will draw
your attention to page 4 of my report.
Whereas in the case of social housing,
there ig a cut of about 10 crores, in
the case of public works, purchase of
materials, the revised cstimateg for
1865-66 are Rs. 29,35,44000; the budget
estimoteg  for this year are Rs.
21,83,14,000 ie., a cut of Rs. 8 crores
and for 'Works', that is, the construec-
tion programme gg against an glloca-
tion of Rs. 29 crores last year, I am
going to get an allocation of only Rs.
25 crores. This will make a total cut
of Rs. 12 crores. The Government as
a whole has been expanding; the
number of offices has been on  the
increase and il has to be conceded
that, ipn spite of my best efforts over
a  perind of four years, hardly any
office has shifted outside Delhi and
none is going to shift. I am prepared
to take the House into confidence and
say that we have an Accommodation
Committee headed by the Home Mi-
nister, but I may tell you that not
one office is going to shift out of
Delhi. Today, there is g deficit. There
is an effective demand for over 50
lakh: sq, ft. of office accommeodation
for office purposes.

I have been accused that T am
keeping  the buildings. which have
practically lost their lifes stil] alive,
and the case in point was the working
girls’ hostel. T am leaving that aside
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for the moment. But some of these
hutments which have built during the
last war with a life-span of six o
eight years are still standing today
in the year 1966 ,and we are keeping
them alive by undertaking repairs,
which I think are very expensive and
sconomic and  we are not  even
* life thereby,
R. G. Dubey (Bijapur North):
15 the Home Ministry not prepared or
willing to shift their offices else-
where

Shri Mehr Chand Khanna: Who is
going out of Delhi? Not one of them,
not one officer, not one office is going
out of Delhi; even those who have re-

tired during my life-time are also
here.
Shri K. D. Malaviya (Basti): The

hon. Minister will agree with me when
1 say that it is the most scandalous
thing that the senior administrative
officers of the Government refuse tu
obey the orders.

Shri Mehr Chand Khanna: Whe-
ther it is a scandaloug thing or not, we
belong to the same party, and it is
best that he ghould come with me to
the Prime Minister, and I shall say,
“Yes" to him in regard to whatever he
has to say. But the fact remains that
as far gz I am concerned as g Minis-
ter. ...

Shri K, D. Malaviya: She muy not
be able to persuade the senior officers.

Shri Mehr Chand Khanra: 1 am
not going to be drawn into this con-
troversy.

My point is that these hutments
have gutlived their life. We requisi-
tioned the properly of the people dur-
ing the last war; we had requisition-
ed lakhs of square feet of this accom-
modation, and you will be surprised to
learn that the ruling of the Supreme
Court is against me now namely that
the public purpose which held good
during the last war no jJoager holds
guod. and we have been asked to de-
requisition all this property. [ am still
clinging on to it. As regards the houses
of the people which were taken or
leae fiftcen or twenty years ago;
though I have been accused of charg-
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ing penal rents, though I have been
accused of charging high rates fur my
lands, I may say that we have not in-
creased the rents ol the pruoperty
which was laken twenly yocdrs age,
and the propertics deteriorate, and the
landlord is not co-opecating. My diffi-
culty today is this. I am placing before
the House a very simple proposition.

As  you know, the rent jn Delhi
comes to about Rs. 1.5 per sq. ft, This
is the minimum rent. That means Ra.
18 5 year; multiplied by 2 or 3, that
would give you Rs. 36 or Rs. 54 by
way of rental alone over a period of
iwo or three years.

At u cost of Rs. 40 per sg. ft., I can
put up multistoreyed buildings with a
Iife-span of about B0 years. But if the
money is not given to me, what can
I do? I feel that if that very money
is given to me which we pay to a pri-
vate person for taking his property at
a wvery high rental, over o certain
peried, then we can put up office buil-
dings, and then the accusation that is
being levelled against me that 1 have
failed to remove the offices from Delhj
will no longer hold good. 1 am not
blaming anybody. But 1 feel so help-
less. If today a Government servant
feels bitter and frustraled and be-
haves in a manner which is not con-
ducive to a good society, if we avcuse
him of bhrashtrachar, if we say that
he does not follow sedachar and so
on, then we have to remember one
thing. If I put myself into his shoes,
with g fumily and children, and with
a pay of Rs. 200 or Rs 250, and go to
the blackmarket and take a house at
a rental of Hs 150 or Rs. 200, [ would
only be angel # 1 do not adopt those
malpractices.

When the money was made availa-
ble to this Ministry, we went ahcad
with the construction programme of
our Minisiry and the construction of
houses. I do not wani to take much
credit for this or take the time of the
House gver this. But during the last
three or four years, we have complet-

ed agbout 7500 houses. and another
7000 are wunder construction; that
comes to about 14,000 houses But
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since the last one year, I am not get-
ting a single penny; and I am one of
those fortunate Ministers to whose
Ministry a hundred per cent cut has
been applied!

Shri Rane (Buldana): Is the Finance
Minister or the Planning Commission
responsible for this?

Shrl Mehr Chand Khanna: I am an
orphan Minister. If 1 belonged to
some Stale, my position would have
been different. My position today is
this. Whether it be the Planning
Commission or the Finance Minister,
unless money is pgiven, we canrot
build houses.

When 1 took charge of this Ministry,
I formulated a seven-year programs-
me. I went ahead for three or four
years. But for the last year or so,
what hos happened is this. I have
been told that for other Ministries
there is no Tashkent, but as far ag I
am concerned, my case will be consi-
dered in the month of July in order
to decide whether any funds can be
made available to me or not, Take
the position which exists today, Work
is going on today, and there is a de-
partment, but if money is not made
available and the carry-over from the
last year is also consumed, it is bet-
ter neither to have Works nor Hous-
ing nor a Minister, because there will
be no money.

Shri D. S. Patil: What does the hon.
Minister expect {rom the Members
of the House? .

Shri Mehr Chand Khanna: ] expect
only one thing. I have a consultative
committee attached to my Ministry,
and I have a consultative body at-
tached to my Ministry in the Cong-
ress Party also. 1 want them to come
to my rescue, and lead a deputation
to the Prime Minister and to the Fi-
nance Minister and tell them that i
housing is to have any kind of priority
or place in our life, then some arrange
ment has to be made.

AI'RIL 6,
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Shri A. 8. Alva (Mangalore): Why

should he not lead the deputation?

Shri Ranga: Why should the hon,
Minister ask us, Members of Parlia-
ment, to go on a deputation? If he has
not been able to convince his Prime
Minister, then the proper thing for
him is to come out of the Ministiy and
join the ranks of the other Members.
What is this that he is saying? It is
very foolish.

Shri Mehr Chand Khanna: [ am
pleading my case simply with this
in view that for once in my life and
in Shri Ranga's life, he will have some-
thing in common with me; that was
the only idea,

Shri Ranga: We are not keen on
occupying his office; it is much beiter
if he leaves his office first.

Shri Mehy Chand Khanna: If he
does not want to come to my rescue,
then I do not mind it. 1 am placing
my case before the House, and I am
telling this House that it is all right
to criticise my Ministry and say that
we have not done this or that, but my
position today is this that without any
funds being made available to my Mi-
nistry, it is not possible to under-
take a big construction programme.
But 1 can give one assurance to the
House, and 1 am repeating myself
when [ say this, that if money is made
available for any houses to be con-
tructed, those houses shall only be
construcled for men who wre in the
lower income group and not for those
who are in the higher income group.

So, 1 was only trying to meet the
criticism which was made. If I am
asking my hon. friends to do some-
thing, it is not something unusual
which I am pleading. 1f Shri Ranga 15
very sensitive tg a request from me
of that nature, he can simply ignore it.
1 can look after myself. 1 shall go to
my Prime Minister who is new and, I
want to go to my Finance Ministar
who is new, and explain the position
to them.
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Shri Kapur Singh: Shri Ranga wanls
the hon. Minister to join his parly.

Shri Mehr Chand Khanna: They
have a right to criticise, but when I
place before them the actual position
they do not like it

Now, I come to the jhuggi-jhompri
scheme. As far as thiz scheme is con-
cerned, I am sorry that in spite of all
that we have done and the good work
that we have done in this connection,
nol a word of appreciation haz been
mentioned; of course, I do not want
any credit from the Opposition, the
Opposition is not capable of apfre-
ciating good things in life, but I cer-
tainly want them (o know what Lhe
facts are,

Wt e W weww
TANT  AWAAT wWEar § o frelv ®
& A Ve A |

sl Agr T ww: & ooma
AT TR |

wqel, WO A N A § g
ox oft o § famd fam mAde
famam ot T8 ®T a; FW E | WA
fet M A o ¢ foe T M A
7 1960 H AEAEETY X AT 30— 40
e Rfeda o, fRr 50,000 T
ot w@ 60,000 § F F 1 EwIL
w1 aré A §% § gy w7 faer e
e ¥ AT # IR on
aret # fEamr ., . (oww)
qET o AW g AW | AAEE AT
T &1 ATAT 2A § A1 ueevA 6
mETmgA e ghr K oh
foet & @ w7 Wt § wfAe o
Y A Tz W T £ 9 qorw g
A g & a1 frw ot o T &
W W a1 & @ AT A
v A AE g
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TF areitn Weew ¢ OTT 6 59
TR & R

oft ¥ wr wwy ¢ & gifER
¥ gz #7 71 91 f& oA F sy
¥ ag #aw qrdt gt § fr wear Towamr
¥ o wft g 3% gw faeeft ¥ fosrana
o AT g AET A @R fAAn Y
w=d T A7 & fae # e S
¥ a7 & fam g 3 3T | 99 oy
g ¥ grplt 7 wfer foest & ool
7 % fafedvm ¢ feeelt H 1w
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fer | AT, & oy @ fazET #
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2@ W

wft e e wwy ¢ wrd & Aoy
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fiF aEw #A 25 Ty AT o7 ¥ K Oy
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wEAT A § WifE At 2 froag
aw % o oF gl mRd g
afe 12 T ¥ oW §1 1 A oM
g =T T 6 @A B 1w of
wfirat 7t g€ 2 a7 A7 7w, T o™
mow TR A WMy som
aff 80 T w1 2 ¥ fAm gy AT R
i & g oz e fea e
25 T A T oG wrferAr efen
80 ¥ 9T AT &1 | AT oF Wy &
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o fam oAt a2 AT A Few
argat g ff &1 ft wrEdr 1960 &
qfge & |y & IET A28 WA 60 gAT
g ¥ w47 § I H & 20,000
sfardistgn A4 d sTag
e § 5 3y gw 4@ o oor aww
et 5 g e & favard o firw
awdr 7 A1 ol Fw g R g 9
qET ¥ & M, qomar # ¥ o1y
wifgt aff &1 70 3% & a1 asd
wgr f@ g adm AW s
w1 a1 & fgAq w7, @l Y MF
s faqat A 1 & ag TR &
faq darc g f& @z ¥ fawma & &)
maT A4 W wE A ' e
# f AT F1 FAA T FTH ZH AN
T AA Ty FT AG &I & | FEA
AT AE FET | EW A Y 37 Fa7
¥ A8 #4017 78 g9 qga faar &
T T # e w5 ary §

oA W1 I ANE s faeet
¥ q¥ gu &, Towa @ wd § o ARt
9T FTH F4H § 39 0 =1 frem & el
# 0 ougdrag A E AfF 1960 A
T & owma gu & 1 g e
Hearg 1 94 w1 F g T 6T I
THTHAT AT ITHI THA F1 ATTAE AGT
T gm whifs T A @ i
mARmr g Amanz A A A A A
ITHY AT v T & F | g wreHt
oy & a7 § A WA & & w94 & fav
WX 6 WEA A7 8 WE T FTF
agi ¥ anfta T ary & & Froft T A
# wem Sweal § fF 3w & fenm
ew oY dem faeelt Hoam @ E
wafre gurdy = TR AR O
at 7z & oo 5 weadta 25,000 o2
W afe 25T # @1 Iuw ferm
& 7 aigr g fean § s A Wi
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@ T A WT I WE W wig
Afda famd agt wm & e 4-5 a0
a g g § o e fF o dag
e & oo £w 39 80 9 A ¥ AET
o TE 25 T & W OF wF
T & fr wrw gw 3@ 80 W T ar
I 0% TAA FAM A W
W9 25 A F AT gH AW FAAi 1
T 9T F AT wEA B AR stfmr
) @ g & ot ot wr @1 Ay
A W qTEET w1 I KT M
% R wrT gw oA §oAr g
W€ T A A 21 naEE T A
ffy 7 9, @A EE T g g
T A | T B o
FT @ £ 5 frd oft o @ Aw
W OANON R ZA@ FTL a4 WA I¢ G
f s A8 TR wee FF a1 A7 A
wH I ) T T R fafaem
¥ s F ¥ faefaw ¥ g aE1 5
T A A grEe o qW W@
TR AL T A AR AW WY AT 8
arm | & |ty & a7 FEAT IEAr W0
fr &7 ¥ win =t fFEr e &1 oww
a1 A AT fen f g @
W oE! TRT FT TR

oq WA A qfEord oz § fr
=X Jorl § A% wiAat qrr g, A
Jzrl g a9 mifeat men § o wdt #
F @ A E fF oA A ad ®
3% angt frwma ¢ &% faqn, mof §
T gEaT § A 4 wigw W1 W @
fo a=41 & wfrag €N s & 1 w7
gferg @ 291 & a1 qui mr o
21w ag S W19 ¥ FEA 9T EW 99
€13 &t ag e P w1 F & TH
Fe ot | go T Foedrery § S
F a9, 9 AT AqE £ TOAT WK
wWfAT 29 9 & &9 F1 499 N
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B W AWET §1 TET g HEA |

s g wr werw ;@ o)
2023 #EMAF LAfEd 1 oeavdy wd
frar mar & =% @ ¥ o @y & we
g afsr

ot HEvw W gz @ f Wy
T AreY a7 el Sied e A A"y
W H AT T e o ag & A
o TR Y

Now I come to the DDA. This
department has becn transferred to
me only about @ month or a month
sind a half ago. I plead guilty that 1 do
nol know much about this department,
It is a wvery important depart-
ment. It deals with urban develop-
ment; it deals with the Master Plan
for Delhi; it also deals with town and
country planning for the whole of
India. I have looked into the various
problems concerning these two  big
organizations, the DDA as well as the
TCPO. I have had discussions with
my officers and T have tried to put
myself into the picture. For me to
say that the zonal plans are not fina-
lised expeditiously would be a remark
which may not be justified tomorrow.
It may be said that we sre  selling
these  lands by auction at a higher
price. But my fear is that if T start
alloting these lands by negotiation or
through backdoor, there may be a
charge against me that we are doing
somcthing highly objectionable, There
mayhe vigilance cases and 1 may even
be accused of allotting these plots to

some of the members of my own
party.
Shrl Shiv Charan Gupia (Delh:

Sadar): Why not at a reserve price
by lot?

Shri Mehr Chandg Khanna & for
political motives. The point is this. 1f
we fix a reserve price, then we have
to invite applications; we have to lay
down certain rules and procedures.
We have to say that this man does not
own a house or plot in Delhi.  Then
among those persons, lots should be
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drawn. But then a price has to be
fixed. It the DDA is to function with
a view to see that it is pot a drain on
the Government, if it is to function
in a rational manner, then I think you
cannot possibly allot those plots at a
price which you may not think to be
reasonable, where vou do not take in-
to account any overhead charges or
consequentional awards in compensa-
tion for the increase in the prices.

But I am not ﬁnishin;: here. Shri
Shiv Charan Gupta made a very prae-
ticul speech yosterday, He also talked
to me in this connection. What I pro-
poge to do is this, 1 propose lo invite
all those Members of this House and
the other House, including the MPs
from Delhi, who are taking interest
in the DDA or the TCPO and sit with
them pot for a day butl for duys. Let
them send their suggestions to  me
We will look into all those suggestions
If we find that those suggestions are

reasonable and rational, even it
it necessitates an  amendment of
the DDA  Act, I will not

stop or hesitate, so that the real object
of the DDA is properly served. Be-
cause I am told that the Master Plan
i= being mutilated. A large pumber
of unauthorised colonies are coming
up. We do not take expeditious action
in the formulation of our zonal plans.
The action takes a long time and peo-
ple, through sheer frustration, cannot
wait. If 25000 families arc coming
to Delhi every year—I think the num-
ber comes to 2 lakh persons, if not
more—they have to have shelter, and
if we dn not provide plots it a reasona-
ble price and if we do not take effec-
tive steps to stop re-squatting—one of
my greatest problems in Delhi is that
the moment you remove the jhuggis
and jhompris, there is re-squaMing—
if we do not take prompt action in re-
gard to the coming up of these unre-
cognised colonies, the fate of the eapi-
tal i= completely doomed. So, I think
this should assure my hon. friend Shri
Shiv Charan Gupta, who has got very
wide experience of Delhi that T will
invite him and other friends. He will
kindly send me his suggestions, and
the idea is that we sit round a table
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not for a day, but days, and lock into
the matter and the charge that is level-
led of profiteering, raising the rents,
not eontrolling the rent ete. As the
Minister today I cannot absolve myself
of the responsibility, but T cannot take
responsibility for the actions which
did take place before my time.

A few more observations have been
made, and I, would jike to deal with
them one by one.

A Member very kindly suggested
that we should have a large number of
prefabrication factories for the prefab-
rication of houses. I fully agree with
this view, but at the present moment,
no foreign exchange is available.

Shri R. G. Dubey: In this master
plan, are you proposing to keep more
beits open, ten to 30 miles, to avoid
congestion? |

Shri Mehr Chand Khanna: This
master plan was formulated three or
four years ago. It was placed beforo
the Cabinet, and it was accepted. Any
infringement of the master plan has
to have the approval of the Cabinet.
That is the first thing.

In the master plan, there is the pre-
sent complex, and then there is the
complex of 1981, which will cater to a
much bigger population, may be 50
lakhs. That stage we have not come
to as vet. Only lately a committee
has been appointed. The committee
was there, the first meeting of that
committee was held under the presi-
dentship of the Home Minister to con-
sider where we should have the satel-
lite townships in the near vicinity of
Delhi, whether it be in Ghaziabad,
Gurgaon, Faridabad or Narela. The
idea is that we should have a wider
belt. and taking into consideration the
expansion of the capital at the rate at
which it is going on, the flight of the
rural population into the urban popu-
lation of Delhi. the opportunities for
cmployment that are being  created
cvery day In Delhi, unless some effec-
tive steps are taken, the real object of
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the master plan will be completely
frustrated. So, that idea is before us.

I was talking about the prefabrica-
tion factories. I have examined this
matter. We sent some officers abroad,
they have been to Czechoslovakia, they
have been tp Russia, and a committee
under the able guidance and president-
ship of Prof. Thacker of the Planning
Commission was appointed. It looked
into all these matters. A blueprint is
there. One is for the improvement of
the existing housing factory, 1am glad
some hon. Members have paid com-
pliments to it, because that factory is
doing very good work. There have
been no losses, they have earned a
profit, and they are building a large
number of houses.

But, as far as the import of new
plants is concerned, even if money be-
comes available, the foreign exchange
is going to be a very serious difficulty,
and I do not see any possibility of the
import of new plants for prefabricatiun
purposes.

I do not know why secrious objection
has been taken to the hotels. One
Member accused me of having the
Ranjit and Lodi hotels in addition to
Janpath. Another Member accused me
of not building the hotels myself, but
inviting Hiltons from abroad, bringing
them into the country and making
them partners in this venture of the
construction of hotels.

What we have done is this. You
have the Ashoka, which is a five star
hotel. You have the Janpath. I think
it is a three star hotel. You have the
Ranjit, which is a two star hostel. And
then there is Lodi, which is a one star
hotel. Their rates vary. We are trying
to cater to every pocket, but if 3 man
belicves or feels that in a place like
Delhi there the cost of land is so heavy,
where the cost of construction is very,
very expensive, where the price index
of foodstuffs has gone up so much, we
can provide accommodation in a hotel
for a few rupees, it is not possible.
But we are striving to cater to practi-
cally every pocket.
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About Ashoka, 1 am sorry some one
made a very funny remark. This hotel
is running at a profit of Rs, 40 lakhs a
year. We are giving very good bonus
to our workers, they are fully satisfled
with us. The instalments in regard to
this hotel, I think, have been paid in
advance over a span of eight to ten
years.

Janpath we have taken over very
recently from Volga, and we are doing
very well. It is also running at a pro-
fit, but the profit cannot be the same,
because they are two different types of
hotels.

And then one hon. Member remark-
ed that we have spent lakhs and crores,
and the number of persons who live in
this hotel is only 300 to 400. The num-
ber of persons depends on the avail-
ability of beds in a hotel, and each
room can take a certain number of
persons. There are single room and
double room beds, So, there can be no
question. In fact, the charge against
me is that with the profit motive, the
maintenance of the hotels is not being
kept at the proper standard, At times
our occupancy is 103 per cent. You
will realise that if the occupancy is 103
per cent, no room can ever fall vacant,
and the result is that the maintenance
or the cleanliness which should be our
pass word is not there.

I wish to say before the House that
these hotels cater to the local popula-
tion as well as to the foreigners. They
maintain standards. We are earning
foreign exchange. These hotels reflect
our life.

Shri Mohammed Koya (Kozhikode):
Ranjit was originally intended to be a
working girls hostel. It was changed.

Shri Mehr Chand Khanna: [ am
coming to the working girls hostel. My
hon. friend opposite seems to be very
much interested in some of the photo-
graphs that he may have seen in the
last one or two days. [ did not want
to give it unnecessary importance. A
poor girl has been misled.

108(Ai) LSD—8.
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Sh:i Mohammeg Koya:
You are misleading.

Not misled.

Shri Mehr Chand Khanna: | um not
in the habit of telling lies, I have never
§une it in my jife, and shall never do
it. [ wish to assure him about it. If
he wants me, I will give him the prop.r
history of this case.

Shri Mohammed Koya: W¢ would
like to.

15.58 h-s.

[SHRIMATI  RENU  CHKRAVARTY  in

the Chair.]

Shri Mehr Chand Khanna: i con-
cerns . girl. So, 1 em rather tread-
ing on very delicate ground in giving
the histary of Miss Verma who has
squatted outside the working girls
hostel. I did not want tp do i, but
becaus> the hon. Member is so keen
to know why this young girl has gonv
on & satyagraha or fast, 1 would lJike
to give this history.

Shri A. V. Raghavan: Our sympathy
is with them.

Shri Mehr Changd Khamna: If you
like. 1 can send you a note, but if
vou want, | am prepared to place the
whole thing before the House. Perhaps
it will be much better.

Shri Ranga: Why do you go into
that now?

Sh-i Mehr Chand Khanpa: | am
prepared to take his advice, bhut 1
think T will go into this

The Working Girls's Hostel in New
Delhi wus being run by the Social
Welfare and Rehabilitetion Directo-
rate under the Ministry of Education
upto the 31st May, 1883, It was tuken
over by this Ministry with effect from
151 June, 1963,

I do not wany to go into lhe old
history why the Education munistry
and Mrs. Soundarum Ruma hund an
came 1o me, the way she wus being
harassed. and why 1 came tu the help
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of the Ministry of Education in taking
over this hostel, because that is a part
of my work, and 1 did not want to
shirk it.

Kumari Nirmal Verma was occupy-
ing a seat in a double-seated room in
Block A of this Hotel since before the
151 June, 1963, The rent for this room
and for additional charges was  Rs.
2540 per seat per month. Up to the
3lst Murch, 1963, she was in arrears
of rent to the extent of Rs.  332.80.
These urrears are, however, recover-
able by the Social welfare and Rehabi-
litation Directorate.

16 hrs.

After the hoste] was taken over by
this Ministry, the rent and aditional
charges were reviewed and the rent
of a seat in Block A was reduced from
Rz, 2540 to Rs. 21.50 per mensem in
the case of Government employees.
We have reduced the rent. Kumari
Verma was required to pay this rent
und also to furnish a security bond
from a central government servant.
We have @ bond as a security from
a central government servant in the
case of those people who are tewnpo-
rary government servants and who
arg not a charge on us because that
govenment servanl is  responsible
for the payment of the dues. That is
the normal custom and that has gone
on ull these davs. She neither paid
the tent nor furnished the security
bond. Her alloiment was therefore
cancelled with effect from  10th
January 1964 and she was evicted

from the hostel on the 21st October,

1964. However, on her representa-
tien, her eviction was set aside and
she way restored to her rcom within
eight hours. She however failed to
pay arrears of rent or to execute a
surety from & centra] government ser-
vant even after that. Action was
taken to cffect recoveries of govern-
ment dues  from her pay bills through
the dircctorate of education,  Delhi
State and the principal of the school
in which she wus employed. Recoveries
of dues from her pay |Dills
were made from February 1964
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to  December 1865. In Decem-
ber 1865 she refused o draw

her salary in prolest against these re-
voveries. On the 10th January 1966,
her allotment wus again cancelled as
two months’ ducs were still outstand-
ing against her and because of her r.-
fusal to make payment of rent either
directly or through her pay bills,
After the cancellation of allotment on
the 10th January, 1966, Kumari Verma
15 lrable to pay market rent. On the
10th March, 1968, she informed the
Directoraty of Estates that she would
offer satyoguraha unless the monthly
rent of Hs. 21.50 was reduced, as ac-
cording to her, this was high. These
charges include the rent of the room
as well as of electricity, water, furni-
ture, scavenging, sweeping charges.
It is not possible to reduce them any
further. This young girl is not a
charge on us. We have been good to
ner and we are a'lowing her to stay
in the hostel. But if she is not pre-
pared to pay the normal rent, if she
will not draw her salary and if she
will not even co-operate with  the
department in which she is working,
what am I to do? On the one hand
[ am accused of not giving accommo-
dation to the working girls who are
nat a charge on me. On compassio-
nate grounds we cancelled the orders
of eviction but this is what she is
doing. I have no grouse agains! her;
1 am not vindictive, my ministry :s
not vindictive. I am only saying that
this young girl has been ill-advised in
this matter because iy is not going to
help her. If she does not likc my
acconmodation, she can leave it. 1If
she is a government servant like the
60 or 70 thousand government  ser-
vants, and she is entitled to the house
rent allowance, she can draw it; if
she is a regular government servant
she can ask for regular allotment. She
vannnt have it both ways. She is not
entitled to insigt that she must remain
in the hostel and at the same time
torce gur hands to take action by re-
fusing to pay anything. An hon.
Member said that thiz hostel was in
» crumbling state. I do not know
when he went and wvisited that hostel.
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I do not want to go into that hostel;
1 have been there once or twice. If
he wants to go ‘there I shall have
arrangements made so that he s
taken into that hostel and see things
for himself. Then he will come and
tell me that we have done these young
girls far better than any other Gov-
ernm:ent servant in thesze conditions.

Shri A. V. Raghavan: I am prepared
to go.

Shri Mehr Chand Khanna: 1 will
arrange to send you.. (Interruptions).
I have asked four ladies from Delhi
to ussist me in regard Lo this hostel.
In fact they have come to see me; one
is Shrimati Violet Alva; she is  the
vice-chairman of Rajya Subha; then
Shrimati Raghuramaiah, a good social
worker who happens to be the wife of
a colleague of mine but that js neither
here nor there; then Shrimati Man-
mohini Sehgal and Shrimati  Jhon
Mathai. 1 have requested all these
four ladies: please come to me if you
want anything to be done in connec-
tion with the girls of this hostel; if
you become members of my advisory
committee, 1 shall myself preside gver
it and I want lo see that everything
possible is done for these unfortunate
girls. The point today is this. There
are only about 200 or 250 girls, Qut of
my allotment or allocation of 40,000
houses in Delhi not one government
servant has come forward to do satya-
graha while this young lady had
adopted these tactics. My hon, friend
should know betler. 1 know nothing
about it.

An hon, Member: How can be know
betler?

Shri Mehr Chand Khanna: One
more word and 1 am finished, One
hon. Member referred to the accom-
modation allotted by my ministry to
MPs. 1 am fully in agreement with the
sentiments expressed in regard to the
accommodation which i5 to be provid-
ed 1o members. What is the type of
accommodation to be  provided to
thesn? This is a matter in which 1
would suggest the leader of the op-
position should come to my rescue. 1
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am not asking for something which is
unusual. I am only saying that if the
hon, Members of this House, both the
Opposition and the Congress Members,
sit together and decide what type of
accommodation should be ‘made avail-
able to an MP, it becomes a simple
question. In the North Avenue and
the South Avenue I have taken over
from my former colleague whatever
was done at the proper time under
proper circumstances. If the hon. Mem-
ber today fecls that the accommoda-
tion that iz available in the North
Avenue or South Avenuc is not ade-
quate, then let us decide about it
We are a sovereign body; let us sit
round & table and let & directive be
given to the Works and Housing
Minister: in future you build houses
of a particular type, with a particular
floor ares, accommodation for the
guest in the MP quurter should be of
this pattern. Get me the money and
1 shall deliver the goods.

Shri Kashi Ram Gupta: What about
the servant guarters?

Shri Mehy Chand Khanna: The
servant quarters are the problem of
the allottee. [ do not want to ex-
press an opinion because the allot-
ment of the servant quarters is made
by the chairmen of the two respec-
tive House commillees.

Shri Kashi Ram Gupta: They are
not in sufficient number.

Shri Mehr Chand Kbanna: That
can be ecasilv considered because in
ony quarter there is o feeling that the
servant quarters which are attached
to some of the houses, proper use is
not being made of them.

Shri 8ham Lal Saraf (Jammu ond
Kashmir): There may be some cases.

Shri Mehr Chand Khanna: My
unfortunate job in this Ministry s
that the allotment of the house to an
MP. is made by the chairmen of the
two House committees and..
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Shri Kashi Ram Gupta: The num-
ber of quarters is less than the re-
quirements.

Shri Mehr Chand Khanna; If a ser-
vant quarter is misused and if an
hon. Member feels that this servani
should go out, then it is my job to
eviet him; it is not my privilege to
allot the servant quarter but it is the
duty of the Minister-in-charge of
Works and Housing to evict all these
persons who suddenly become un-
desirable from the point of view of
the allottee. About the insufficiency
of the number, 1 shall see that this
question is examined very expedi-
tiously and if land is available, 1 do
not think the ministry of finance
would grudge me money where MPs
are concerned; 1 feel that I and he
whoever the finance minister may be,
would like to be on the right side of
Members of Parliament, we cannot
afford to be on the wrong side......
(Interruptions.)

Mr. Chalrman: The point that has
been raised was, whether the number
uf MPs' quarters and the number of
MPs" servant quarters tally., I think
that is the question.

Shri Mehr Chand Khanna: The
number of MP's quarters today Is
more than adequate. Every MP who
asked for an allotment in my time,
he or she, whatever the case may be,
has been allotted accommodation.

Mr. Chairman: Is there a corres-
ponding number of servants' quarters?

Shrl Mehr Chand Khanna: I am
coming to that, He or she has been
allotted accommodation. As far as
Vithalbhai Patel House js concerned,
if MPs wish to stay in the North
Avenue or the South Avenue or on
Rajendra Prasad Road or on Maulana
Azad Road and if they do not want
to go to Vithalbhai Patel House, the
option is theirs. But if an MP wants
to go to Vithalbhai Patel House, I
thall see that accommodation is made
available, as early as possible. 1 do
not want to keep that accommoda-
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tion vacant, because by keeping that
accommodation vacant, I am keeping
some Government gservant who is
badly in need of accommodation
without any shelter. [ do mot think
the House will like that.

Coming back to the gquestion of
servants' quarters, it is a very simple
matter. I can have the whole matter
examined and find out what is the
tota] number of quarters allotted to
the MPs, how many servants' quar-
ters there are and whether in or near
the vicinity of the houses any new
quarter can be built. That can be
done. (Interruption).

Shri Yashpal Singh: Double-storey
quarters.

Shri Mehr Chand Khanna: That is
very simple. 1 am thinking on those
lines myself. But if I go to an hon
colleague of mine who is living on
Ferozeshad Road or Rajendra Prasad
Road and persuade him to leave that
house so that I can construct two or
three storeys on that, I do not think
it is going to be very easy. Anyhow,
I am not going to launch upon that
adventure or that venture before the
six to eight months of my time as
Minister in charge of this Ministry
is over.

Shri Kash| Ram Gupta: What about
the motor garages?

Shri Mehr Chand Khanna: The
question is, the MPs pay the rent for
the servants’ quarter or for accommo-
dation or for a garage. If thesc
garages are given to barbers or are
being occupied by dhobies, it is not
my fault. But I am not going to
grudge an MP if he says that he
wants a garage or a servant's quar-
ter. I shall have the matter ex-
amined. I give an open invitation to
my hon. friends and colleagues here:
let them write to me; T shall have
cach case examined. If they write
to me direct, I am prepared to look
into the matter. If they send it to
the House Committee, I have no
objection. T have taken quite a long
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time of the House and I have nothing
else to say.

Shri Vasudevan Nair  (Ambal-
puzha): Why should there be allot-
ment of houses to Government ser-
vants who are having their own
houses in Delhi?

Shri Mehr Chand Khanna: I shall
answer every question. It is a fact
that about two years ago, we took a
decision, on account of the shortage
of accommodation in Delhi, that a
Government servant who owns his
own house, should not be allotted
guvernment accommodation, It was
2lso represented to us—it was in the
time of Jawaharlalji—that while he
has taken a house at a sibsidised rent
or at a very reasonable rent, he is
renting his own house at rents which
are far high or disproportionate to
the rent which the Government is
charging. That matter wag fully
examined, [t went before the Cabi-
net and the Cabinet took a decision
that in the case of those Government
servants who are already in posses-
sion of a house which had been allott-
»d to them before this particular
decision was taken, the rent should
be charged on a certain basis, but in
future, no Government servant shall
be allotted a house, who owns a
house in Delhi, unless he is prepared
to pay the market rate, and that
should be the exception and not the
rule. That decision was taken and
was being implemented by my Minis-
try. I got a few brickbats on account
of this unfortunate or fortunate deci-
sion.

Then the question arose of the de.-
fence services. According to the
defence services and their rules of
service, a defence officer is entitled
to a certain type of accommodation:
if it is a non-family station, the posi-
tion is different; if it is a family
station, then the position is different.
In their case, it is laid down that the
rent shall be up to a particular per-
centage in those exceptiona] circums-
tances, and nothing beyond that We
examined ‘his matter again, because
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we could not have two different sets
of officers under the Government of
Indin, one owning a house and pay-
ing rent on a certain basis, and the
other owning a house and not paying
rent at all. That question again went
before the Cabinet, and the Cabinet
took one decision, Then I was asked
to have the matter further examined,
to go to the Ministry of Law and into
the terms of appointment of mlilitary
officers and then re-submit a new
note. That note has already gone to
the Cabinet, and a final decision has
not ben taken yet., I will not be
revealing any secret if I say that if
we find that in the case of the de-
fence services, if their members own
houses, and they are going to be
charged a rent at a certain rate, it
will not be fair and equitable that
any other officer who is working in
other departments of the Government
of India should be charged at quite
a different rate which may be exor-
bitant or which may not be propor-
tionate to the rent that may be paid.

Mr. Chairman: The question is,
why it is necessary to give any house,
whether it a subsidised rate or the
merket rate, to & person who already
h_a; a house here. That is the ques-
tion: especlally when there is a short-
age of houser,

Shri Mehr Chand Kkanna: That is
what I am trying to explain. If an
officer serving in the defence ser-
vices—Air Force or Navy—under
those conditions, if he is entitled to
allotment of a house from that parti-
cular department, will I be justified
in penalising officers who took houses
from me? [ shall explain the posi-
tion a little further. 1 have a Gene-
ral Puol which is under the adminls-
trative control of my Ministry, The
defence services have their own pool,
the P & T have their own pool. The
railways have their own pool. So, I
think if there is guing iy be a dei-
sion. it should be 5 uniform decision
which shoulg apply to each and every
ufficer of the Government of [ndia
There should not be any discrimina-
tion between officer A and officer B,
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because I am told that it will be
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IMr. Chairman]
case ang see whether he has gy higher
qualification, etc, It is no use debat-
ing a particular case on the floor of
the House when we are short of time.
He may write about that particular
case to the minister,
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Mr. Chairman: 1 will now put the
cut motions Nos, 7 to 15 and 107 to
112 1o the House.

WY gwH wit wmam tA
113 9T 114 F1 w57 @ aw

ot I} WA AT
Tgf fear & w9 ¥ A A owdt
at uTy I¥ g7 AE T AEA §

The cut motions
negatived,

were put and

Mr. Chalrman: The question is:

“That the respective sums not
exceeding amounts shown in the
fourth column of the order paper,
be granted to the President, to
complete the sums necessary 1o
defray the charges that will come
in gcourse of payment during the
year ending the 31st day of March,
1967, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 84 to 97 and 141 to 143 relat-

ing to the Ministry of Works,
Housing and Urban Develop-
ment.”

The motion was adopted.



9851 130G, (1966-67)
|The motion for Demunds for Grants
which were adopted by the House
are reéproduced below—Ed.].
DEMAND No. 94—MiINISTRY OF WORKS,
Housine ANp UrBaN DEVELOPMENT

“That a sum not exceeding
Rs. 18,88,000 be granted tp the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867, in
respect of ‘Ministry of Works,
Housing and Urban Development'.”

Demanp No. 85—PueLic Wonks

“That a sum not excesding
Rs. 29,56,83,000 by granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 19687 in
respect of ‘Public Works'"

DEmanp No, 96—STATIONERY AND
PrINTING

“That a sum not exceeding
Hs. 8,82,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867, in
respect of ‘Stationery and Print-
in‘..”

Demanpo No. 97—Otner Revenur Ex-
PENDITURE OF THE MINISTRY OF WORKS,
HousiNG AND URBAN DEVELOPMENT

“That a sum not exceeding
Rs. 1,31,87,000 be granted o the
President to complete the sum
necessary 1o defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867, in
respect of "Other Revenue Expen-
diture of the Ministry of Works,
Housing and Urban Develop-
ment""

Demanp No. 141—Caprrar. Outeay on
PusLic Works

“That a sum not exceeding
Rs. 8,50,37,000 be granteqd to the
President to complete the sum
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necessary lo defray the charges
which will come in course of
payment during the year ending
the 3list day of March, 1067 in
respect of ‘Capita] Outlay on
Public Works"."

Demanp No. 142—Dgrsr CapPITAL
OuTLAY

“That a sum not exceeding
Rs. 11 51,12,000 be granted to the
President to compl the sum

necessary lo defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867 in
respect of ‘Delhi Capital Outlay"."”

Demane No. 143—OtHer CAPITAL
OuTLAY OoF THE MINISTRY OF
Works, HousiNG AND Unrsan

DeveLoPMENT

“That & sum not exceeding
Rs. 67,08,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of ‘Other Capita] Outlay
of the Ministry of Works Hous-
ing and Urban Development'"

MiNISTRY OF PETROLEUM ANp CHEMI-
CALS

Mr. Chalrman: The House will now
take up discussion and voting on
Demand Nos. 81, 82 ang 1368 relating
to the Ministry of Petroleum and
Chemicals for which 5 hours have
been allotted.

Hon, Members desirous of moving
their cut motions—Mr. Kachwai
should listen to this—may send slips
to the Table within 15 minutes indi-
cating which of the cut motions they
would like to move

Demanp No. Bl—MINISTRY oF PETRO-
LEUM AND CHEMICALS

Mr. Chairman:

“That & sum not exceeding
Rs. 16,80,000 be granted to the

Motion moved:
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[Mr. Chairman]

President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, zgsa" in
respect of ‘Ministry of Petroleum
and Chemicalg'.”,

Demanp No. 82—Orner Revenve Ex-
PENDITURE OF THE MINISTRY oF
PETROLEUM AND CHEMICALS

Mr. Chalrman: Motion moved:

“That a sum not exceeding
Rs. 6,24,42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the Jlst day of March, 1067, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Petro-
leum and Chemicals'.”,

Demiano No, 136—CaprTaL OuTLAY
OF THE MINISTRY OF PETROLEUM
AND CHEMICALS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 17,38,36,000 bc granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Capita] Outlay of the
Ministry of Petroleum ang Chemi-
cals".

Shri K. D, Malaviya: Mr, Chair-
man, I wish to take this opportunity,
when the demands of the Ministry of
Petroleum and Chemicals are being
discussed, to draw the attention of the
Minister, to certain general aspeets.
1 will not take much of the time
of the House. The first point 1
would like the Minister to note is
that the policies that have been adopt-
ed by the government with regard to
oi] are well-known and have been
accepled b}- the government and the
people of the country,k and have also
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heen understood by interests which
ure interested in watching the pro-

gress of the oi]l industry in India. I
hope and pray that the policy pursu-
ed by the lale Prime Minister, Shri
Jawaharlal Nehru, will be implement-
ed with al] the force that was implied
when he initiated this policy for the
nation.

When [ had something to do with
the Government, and later also if
I remember aright, the late Prime
Minister, Pandit Nehru, committed
the Government and the nation to
thig policy. In a public meeting
attended by more than helf a million
peoply in Cajculta, he gaid thet thoe
poliey in connection with oil pursued
by the Government will be pursued
with all the wvigour and will not
be changed. 1 have no particular
reason to say that that policy is be-
ing changeq except a little apprehen-
sion that sometimes due to stresses
and strains of circumstances and
pressures from here and there an in-
terpretation is likely to be given to
the meaning of the policy wherein,
in the Jong range, the policy might
be modifled unconsciously. This un-
conscious deviation from the policy
which hag been pursued by the Gov-
ernment is likely to prove more
dangerous than a conscious deviation
from the policy.

1 will, therefore, request the Gov-
ernment ang the Ministers concerned
that they exersie greater care in
examining the implementation aspect
of the several spheres of oil industry,
whether it is oil exploration or re-
fining or distribution of oil, so that
the heritage left by the late Prime
Minister might continue and blossom
for the beneflt of the nation.

There is a Httle paint—but not very
little—which I would like to mention
in this connection, and it is about the
oil exploration programme of the Gov-
ernment of India. As is known
Madam Chairmman, the latest assess-
ment of the Government as well as
the technicians and oil experts is that
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most of the oil that is likely to be
found in India might be on the sea
side, and geologica] evidences  und
also some geophysical evidences lcad
1o the belief that more oil might be
found on the off-shore side than on the
in-shore side. Therefore, the Govern-
ment his lg prepare themselves. .

Shri Ranga: Madam, I rise on a
point of order. What is the genaral
procedure? My hon. friend belongs
to the ruling party. He iz supposed
to be supporting the Demands beforc
the House. We are now in the
House. We have established a con-
vention that the Opposition first
states its case. There may be
some points in  support of the Go-
wvernment which Members belonging
to the ruling party may be marking
later on after having heard some of
our points. Instead of following that
procedure, you have been pleased to
call upon my hon. friend, Shri Mala-
viya.

Mr. Chalrman: There have been
many occasions when the first speaker
has been from this side.

Shri Ranga: Not in discussion on

Demands. This is the first time 1
have come across this. This has never
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discovering more and more oil on the
off-shore side than on the in-shore side,
It is known that we are not as well
prepared for exploration of oil on the
sea side as on the inland side. I may
suggest for the consideration of the
Government that we have to make
haste and prepare ourselves for search
of oil on the sea side. There is mnot
much difficulty, in my opinion, for
search of oil on the sea side if our
people are determined to do so. 1
may say that some of us are developing
cold feet and finding it difficult be-
cause of difficulty in the matter of
foreign exchange, this or that. I do
not think it is so dificult to search
for oil purposefully and successfully
if we once know there is possibility
of cil in a certain area on the off-
shore side. The only thing is you
have to get a steel structure on which
you can carry Your drill and start
drilling. This steel structure is not
4 great mystery or technical thing
which we cannot acquire or win over.
There are many bodies in India who
can build this steel structure by
spending a few crores of rupees—
Rs. 1 crore to Ra, 3 crores and not
more. If we have no designs of that
steel structure, | am sure by purchas-
ing we can get those designs and win
over this difficulty which today we

happened before. are facing. 1 would, therefore, sug-
Mr. Chairman: I do not know. If gest that the Government makes a
it is something that is completely out determined effort to find out the
of the order the hon. Speal will  desi of these steel structures and
tell me. get them made here. In India, I do
" not think it is impossible for them to

Shrl Kapur Singh: I wish to add.  por 4 giee] structure made. Get
Madam.. .. some experts from outside, from

Mr. Chairman: Order, order. I
have not ealled him to speak.

Shri K. D, Malaviya: I stood up in
the House and caught your eye. As
there was still time for you to receive
the cut motions, I thought I should
start making my speech and not waste
the time of the House.

Mr. Chalrrean: The hon. Mcmber

may go on.

Shri K. D. Malaviya: Madam, 1
was weferring to the possibilities of

wherever we can, gct them from the
west or the east, and they can give us
a liftle hint as to how to function. Let
us plunge into this great task of start-
ing drilling in the sea-shore side. The
great temptation is that we are like-
ly to find great quantities of ail, much
more than what we have so far
found on the land. If we su:cumb to
our difficulties and invite foreign col-
laborators either on the 350:50 basis
or on some other basis the likelihood
is that the oil that is within our
grips might be lost to us on 50:50 basis
also. 50 we should not submit to
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these difficultics which are very ele-
mentary in nature. Greater difficul-
ties we faced in the task of oil ex-
ploration in the past, in the days of
the late Prime Minister. Therefore,
1 think we should advise the Govern-
ment not to give in and go on find-
ing out, where they can find, these
steel structures to drill. There is not
much to be done. Only we have to
start working a little and then we
will strike large quantities of oil in
Cambay, Madras region, in the Bay
of Benga] and elsewhere also.

I will now leave all other aspects
and take up petro-chemical industries.
1 would like to say something with
1eference to the fertiliser controversy.
that is on. This is a simple story
which [ think is unnecessarily get-
ling complicated, and I hope the Gov-
ernment wil]l seriously reconsider
their policy in this connpection and
modify it as far as it is possible for
them to modify. 1 wish they modify
it completely. There are only two
things to which I object. One is, if
vou get some foreign collaborators to
come and build fertiliser plants here
we must never surrender the right of
fixing prices because the prices of
essential commodities like fertiliser
can never be given up by Govern-
ment to any private party whether
it is foreign or national. It 15 a
strategic material. It is connected
with many technical complications,
many pricing difficulties, and also
many chronic issues. Many of the
fertiliser plants were set up in this
country at a time when the present
modern technology was not in vogue.

Shri Kapur Singh:
quorum.

I challenge the

Mr. Chairman: The quorum is
being challenged. The hon. Member

might resume hi: seat. The bell is
being rung.
Shri K. D. Malaviya: It is neces-

sary that we look into the history of
the petru chemical jndustry. 1 will
state It in a few sentences.

APRIL 6, 1966 D.G.

1 1966-67T) yBs8

Shri Rajaram (Krishnagiri):
Madam, there is no quorum.

Mr. Chalrman: Let the bell be
rung again.... now there is quorum.
He might continue his speech.

Shri K. D, Malaviya: I hope, | will
get another B or 10 minutes more.
Some time wags lost by this interrup-
tion,

Previously, in the 40s and 50s the
entire production of ammonia, which
is the main base for fertilizer, was
derived from coal. The Sindri Fer-
tilizer was planned at a time when
the petro-chemical naptha feed stock
was not in vogue. Therefore, Sindri,
Neyveli, Alwaye all those public see-
tor factories are based on economy
und technigue which are now worn
out, Therefore, their prices are very
kigh. As modern technology 15 intic
duced more and meore and the units
become larger for producing fertilizer,
thes: public sector units will get
more out-dated in economy and their
prices will become very high. It is
cnly a Government policy of control
of prices and economy which cun save
these public scctor units of fertilizers.

International modern units of fertili-
zer plants will, in my opinion be not
less than 30 per cent of the total—
perhaps, they may be more than
50 per cent;—I do not agree with the
Government that two-thirds of the
entire capacity in the country will be
under public sector. It will not be so.
1 do not think we can jump from
175,000 tons of nitrogen to 24 million
tons of nitrogen in 5 or 6 years time
from now; it cannot be done, it is
a very ambitious plan; so, it will not
be even 50 per cent; ie. our public
sector will not produce even 30 per
cent. You will have to pool the
prices and the distributlon system in
such a manner that the prices o fer-



9856 D.G. (1086-87)

tilizer do not go high, and, at the
same time, they are within the con-
trol of the Government. The propo-
sa] of the Government to purchase 30
per cent of fertilizer from these peo-
ple and to import, if necessary, in
order to compete with the private
sector is a fantastic proposal which I
am not able to understand. Govern-
ment will not be able to import fer-
tilizer. It will be the private sector
which will import fertilizer at favour-
able price to them. Further, the
price in the international market
of fertilizer is fast declining. There
is over-production of fertilizer in the
world and the large capacities instal-
led outside, in America and Europe,
are going to produce, are producing,
so much fertilizer that there will be
crash down price and the advantage
of that low price will go to these
people here who have inter-locked
with all those fertilizer corporations
and units outside and we will be left
completely at the mercy of those in-
teinational manipulators and colla-
horators. Therefore, I fail to under-
stand how Government can negolinte
the price with these people in our
favour, because you are giving the
right to fix thz price to these private
people. They will say “look here,
if the Sindri price iz 10 and if ow
price is 5 or 6, there is not go.ug 1~
be that drop in price—about double
the differente: a]l that we can do i:
to reduce the price from 10 to 93
or 86", They will not bring down
the price to the level prevailing the
world market, whole may be round
about 5 or 6. Therefore, they will fix
the price at @ high level. Further,
Government cannot creats organisa-
tions in a day to compete. We have
seen that it will take long years to
build up our public sector distributing
units with a view to competing with
them. Gowvornment have also to be
strong enough with their policy; with
their thinking, with regard to their
determination to go ahead on a parti-
cular line. I am afraid. I cannot see
any prospect in the near future of a
situation where we can persuade with
some strength all these internaticnal
people who are going to build such
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big fertilizer plants here, 1 do not
wish to say much on this point be-
cause there is not enough time.

1 want fertilizer to be produced in
the country. The briefing that the
Minister gets from experts is that
fertilizer is needed and it is betier to
produce fertilizer in the country than
w import it from outside, [ agree; I
accept all that. But you cannot sur-
render this right of distribution and
fixing the price if you want to build
2 socialist economy or if you want to
control the fiscal policies of this coun-
iry according to democratic socialist
lines, as we are claiming. We are not
doing it by surrendering our right
over such a strategic material like
fertilizer to these people who may not
have more inter2st in our agriculturc
than their profits.

1 have & suggestion to make., Lel
them come and manufacture fertiliz-
er, and let us not have any share in
that. Let us also produce fertilizer
¢i the quantity that we really need.
1 do not think we can produce so
much of fertilizer in such a short time.
That programme must be reviewed by
th+ Ministry of Food and Agriculture,
Let us guarantee a minimum price to
them when they start commercial
production. Firstly, I wonder whe-
ther they will be able to pooduce
s¢ mueh fertilizer in this eountry in
such a short time. Let us examine it.
Fut, if you cannot produce it, as a
last resort. let them come and produce
‘wrtilizer. We will guarantee a mini-
mum price from our treasury. Bul
they will have nothing to do with the
distributivn or price. We will fix the
price and we will create our distri-
bution organisation. Lel us guaran-
tee Lo them a minimum return, &
rcasonable minimum return on their
investment for 6 or 8 years time,
after the plantg have gone into com-
mercial production: not in the begin-
ning but after they heve gone into
commercial production. Further, afler
twelve years we thouli have the
right to take over all those plants
from the private sector. 1If we
guarantee them a rzasonable m.mimum
profit. they should nit ahject to come
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and do it for us bevsuse it is said that
they want to help up in raising our
agricultural output, as according to
them, thcy have no other intention
except that. So, they must be assured
an adequate return on their invest-
ment. Let the Government assure
them a reasonable return on their in-
vestment. I am not able to specify
anything because that is a matter of
delail which can be examined. But
if this Government today surrenders
its power of fixing the prices and
allows these industrialists to distri-
bule, and also entrust marketing to
an organisation which is new to the
distribution of fertilizer and allows
them to organise demonstration
farms. open seed farms and all those
things connected with agriculture, then
it is a complete sell-out of those
values which we want to build in
this country for our socialist economy.
1 would, therefore, suggest lo the Gov-
ernment to completely give up this
policy. Let them guarantee some
profits, but if guarantecs are given
bevond this it will be giving a go-by
to all those principles of self-reliance
and self-sufficiency about which we
have recently been talking so much.

Dr. M. B. Aney (Nagpur): Is your
policy not likely to impede the pro-
fress of the food production cam-
paign?

Mr. Chairman: Order, order. Ques-
tipns should be asked to ithe Minister
because he is going to answer to the
debate

Dr. M. S. Aney:
follow your remarks.

I did not auite

Mr. Chairman: He is no longer »
minister.

Shri P. H. Bheel i(Dohad): Mi.
Chairman, Petro-Chemical industry
lately has been gaining importance,
#% in other countries, in our country
also; more especially in our country,
because of the shortage of fertiliser
which is very much needed for in-
treased agriculture production, It is
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well known to the Members of this
honourable House that we have failed
to achieve the Third Plan targets for
the manufacture of fertilizer. The
fertility of our soil is very much
dependant on nitrogen, phosphorus
und potash. There is a wide-spread
deficiency in Indian =oils of nitrogen
and to lesser extent of phosphorus.
This can only be made up if we start
manufacturing chemical fertilizers
to make up this deficiency. If the
toil gets the required quantity of
chemical fertilizer the yield per acre
in most parts of the country can easily
te doubled. 1 do concede that the
Ciovernment of India is trying to
give some emphasis on the manufac-
ture of fertilizer, but what has been
done is far from satisfactory. Re-
cently, of course, the Government of
India has entered into an agreement
w:th certain American firms for erec-
lion of fertilizer plants in our coun-
try and also there is likely to be more
af allocation for import of fertilizer
from American and other European
countries to help meet our emergent
needs. I am of the view thal in spite
uf millions of rupees having been
spent in the erection of three major
fertilizer plants at Sindhri, Nangal
and Trombay there has not been a
corresponding result in the output. It
is mainly due to bureaucratic outlook
of officials who have to man these
public sector projects. In spite of
our unhappy experience of all these
vearg of planning, we do not seem to
have learnt a lesson that to man these
projects which have to manufacture or
produce esstential items, people with
practical experience and back-ground
should be employed and not bureau-
crats picked up from Delhi ang sent ta
the various plants with fat salaries. Wo
cannot forget that these people with
vears of service in the Central Secre-
tariat have completely lost touch
with the realities of the commercial
world and have developed some rigid
and hard thinking. Obviously, the
result is sure to be disappointing.

In spite of our erecting several re-
fimeries at Digboi, Barauni, Koyali,
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Neoonmati and Cochin, our capacity in
public sector will not increase to 6
million tonnes by the end of the cur-
rent year, As against this the other
refineries in the private sector,
that is, Burmah Shell, ESSO and Cal-
tax are producing as much as 7.3
million tonnes. [ dg not understand
why should we be fadists even when
our soclalism is against the national
mierest. [ have no objection to the
Government of India increasing more
aua more the refining capacity of
public sector refineries, but why
should we go on progressively tugwot-
tling the private sector which has all
these years been meeting our coun-
try's requirements? Moreover, when
we have a healthy competition bet-
ween the private sector and the public
sector and ultimately the consumer
would stand to be benefited.  There
cannot be any complaint of exploita=
tion of the consumer on the part of
the private sector. Moreover, the
quantity of oil which we need in the
country is much more and cannot by
itself be met by the public sector.

Recently, we had an extreme
shortage of kerosene, not to speak of
the interiors but in Delhi itself, after
the decision of the Government of
India that the oil will be imported by
the Indian OQil Corporation alone and
from East European countries, We go
on laying more and more emphasis
on imports from rupee payment coun-
tries. We are in no way balancing
our balance of payments position. It
has been repeatedly explained in this
House, especially by Members from
these benches, that rupee payment has
an adverse impact on our country's
economy. It produces inflation and
also with the help of our currency the
East European countries can, if they
s0 feel, indulge in activities prejudicial
to our country's interests, This thing
has to be borne in mind.

We had some complaints about the
wastage in Indian Oil Corporation and
Indiap Oil Refinerics, the two major
public sector projects on which some
of the Members boast of. We have
had several reports submitted by the
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Estimates Committee and the Public
Accounts Commitlee of Parliament.
It has been said in the 38th Report of
the Estimates Committee that in spite
of the fact that there is a serious
shortage of kerosene and diesel oil
necessitating large expenditure of
foreign exchange, there is surplus of
motor spirit and the Indian Oil Cor-
poration has not tried to remove this
imbalance, After all, there can be no
dispule about the fact that kernsenc
is needed by more than 75 per cent of
vur population who are living in
villages. They need diesel oil for
their pumps for irrigation purposes.

We have had the case of Messrs
Hindustan Organisers before ug with
which the Indian Oil Corporation had
entered into agreement for import and
distribution of oil ang subsequently
this agreement was nullified. For pro-
per planning to avoid wastage for
manufacture of items needed by the
people. it has been repeatedly rug-
gested that the three agencies, the
0il and Natural Gas Commission,
Indian Refineries and Indian Oil Cor-
poration, should be integrated into one
and that alone would help proper
planning. Nothing seems to have
been done in this direction so far.

Ag for the petro-chemical industry,
I have only dealt with the chemical
fertilizer side of it. The industry as
such is new for the country and also
for most of us. However, one thing is
known that if about Rs. 100 crores
worth of foreign exchange is provid-
ed in the current plan for the purpose
and an encourngement is given 1o
private entrepreneurs, the country can
start saving about Rs. 400 crores worth
of foreign exchange after five years,
Once this industry is fully developed
we will import substitution of several
items. This aspect has to be exploiled
properly and emphasis given as it
deserves,

Mr. Chairman: Hon Members may
now move the cut motions to Demands
for Grants relating to the Ministry of
Petroleum and Chemicals. subject to
their being otherwise admissible.
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Shri Yashpal Singh: I beg to move:

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals' be reduced by Rs. 100.”

| Exploration work of the 0Oil and
Natural Gas Commission. (1)].

“That the demand undar the
Head ‘Ministry of Petroleum and
Chemicals' be reduced by Rs. 100."

[Desirability of reducing the price of
chemicals. (2)].

“That the demand wunder the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by Rs. 100."

|[Need for change in the Fertilizer
policy of the Government. (3)].

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals' be reduced by Rs, 100."

[Srarcity and high price of kerosene.

(4)].
Shri Vasudevan Nair: I beg to
move:
“That the demand under the

Head ‘Ministry of Petroleum and
Chemicals' be reduced by Rs. 100"

(Need to erpand the size of Cochin
Oil Refinery. (5)].

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals' be reduced by Rs, 100."

[Need for starting Petro-chemical
compler at Cochin, (B)].

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by Rs. 100."

[Need for speeding up production of
essential drugs. (7).

“That the demand under ‘ie
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100"
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| Need for change in the Fertilizer
policy of the Government. (8)).

“That the demand under th«
Head ‘Ministry of Petraleum and
Chemicals'  bhe reduced by
Rs. 100."

[Scarcity, high price and faulty dis-
tribution of kerosene. (9)].

“That the demand under the
Head ‘Ministry of Petrsleum and
Chemicals' be reduced by
Rs, 100."

| Failure to reach the target of pro-
duction of fertilizers im the Third
Five-Year Plan. (10}].

“That the demand under tnc
Head ‘Ministry of Petroleum and
Chemicals” he reduced by
Rs. 100."

| Failure in further cutting down the
vrire nf petroleum products. (11)]

“That the demand under the
Head ‘Ministry of Petroleum and

Chemicals’ be reduced by
Rs. 100."

[Threatened retrenchment of large
number of employees working in

private oil companies. (12)].

“That the demand under the
Head 'Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100."

[Practical closure of Fertilizers and
Chemicals Travancore Ltd., Alwaye.
(131 ].

Shri A. V. Raghavan: I beg to move:

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100."

| Possibility of using tapioca as a raw
material in the preparation of anri-
hiotics. (14)).
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“That the demand under Lhe
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100.”

[Need to take steps to reduce the
import of raw material in the manu-
facture of antibiotica, (15)].

“That the demand wunder the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Ra. 100."

[Need to appoint its own agents to
market products of Indian Drugs
and Pharmaceuticals Ltd. (16) ].

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100."

[Lack of research facilities in the
Indian Drugs and Pharmaceuticals
Lid. (17)].

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100.”

[Need to explore the possibility of
establishing a phiyto chemical plant
in Kerala. (18)].

“That the demand wunder the
Head 'Ministry of Petroleum and
Chemicals' be reduced by
Rs. 100.”

[Need to reduce the price of drug:.
(18)].

“That the demand wunder the
Head ‘Ministry of Petroleum and

Chemicals’ be reduced by
Rs. 100."
[Need to enhance the gquota of

kerosene to Kerala. (20)].

‘“That the demand under the
Head ‘Ministry of Petroleum and

Chemicals' be reduced by
Rs. 100.”
[Shortage of light diesel cil in Kerala.

(21)1.
108(A1) LSD—9.
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“That the demand under the
Head ‘Ministry of Petroleum and

Chemicals’ be reduced by
Rs. 100.”
[Need to introduce distribution of

kerosene in ting by the Indian Oil
Corporation, (22)].

“That the demand under the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced by
Rs. 100"

[Need to prevent sale of tin sheets by
private oil companies in Kerala.
(28)].

“That the demand wunder the
Head ‘Ministry of Petroleum and
Chemicals’ be reduced ny
Rs. 100."

|Need to encourage the co-operative
sector in the distribution of Indian
0Oil Corporation products. (24)].

“That the demand wunder the
Head 'Ministry of Petroleum and
Chemicals' be reduced by
Ra. 100."

[Need for correct selection of sites
for chemical plants. (25)].

Shrimati Tarkeshwarl Sinha
(Barh): Mr. Chairman, ] thank you
very much for calling me at this
time, though it has come a little un-
expectedly. I was thinking that I
would be called tomorrow and 1 did
not bring my papers.

Mr. Chalrman: Would you like io
give up your chance of gpeaking”

Shri Kapur Blogh: We will enjoy
her speech better.

Shrimati Tarkeshwarl Sinha: All
the same, [ will try to do my best In
the situation.

This debate is very significant be-
cause—] come to the point directly—
of the agreement on [ertili-
sers with American companies. It
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raises some fundamental points to
which my predecessor speaker has
invited attention. But, apart from the
political issues involved in it as also
the ecomomic Implications of this deal,
there is the importance and the aeces-
sity of this deal. It shows a little bit
of nervousness on the part of Gov-
ernment to go into this deal. I have
not been able to understend why this
kind of jittery behaviour has bean
shown by the Government in coming
to this kind of an agreement.

Fertilizer is one of the inputs of in-
creasing the produce of agriculiure.
1 am myself an agriculturist and I
know in this country unless and until
some basic standard of agriculture is
provided, the use of chemical fertili-
gers will not have that effect as we
desire it to have,

17,00 hbrs.

1 myself can give an example of
my own small garden. I had a 2-acre
garden and at that time 1 happened
to be a Minister having all the special
care and attention of the Horticulture
Department and 1 wanted to grow
some vegetables. 1 wanted to grow
them very scientifically and with lot
of attention and care. | was prepar-
ed to put all the scientific inputs into
that soil. I asked the Horticulture De-
partment and also the Food and Agri-
culture Ministry official, an expert on
fertiliser, to guide me in this because
1 wanted Lo enter that garden for
some kind of a wvegetables competi-
tion. They came io me and advised
me. They analysed the plot, the
length of the plot, the width of the
plot, and what kind of vegetables 1
wanted to grow. They made a big
note of all that and they informed me
that they wou'd submit a chart to me
advising me as to the quantum of
fertilisers to be put inte that soil
There was, of course, no shortage of
water in our compound. I took their
advice very seriously. 1 put the same
quantum of chemica] fertilisers as
they had mentioned in the chart. The
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plants came up rapidly and, no doubt,
their growth was luscious and very
green. But when they grew, there
was huardly any fruit in them. For
example, 1 had grown brinjal. The
iree of brinjal came up to, I think, my
waist length or even higher than that.
But hardly any brinjal were to be
seen in those plants. Then, I had
grown the ledy’s fingers. The plant
of the lady's fingers went upto my
head but there were hardly any lady's
fingers available. This is my expe-
rience which 1 am giving on the floor
of the House. Then, I had grown &
vegetable which grows inside the soil
called arbi. The plant went up as
high as myself and the leaves were so
big and luscious but thare was hard-
ly much tuber inside that. I was
surprised as 1o what had happened.
1 telephoned those experts saying,
“Please come in and look at my plot
aof land. It is full of vegetahle plants,
so luscious and so green, but hardly
much fruit is there.” They were them-
celves perplexed. They said that
something had gone wrong somewhcre,
Then, I realised from my own vom-
monsense that (he vegetable garden
probably had more than enough of
ammonia sulphate in the soil. The
soil was not tested] and, therefore,
with the quantum of fertiliser as it
was measured for the inpuls, when
it was mainiauned according to that
standard, the result was that the out-
put was nil. Well, there were lot of
things to be eaten by the cows and
other animals but for the human con-
sumption therc was hardly anything
available.

17.03 hrs,
[SurimMATI RENUKA RAY in the Chair]

This is the kind of situation and
problem that we are faced with in
the villages every day. It is not a
question of the fertiliser being manu-
factured at any cost but for what
purpuse it is being manufactured, I
may give vou another example. 1
had lovely roses at my place. I spent
a lot of money for buying those rose
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plants and rose plants are very costly,
as you, Madam, know you yourself
being 5 keen gardener. They asked
me to put bone-meal into the plant
without realising that the plant re-
quires a certain standard of nursing,
a certain standard of maturity, before
putting this kind of chemical tertiliser
of bone-meal. They advised me to
do it and when I put that particular
chemical fertiliser, all the rose plants
were dead. After that, I took a vow
not to go by the advice of the experts
but to go by the advice from my own
commoensense which can come to me
by the trial and error method.

This is one example of the person
like myself who is supposed to be
educated and who, at least. is con-
scious of the need of the fertilisers
and wants to make use of the ferti-
lisers because I have a little intelli-
gence though Shri Kapur Singh does
not believe that I have but I have . . .

Shri Kapur Singh: Madam, that is
an aspersion on me. I repudiate that
suggestion. [ have the highest res-
pect for her brain.

Shrimati Tarkeshwari Sinha: Thank
you very much.

If this is the condition of one indi-
vidual like myself, what will be the
fate of millions of farmers whose re-
presentatives are there in the House
to make us feel that unless and until
a certajn sense of educatiom and un-
derstanding is created, only the input
of the fertiliser in the field is not go-
ing to give us resulls today? What
is the capacity of the utilisation of the
fertiliser in this country? 1 would
like to ask the Minister, before he
entered into the agreement did he
care to analyse the situation of the
soi] available in this country? I do
not think any such analysis of the
capacity of the absorption of the fer-
tilisers is available in this country.
At least I have not comc across it
Then, 1 want to know from him whe-
ther, before entering into this deal
he cared to see that the soil testing
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process is complete In this country
and that the distribution of fertiliser
would be upto the mark and to the
best of the capacity of this country.

Shri D. N. Tiwary (Gopalganj):
This does not fall under this Minis-
try. It falls under the Ministry of
Fouod and Agriculture and 1 would
advise her to reserve her comments
for that Ministry.

Shrimati Tarkeshwarl Sinha: T take
the Government as a whole. The hon
Minister of Petroleum and Chemicals
is also responsible for the deal that
has been entered into as also the Food
and Agriculture Minister. I can cer-
tainly make my point on the floor of
the House today and I am sure he will
put these questions to the Food and
Agriculture Minister and come back
prepared to answer thege points. The
very basis of feriiliser production
without their utilisation in the agri-
rultura) sector is of no use. We are
nol taking the pleasure of having
fertiliser factories without the neces-
sity of the use of the fertilizers.

Apart from that, the utilisation capa-
city of fertilisers is so unevenly dis-
tributed in the country that it will
not be of that benefit all over India.
Today, as it is. I understand that the
utilisation of irrigation water from
the canals is not even 10 per cent. In
the First Plan, there was an invest-
ment of 1000 crores for the building
up of the irrigation potential. But it
is a sad state of affairs to see that the
utilisation of that water which is
available in this country is not even
upto 10 per cent. The second thing
is about the tubewells which, unfor-
tunately, have been distributed in
such a way that they have not been
utilised by the 3tate Governments
themselves. It seems that some of
the State Governments have utilised
larger potentialities and the ievelop-
ment of tubewells is very high there
while the other States have not deve-
loped them at all. Two of the Staies
which are primarily agricultural
States like U.P. and Bihar....
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Mr. Chairman:
time is nearly up.
confine herself to relevant
she may do so.

The hon. Membe:'s
If she wanis to
remarks,

Shrimat] Tarkeshwari Sinha: Is it
not relevant?” 1 consider this to be
very relevant. The fertiliser deal is
a part of this Ministry. Actually, the
other day when [ was raising the dis-
cussion on the fertiliser deal it was
the Minister of Petroleum and Che-
micals who was going to reply to my
points. That is why [ take lhis op-
portunity of dealing with that point.
1 wrote to the Speaker that becausc
I did not get that chance, I would like
to speak today. I think, you will rea-
lise . . .

Mr. Chairman: 1 referred to the
irrigation facilities and the tubewells.

Shrimati Tarkeshwari Sinha: It
does not matter., That is also inter-
connected. You have lo understand
all that. This is =0 much inler-con-
nected that the discussiop on fertili-
sers without the background of ferti-
lisers is withoul any use.

The irrigation and other [acilities
are not evenly provided. For example,
in U.P. there are 11,000 tubewells; in
Bihar, there were 5000 tubewells; in
Orissa, there are only less than 3000
tubewells while in Madras there are
1,35.000 tubewells. This kind of un-
even distribution of water is pot go-
ing to really give us a better utilisa-
tion of fertilisers.

How many more minutes have 1
got?

Mr. Chalrman:
left.

Shrimati Tarkeshwarl Sinha: I must
get 15 minutes at least,

Mr. Chalrman: Only
left,

Only 1 minute is

1 minute is

Shrimati Tarkeshwari Sinha: 1 have
spoken fop 9 minutes only.

Mr, Chairman: 14 minutes. But
you may continue your speech,
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Shrimati Tarkeshwarl Sinha: I was
saying that this fertiliser deal, as
it is reported, which is going to cost
not only lot of money but it is going
to cost our considerable national
interest, is not of that importance
as we are making it appear to be.
This shows a nervousness on the
part of the Government that, with-
aut fertiliser, nothing is happening.

I would appeal to this Government
that, before they really fulfil the
commitments of this deal, they

should utilise the internal resources
of this country for the better utili-
sation of agricultural inputs.

Then I come to the working of the

Ministry itself. There are three
things which are being handled
mainly by this Ministry—chemicals

and fertilisers. Simultaneous'y with
fertilisers, they are dealing with
kerosene also, I come from the area
which has the good fortune of
having an oil refining plant, ie..
Barauni. When I recently visited
that area, I heard that large quan-
tum wof raw materials for the manu-
facture of fertilisers are just lying
waite there and the other day I got
reparts from there that a large
quantum of the by-product of that
Refinery was burnt away. When on
the one hand there js 50 much of
scarcity of this valuable material, it
pains us to see that so much quan-
tum of raw materials which can he
used not only in petro-chemical in-
dustries but al'o for the manufac-
ture of fertilisers. are being wasted.
I do not know what has happened.
There was, more or less, an under-
standing that a fertiliser plant
would be located in Barauni. There
was also an understanding that rome
of the petro-chemical industries
woulg be established in Barauni. But
that programme seems to have been
shelved.  The fertiliser plant has
been taken away to Gujarat and
Borauni has no access to it.  The by-
products of the Barauni plant can-
not be utilised either in petro-che-
‘nical industries or in the manufac-
ture of fertilisers. I would appeal to
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the Minister to look inlo this as to
why se much waste is going on.

Then I come to the management
side. The management of the public
sector has to be reorganized on a
different footing. It is high time
thaet we realised that the Jow quan-
tum of the output of the public sec-
tor undertakings is weaning away
the faith from the public sector it-
self  The other day I met a lead-
ing Soviet historian. He told me a
very significant thing: there is a
widespread feeling going round the
world that, after the late Jawahar-
lal Nehru, there ha; been a diversion
from the declared policy; from the
socialist progressive policies, we me
coming back to the rightist policy.
Let us be honest. Do we really
realise that any concession or any
compromise which makes our position
uncertain about our dasle things is
going to damage us completely and
permanently? ‘The ruling Party
today cannot afford to have any un-
certainty about its ideology. This
kind of suspicion is going round the
country that the faith in the public
sector ig going away and that is
creating an  impression that it is
leading to the rightist trend. The
implementation by the Government
of the policies of the ruling Party is
leading us to different pattern al-
together. 1 would appeal to the Gov-
ernment to realise that the perfor-
mance of the public gector itself is
a great criterion whereby faith to-
wards the public sector can be re-
conditioned and re-built, Thig lack
of faith toward; the public sector is
not due to any lack of political or
ideological cohesion. For the rank
and file, for the ordinary man, this
lack of faith towards the public see-
tor is because of the mismanagement
of the public sector and the lack of
imaginative approach to the public
gseclor. The publie sector is man-
ned even today by the fossilised
civil service administration; the
public sector cannot be managed by
that kind of fossilised administration
of pre-independent India. The
public sector needs an Imaginative

CHAITRA 18,

1888 (SAKA) D.G. (1966-67) o876
approach, an approach which is not
only progressive but which is full
of dedication. Without dedicated
efforts, the public sector cannot
come into its own. That is why we
find that in spite of the fact that 85
per cent of the kerosene is produced
inside the country there iy still a
shortage of kerosene throughout the
country. Madam, you come from
Bengal and you know that there is
a big shortage of kerosene Lhere,
which hag led to this kind of tur-
moil in Bengal, Kerosene is one of
the objects through which this kind
of situation has developed. ' under-
stand that the Centre has given
kerosene to the State Government
but the implementation or the distri-
bution has not been manned pro-
perly. Madam, you are shaking
your head; 1 have no time, otherwise
I would have established this point.
1 think that even where the Centre
is giving kerosene the management
of the distribution of kercsene is not
being manned properly and effective-
ly. Probably, so far as West Bengal
is concerned, there is a ghortage of
kerosene, and kerosene hag not been
given sufficiently to meet the
demand. But in some other States
where kerosene has been given, the
management bof the distribution of
kerosene has not been proper.

Shri K, D. Malaviya: They have
handed over the distribution to the
State Governments.

Shrimati Tarkeshwari Sinha: There-
fore, 1 would submit through you to
the hon. Minister that this thing
should be taken up at the highest
level and Government should try to
find out how they can distribute the
85 per cent internal production in the
best manner possible.

In regard to the Barauni plant
and the other planty coming up in
the public sector, I understand that
they have not come up to full pro-
duction. 1 mentioned this in the
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course of my speech on the general
discussion of the budget, and I am
repeating this again that when the
resources gre created, it is callous
to allow those resources to go waste
and to allow them to remain unuti-
lised. 1 would like the hon. Minister
to enlighten us how much of the re-
sources in the refinery capacity are
going unutilised, and what the reason
is for such nom-utilisation. I under-
~tand that there has been  some
faulty planning, and therefore, the
reconditioning o! the planming re-
quires some months. 1 wiould sub-
mit that this kind of slip should not
be gllowed tp oceur.

W oA e (dienn)
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¥y g B wwdwr @ WA
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swrg ®raa gE @z g oA
g 2l Tw wW A gEwr §fwa
g arfgw

gt @gt 4—5 foerewde o
oF a0 ®E, U% gTEmr ¥ E
UF TATOa HAw W OB owEw A
U g9 AAT A GE, s A gH
o TR 9T G § oW o oadd &
W gmEE o wRR|

CHAITRA 16, 1888 (SAKA)

D.G. (1986-67) 88O

wT wfat g Afs Eifeaw w
W ®T T OF ) auie, s,
vet W wrfo wWie §1. Tg W
wfgi &1 @R feEt oaww A
o Wlo H1e 7 ¥ femr @1 o ax

wE_FTR mAr A oAt

§Y R X wwTe w7 At
W omgfa At ¥

Mr, Chairman: The bell i
rung again.

being

There is no quorum. The House
stands adjourned.

17.27 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
April 7, 1966/Chaitra 17, 1888 (Saka).



